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LOK SABHA

Tuesday, November 19, 1963/Kartika
28, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Soil Survey

+
Dr, L. M, Simghvi:
Shri Warior:
Shri Mohan Swarup:
| Shri D. C. Sharma:
Shri Vishwa Nath Pandey:
Shri R. Barua:
Shri Koya:
Shri Bhagwat Jha Azad:
Shri D. N, Tiwary:
| Shri Sidheshwar Prasad:

*31

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Planning Commis-
sion has approved and finalised any
programme for a comprehensive soil
survey of the country; and

(bY if so, the outlines of the pro-
- srganisational pattern and
~o ial outlay thereof?

The Minister of State in the Minis-
try of Food and Agrirnlture (Dr, Ram
Subhag Singh): (a) Soil Survey Orga-
nisations already exist in the Centre
and some of the States. The Com-
mittee on Natura] Resources set up by
the Planning Commission has recently
recommended the strengthening of
these Organisations and the szetting up
of such Organisations in the States
where thev do not exist at present
with a view to carrying out survey of

1400(Ai) LSD—1.

e, -
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soil resources within a period of 20
years under a phased programme,

(b} A note giving the necessary in-
formation is laid on the Table of the

House. [Placed in Library. See No,
LT-1826/63].
Dr. L, M, Singhvi: May [ know

whether it is not a fact that the need
for comprehensive soil surveys was
first realised by the Government only
during the cecond Five Year Plan
period and whether it is not a fact that
this deluy in completing these soil
surveys is largely responsible for the
deficiencies of planning in the field of
agriculture?

Dr. Ram Subhag Singh: Yes, Sir:
that is the statement that we have laid
on the Table of the House.

Dr. L. M. Singhvi: May I know whe-
ther the Government consider that
they would be able to complete com-
prehensive soil surveys in the country
by the end of the fourth Five Year
Plan with the outlay that is at present
proposed ip be made for it and if not
whether the Government are taking
steps to strengthen the soil survey
organisation and find more money for
completing the soil surveys by the end
of the fourth Plan?

Dr. Ram Subhag Singh: According
to the present alloration, it would not
be possible to complete the survey by
thpe end of the fourth Plan neriod. But
the effort will be to increase the allo-
cation. As the hon. Member might
have noticed, a provision of Rs. 8467
lakhs has already been made in the
third Plan. We have asked for fur-

ther allocation.

Shri Warlor: May I know what are
the steps suggested by the Cenirs to
strengthen this organisation in the
States?
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Dr, Ram Subhag Singh: There are
four main centres. At present the
whole work is being co-ordinated by
the Indian Agricultura] Research Ins-
titute and it is functioning under
L.A.R.I. Director. There is also a Cen-
tral Cartographic Laboratory, which 1s
attached to the headquarters of tae soil
survey organisation. We have besides
asked the State Governments to set up
their own centres. As I said in my
main reply, many of them have set up
their own centres,

Shri Bhagwat Jha Azad: Since this
organisation has come into existence
at the Centre and State levels, may I
know what portion of the country
Government have been able {n bring
under =0il survey?

Dr. Ram Subhag Singh: The main
work is at present mainly confined to
the big river valley projects—10 river
valley projects: 1. DVC, 2. Bhakra-
Sutlej Project, 3 & 4. Machkund Pro-
jecl, 5. & 6. Hirakud Projeet and
catchment area of Hiraknd Project, 7.
& 8 Chambal, 9. Kosi and 10
Mayurakshi, wherefrom 'ny hon, frien
comes. |

Shri D. C. Sharma: May I know
what kind of collaboratiun exists bet-
ween the central organisation and the
State organisations and whethe; the
State organisations are independent or
they are to carry out somna of the
directives of the central organisation?

Dr. Ram Subhag Singh: Actually
the work includes coordination, be-
cause in Bhakra, Rajasthan or Cham-
ba] area, it would not be possible for
any State organisation to work inde-
pendently of the cewtral organisation
and so, with a view to activising their
work, they have to work in close co-
ordination.

Shri Koya: May 1 know whether
the States have asked for more aid
from the Centre for carrying out their
schemes?

Dr. Ram Subhag Singh: No, not yet;
but as the programme will extend,
naturally they will ask for aid. But so
far we have not received any request.
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Pak-Chima Air Agreement

+
r Shri Hem Barua:
| Shri Prakash Vir Shastri:
32 l Shri Yashpal Singh:
’ Shri Onkar Lal Berwa:
| Shri Dhaon:
[ Shri J. B, S. Bist:

Will the Minister of Transport be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by Mr., Z. A Bhutto,
Foreign Minister of Pakistan to the
effect that Pakistan would start the
air-services under its agreement with
China even if India did not give per-
mission 1o fly the planes over its terri-
tory; and

and
state-

(b) if so, the actual position
India’s reaction to the above
ment?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
Yes, Sir. According to Press Re-
ports, the Pakistan Foreign Minister
stated on the 12th September, 1963
that Pakistan would start air services
under its agreement with China even
it India did not give permission to fly
the planeg over its territory.

{(b) We have no information what
route Pakistan Airlines will follow for
operating Dacca to Canten flight.

Shri Hem Barua: If this Pakistani
threat materialises and Pakistan actu-
ally flies her aircraft over our terri-
tory, may I know whether
are prepared to interpret this as a
violation of our air space; if so, may
I also know what steps Government
have contemplated to take against this
Pakistani intransigence?

Shri Mohiuddinc The hon. Member
knows that the area of Lushaj Hills,
Mizo Hills and Manipur Talugas are
prohibited areas for flight by any air-
craft without permission by the De-
fence Ministry. Under those circums-
tancas, the question asked by the hon-
Member is only hypothetical.
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Shri Hem Barua: No, Sir. May 1
submit . . .
Mr, Speaker: 1 will explain. He

may resume his seat, If they fly over
the prohibited area or our area, would
it be a violation of our air space?

Shri Mohiuddin: Of course, it will
be a violation.

Mr. Speaker: Then the other ques-
tion as to what action would be taken
is hypothetical.

Shri Hem Barua: Whatl are the
basic reasons for refusing permission to
Pakistan to fly their aircraft over our
territory? If the basic reasons are
political, do Government propose or
contemplate any sterner measures?

Shri Mohiuddin: The reasons, of
course, are security reasons. Just as
on account of reasons of security we
have prohibiteq areas in NEFA for
flight by any aireraft—it is not only
for Pakistan services, it applies 1o
~eamy aireraft-—similarly, for security
reasons these areas have been prohi-
bited for flight by any aircraft.

Shri Hem Barua: Sir, I rise to a
point of order. This is not the reply
to my question. I am not concerned
whether these arcas are prohibited or
not. I know that these areas in Assam
arc prchibited areas. The fundamen-
tal question is, when we do not allow
or permit any foreign country to fly
their aircraft over our country and
they do so in spite of our refusal to
allow them, whether that would be
taken up seriously or not? That is
my question. The replies are all vague
as moon-light.

Shri Mohiuddin: 1t is a violation.
It is a serious question.

Mr, Speaker: He wants an answer
in those words, whether that would be
taken up seriously or not.

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): It would be taken up seriously.

=t wETITT e : w4 f g7 9
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Shrimati Renu Chakravartty: May
1 know whether China has written to
our Government asking for permis-
sion to fly over our air space, whe-
ther prohibited area or not, and if
after the refusal of landing rights
they uare persisting in opening up this
route? May 1 know whether the
Government has any information on
this?

Shri Mohiuddin: We have not
received any such request.

Shri Basumatari: May I know whe-
ther the attention of the Government

has been drawn to the fact that
recently one Pakistani aircraft flew
over our territory in NEFA and
Mizo Hills: if so, what sleps have

Government taken in this connection?

Mr. Speaker: That would be a

different thing.

Shri J. B, S. Bist: Is it a fact that
the Government of Japan have not
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provided landing facilities for Pakis-
tan?

Shri Mohiuddin: Yes, Sir; that is
according to the newspaper reports.

Shri Joachim Alva: Is there any
clause in the Indo-Pakistan agreement
by which we can prevent Pakistan
flights to India altogether even though
the International Civil Aviation Orga-
nisation has laid down rules to the
contrary?

Shri Mohiuddin: Under the ICAO
there is. what is called, the transit
agreement under vhich every mem-
ber of thg ICAO provides the other
members transil rights over its terri-
tories for scheduled airlines, except in
those areas where it is prohibited for
security reasons. This is an agree-
ment which has becen signed by all
ICAO members.

Shri Sham Laj] Saraf: Is there any
likelihood of Pakistan flying its air-
craft over Ladakh? What precautions
have been taken with regard to that
part of the country?

Shri Mohiuddin:
aspect for the
consider.

That is a security
Defence Ministry to

Shri Hem Barua: He has taken shel-
ter under the Defence Ministry all
through.

Mr. Speaker: That is a
quastion.

different

Development of Tourism

+
 Shri Yashpal Singh:
Shri Maheswar Naik:
Shri Bibhuti Mishra:
Shri M. L. Dwivedi:
«33 J Shri S. C. Samanta:
"7 Shri B, K. Das:
Shri Pottekkatt:
Shri A, V. Raghavan:
Shri Moham Swarup:
Shri M. G. Thengouder:

Will the Minister of Transport be
pleased to state:

-

(a) whether there is a proposal to

NOVEMBER 19, 1963
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form a Corporation for
of tourism;

development

(b) if so, the main features of the
scheme; and

(c) when it is likely to start func-
tioning?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) to (¢). The Ad Hoc Com-
mitiee on Tourism have recommended
the formation of a Corporation for
handling activities of a commercial
nature connected with tourism. This
recommendation is under examination.

st ame fag: za6 @vFe A
QU 7 gy § EaEn & 4 o oS #
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Shri Daji: Is it a fact that Govern-
ment has decided that for (ourists
permits for linuer caonsumption in pro-
hibition arezs would be granted by
our Embassies in the respective coun-
tries along witk the visas insiead of
their first having to come to India and
then apply for a permit? This was
one of the recommendations of the
ad hoc committee. The formation of
the corporation was another recom-
mendation.

Shri Raj Bahadur: As a matter of
fact, this is a step which we have
already tuken. I do not think this is
one of the recommendations the
ad hoc committee has made. Certain
difficulties which the foreign tourists
were facing in obtaining permits for
liguor consumption were brought to
our notice, So, in order to obviate
the difficultics and inconvenience
caused to the tourists and to make it
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easy for them to get their liquor, we
decided that our Embassies and dip-
lomatic missions should be authorised
to issue all-India liquor permits along
with the visas so that the tourists may
not have to go from pillar to post to
get a permit.

Mr. Speaker: Shri Daji should
realise that this particular question
relates to only one recommindation
of the ad hoc committee. All the
other recommendations cannot be
brought ir. here during question hour.

oY RZA TAES ;W ATAMT
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Shri Ranga: What are the functions
of this Corporation? Is it a profit-
earning Corporation or one working
on the basis of “no-profit no-loss"?

Shri Raj RBahaduor: It has been
observed as a result of the examina-
tion made by the Committee that
there are certain deficiencies in regard
to various facilities that are to be
provided for tourists, particularly
from the point of view of promotion
of tourism, e.g. in the matter of

hotel accommodation, restaurants,
road transport facilitiee etc. So, in
order to fill up the gap, the Com-

mittee recommended that Govern-
ment should do something in the
public sector. That is the idea behind
the Corporation.
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Shri B, K. Das: In view of the fact
that this will be of a commercial
nature, is it contemplated to register
it under the Companies Act?

Shri Raj Bahadur: The idea is that
it should be run on commercial lines.
We shall do so.

Shri S§. C. Samania: Is it not a fact
that long before there was a proposal
to give more powers to the Direc-
torate of Tourism? Was that tried
before venturing on this proposal?

Shri Raj Bahadur: Even if we have
the powers, we cannot create a hotel.
We have to put it up. We cannot order
anybody to put up a hotel.
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fo a3 3% <t ¥ @ g @ &
FIEAT Y T AT F AET FRi
a1 7gt 7

!

o} T WYY AR A AT A

E A

st frufa fow g warEe o
T T E, 7 A Y o ofreitas wger
FY g, FF AT SR wTEF HgeT F1 & wW
fam g W & T TE gfe & wraRes
ZITT, 57 89 ST #7198 ST ag
FOU AT §T TATAT qG FLAT 7

=Y G WYL © T FTH FARAA
#1 g | afex & fF st efreem sumar
AT § AT A [IA FIH T FGET |

Shrimati Savitri Nigam: May I
know whether States’ representatives
will also be taken on this corporation
and whether any representative of
the corporation will be taken by the
State Governments in their Tourist
Departments?

Shri Raj Bahadur: The shape, form,
scope and extent of functions have yet
to be determined, .
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Agricultural Production

+
Shri Vishram Prasad:

[ Shri R. G. Dubey:

Shri Hem Barua:

Shri Bhakt Darshan:

Shri P. Venkatasubbaiah.

1 Shri Sidheshwar Fiasad:

Shri P. R, Chakraverti:

Shri A. N. Vidyalankar:

Shri Mohan Swarup:

_ Shri Sham Lal Saraf:

Will the Minister of Foud and Agri-
culture be pleased to stale:

(a) whether the Working Group
appointed to bring about closer inte-
gration of agriculture, community de-
velopment and co-operation program-
mes has recommended unified control
of all departments and agencies con-
cerned with agricultural production
from the State to the village level;

(b) other main recommendation:
made by Working Group for increasing
agricultural production; and

(c) Government's reaction to  the
recommendations?

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A statement. giving the main
recommendations bearing on agricul-
tural production, iz laid on the Table
of the Sabha. [Placed in Library, See
No, 27-1827/631.

() Action on the repori is to be
taken by the State Governments.
Copies of the Report of the Working
Group have becn sent to the Chief
Ministers for consideration and im-
plementation of the recommendations.

st fosm qwra ;. X g7 AT
arga § 7 a7 s famrfedt 3 ot &
I &4 AF FAWT A SO

o T gwa Tag : Wit {c wEgaT
FY T FAA F Frar2 ger dft ¥ o
AN TEE, ITH Y  qEy wfagy ¥ o
ffaar ¥ £ w5 ar®t & ¥ o

*34,

AT I T ¥ | I A &7 FEAT ¥
fF a7 @ o ) que arfaay & sy

fasr 7% woit T w9T 0
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Shri Yishram Prasad: How far
hindrances like economic position of
the cultivators, lack of irrigation,
fragmentation of holdings and defec-
tive land tenure system have played
their part in not increasing the agri-
cultural production in India?

Dr. Ram Subhag Singh: This gques-
tion does not directly relate to this
report. This report is in regard to co-
ordinating the activities of different
Ministries which are concerned with
apricultural  production. Bul I am
prepared to reply to this gquestion also
if you so permit

Mr. Speaker: Shri Hem Barua.

Shri Hem Barua: May I know if the
attention of Government  has  been
druown tu o recent statement made by
our President to the effect that the
retardation 10 agricultural progress is
due 1o “lack of true, wise icadersiup
and  administrative mefliciency™, if
s50,...... {(Interruption).

Shri . C. Sharma: On & point of

order, Sir Can the President’s state-
ment be discussed o the floor of the
House?

Sume Hon Members: Wny not?

Shri Hem Barua: Ii can be quoted

verbatim,

Shri Daji: It can be gquotea and un-
guoted.

Mr. Speaker: Now he does not want
my decision, I suppuse, because others
have given il

Shri Hem Barua: May I know what
steps Government have proposed to
take to improve matters on this score
or whether this committee has made
any recommendation towards the
improvement of matters relating to
these facts?

Mr. Speaker: He asked his supple-
mentary in a very beautiful manner;
now he is trying to spoil it

Shri Hem Barua: Because of your
witty remark I was made to laugh.
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Dr. Ram Subhag Singh: I have not
only seen the statement but I was
there when the President delivered
that speech. How can the Govern-
ment disown what he said? Anything
coming from the mouth of the Presi-
dent shall have to be accepted by the
Government.

ot wE IHA : TW OFWIA A AT
fawrfedr #1 & 3@ & waEr Ty =7
v @z afaw qr A1 g § gEgw
wqrfaa 7% sqa=aT R SOy AfFT I
¥ fag adw & qzaw =qfeT &Y T
FqitF Ferfear s=fam & f& agy a=r
T qART w9 TR E

o T fag: FatTEr A1
qa g4 &1 At fat & afew =2 8
i TF Fq FewaA 4T F7 T A
i # famd 39 AW gATAGT & AT
grafa & fo= wa=a & 9939 §
T wTAT AT W IH &HET g
ofFar 4t o€ 2 fF afa=i § =7 97
TET nF Ay Fari frar am o
Shri P. Venkatasubbaiah: From the
statement it is not clear whether the
financial assistance that huas Lo be
given to the agriculturists for increas-
ing agricultural production is to be
routed through the cooperatives. 1

want to know whether it is the desire
of the Government that all the assis-

tance is to be routed through the co-
operatives.

Dr. Ram Subhag Singh: Govern-
ment have accepted that in principle

and we are also trying that it should
be implemented expeditiously.

oY TR ¥ 98 STAET "
g fr e #fy Fww o9 37 =2
9T WG, A T AT F AfFT
AT A5z qY A8 gy sy, faw &
ST q7 HTHIT TEA |

Mo TR qAW fag : T@ aF A
qUW . 9T @A W ¥ &4 AW
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At F G @AAAEE 97 39 A
T & OHT T FF 71 AT A,
&t AT 9y wfus ag s |

Shrimatli Renu Chakravartty: From
the statement I find that it has been
decided that at the district level there
will be agricultural production com-
mitiees formed by the zila parishads
or independently of the zila parishad
if it is not there. 1 would like to
know whether these committees have
already been set up throughout India
and whether they are only of an
advisory character or will they really
have any connection with the Cabi-
nct level committee which is also
being set up and also  whether the
work can continue expeditiously.

Dr, Ram Subhag Singh: It will have
the effect on the Cabinet-level com-

mitle also because already a sub-
committee of the Cabinet has been
constituted in different States and
there is the secretarial committec

presided over by the Chief Secretary.
According to this report, it has been
recommended that under the zila
parishads, wherever zila parishade
have been set up, there should be
agricultural  production committees
under the chairmanship of the District
Magistrate or the Deputy Commis-
sioner, whatever may be the system.
The Serretary will be the agricultural
officer or the horticultural officer or
the a ! hushandry officer depend-
ing on the work which might be pre-
dominant in that area. The entire
thing will be very effectively linked
institutionally from the Secretary level
upto the village level because at the
village level also there g an idea to
constitute such a committee.

Shrimati Renu Chakravartiy: I also
wanted to know whether it will be
of an advisory character.

Dr. Ram Subhag Singh: This will
plan its activities and also have the
full powers to implement them.

Shri Tyagi: As [ could understand
from the question, the recommenda-
tion was for a unified centrol and
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that, of course, did not mean any
coordinating committees here and
there. 1 want a clarification as to
what advice the Government have
given to the State Governments with
regard to obtaining unified control, a
sort of unfied control over the agri-
cultural departments, community
development and cooperation. Have
the Government got unified control
at the Centre, for I thought charity
began aiwuys at home?

Dr. Ram Sobhag Simgh: As my hon.
fricad xnows, the work is chiefly
done at the State level and the dis-
trict level, and what he says is
acceptable to me that charity must
begin at home. But the Committee
was entrusted with the task of mak-
ing recommendations from the State
level point of view because it was the
State Agriculture Ministers and Com-
munity Development Ministers’ Con-
ference who jointly set up this Com-
mittee to suggest how best to coordi-
nate their activities and the Commit-
tee recommendcd that not gnly the
activities should be coordinated but
alsp one apparatus shoulq be created
ang that apparatus would be that
there will be one Secretary ang all
the departments should be merged
together.

Shri Tyagi: There are a number of
Ministries at the Centre dealing with
this work. I wanted to know if they
are just having a unified control.
There are so many different Ministries,
The joint responsibility is there of the
whole Cabinet. I want to know whe-
ther these departments are coming un-
der one Ministry so that they can have
a unified control.

Dr. Ram Subhag Singh: That Com-
mittee, as I said, made recommenda-
tions only with regard to the Govern-
ment machinery, and what my hon.
friend says concerns the political issue.
The Committee recommended ubout
the creation of one apparatus.

Dr. P. S Deshmukh: Evidently,
this is another experiment at coordi-
nation, May I know whether any
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time:limit has been fixed top determine
its failure?

Dr. Ram Subhag Simgh: Should I
reply to this question?

Mr Speaker: Shri Sonavane.
Shri Tyagi: The previous questiom
has not been replied to yet,

Shri Sonavame: In addition to this
unified control of the departments, may
I know whether any actual machinery
has been set up at the State level to
=e¢ that whatever targets are fixed are
actually fulfilled?

Dr. Ram Subhag Siegh: Atcually,
this does not relate tp any target. It
is only in regard to the apparatus,
but the apparatus is going to be set
up with a view to achieving the tar-
gets.

W foeY € TR o F@WIw

b
(&t swmrdx mren
| st orordew amew

(%) 7 < faeit &1 ™% F
40 & fou @ ad @t e fagw
waEr w6

(&) w7 €& syEear &7 T A
& g o faada sara a3+ &Y saraar
§; ok

(1) ¥ 7§ @ ¢ f& g4 U@
@R T & o W T T GHIA
fear § W afa gf, @ 97 9 AT T
1 sy sfafwr §?
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wrg aqr yfe @A & @an-
wfwm (st for) : (%) oft g7

(=) =it 7

(w) & sfea ar g +7 Io=fen
9 THT FIEE FRT T FT 39 7
TATH G To ¥, o T AGTHTGo ¥, Ko
g frdzar #7 faar mr 2 1 weafeam
T 7T #1 faefa ge1s Iea=a
A a9 Al # fora A FTe@ml
Y TH FT T To 3. oo X HF AT
wo 4. 3% ufa fadea 3| 1 wawfa @
Y 74T 1 g F7 fau @ oaew
ferw st & &g arq Wt # @@ 3fe
A o 7T FTL@TAT F1 GFIT ATAT § THT
faa srom

|[ta) Yes, Sir.
(h) No, Sir.

{c) Yes, Sir. The basic minimum
cane price payable by sugar factories
has been increased from Rs. 4.02 to
Rs, 450 per quintal related to a re-
covery of & per cent, or below, Sugar
factories in gur producing areas have
also been permitted on the recommen-
dations of the State Governments con-
cerned to pay a cane price of Rs. 2:00
per maund or Rs, 5 36 per quintal.
Government consider that along with
other regulatory measures, this in-
crease should be sufficient to attract
adequate quantities of cane to the fac-
tories.]

st wermat st o' & 9=
axaT g fF oF & wra 1 i T
et faat & oY faw-fam ww faa
fey mu &, 9% 39T 2w § frf fae
¥ fag 2t w8 w7 AT faegt faal &
fd OF TTAT AT A AT, T FTO0
wqrg?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): As far as the mini-
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mum price of sugarcane is concerned,
it is uniform throughout the country,
that is, Rs. 168 per maund of cane
supplied to the factories. As far as
the other price is concerned, that is,
as far as cnabling the sugar factories
to pay up to Rs. 2 per maund is con-
cerned, that has been stipulated so
that the factories can pay that amount
where there is competition from gur
angd khandsari, It is part of the incen.
tives to attraet more cane for the
production of additional crystal sugar.

ot gEFTIETC et o fwe, =Y
& FT-WIE R A A TEd gn
qHa F A F1 geq AET 7 fauifer
fen € az waafaw #0 & o @Y
U7 9T FW & A farar At gy
W g i qEEr & wf @ fx afz
7w 7 guAt A 1 9w wEw oA
faan, At gw o=t # aaT 29T AW FT
I oAfe @d D9 F AT
9T guTy ge T, gEfaa 3q fegfa &1
a4 & folr @1 @Il %
afgmmnger favi 33 &1 faw w2 @
g, afeg, @I fomqar & 7
Shri A. M, Thomas: It has not been
the case, as for as 1 have been able
to understand from the representa-
tions made by Members of Parliament
and also from what has appeared in
the press, that the present price that
has been fixed is inadequate. Now,
the case is that some factories
can pay up to Rs. 2 whereas
other factories cannot pay up to
Rs. 2, But as far as the sugar-
cane price is concerned, it has not
been uniform throughout the country.
And it is part of the incentives to
produce more crystal sugar in areas
where there is competition from gur

and khandsari that the other price
has been stipulated.

st TOREw g WEg WgEy,
I UG TR & IAW & qrEeT § We-
o gt A qwt o1 WY, em Ay
g@f ok ofendt, sox R & | oHER
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wRET 7 w5 & & o™ & T oAl
¥ grmz a3 fafeas fFy amam o oF;w
et "geg ey § fF fowadr @
wm & 7 @ gy ge wr-faet
2 w7 79 & fgema & feamy 1 w0
g7 ¢ ; afz g, @1 a9 F f9o oA
i 78 faar o @1 £ /T 1A F T
¥ gg amar F4) weh o Y R 7

Shri A. M. Thomas: The linking of
the price with recovery is there That
basic plan has not been disturbed at
all. As far as the factories in Western
U.P. are concerned, since there is keen
competition with gur, all the factories
there have been enabled o pay up
t0 Rs. 2, whereas in Eastern U.P. only
some factories have been enabled to
pay at the rate of Rs. 2 pur maund
where there is competition with gur.

An Hon. Member: What ubout
Bihar?

Shri A. M. Thomas: The question
was regarding U.P, On]y some
factories have becn enabled to pay

at the rate of Rs. 2 because that
is inhecrent in  the very system it-
self. As I have already said, az far as
the minimum price is concerned, i' is
applicable throughout the country.

At THESE AW . HOT N 48
T ar) T g g 91 fF el A
fradt &1 grae 78 T AT N
qHT ATE A 21 ewET &< faar | wa
fawae & mrare 748 72T A1 OF € e
¥ 21 A7g F ogaeqrd ¥@ AT 2,
CECICEE - s B
Shri A. M. Thomas: Even according
to the scheme, the minimum  price
is Rs, 1'68 upto 8 points recovery and
less, and for every point of recovery
beyond 9 there will be a correspond-
ing increase at the rate of 1-5 nP.

per 0'1 point recovery, so that that
basis has not been given up at all.

Mr. Speaker: The Member says
that some of the mills have disregard-
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ed that element of recovery allogether
and agreed to pay Rs. 2. If that is the
case, why should not there be a uni-
form rate for all the mills?

Shri A, M. Thomas: With regard to
those factories, it is up to them {o pay
at the rate of Rs. 2 because there are
other incentives, for example, rebate
in excis» duties, rebate in transport
and other things, so that they can
glve to the growers an additional
amount. Those incentives are intended
to be passed on to the growers, a sub-
stantial part of them, Depending upon
those incentives if some factories pay
much more, it has to be welcomed
rather than discouraged.

Shri D. C. Sharma: Are Govern-
ment aware of the fact that the so-
called incentives they are  giving o

the producers have to be disincentives
and that in some of the States, special-
Iv Punjab, the sugarcane producers
are refusing to bring cane to the fac-

lories”

Shri A. M. Thomas: As far as Pun-
Jub 15 concerned, all those sugaicane
fuctories have staried erushing muca
cariier than they used to do in pre-
vious vears, so that the assumplion of
the hon. Member is wrong. 1 am sorry
alsa> that an experienced Member like
him should say that the ‘so-called in-
centives are disincentives’.

Shri D, C. Sharma: Can the
hon. Minister produce a list of those
factories which have started working?
He is ignorant of what is happening in
the Punjab....

\

Mr. Speaker: Shri P. C. Boruvoah

Shri P. C. Borooah: s the targel of
33 lakh tons of sugar this year likely
to be achieved with the introduction
of these two measures?

Shri A. M. Thomas: The trend of
production is encouraging. So far,
about 87 factories have started crush-
ing, and compared to the number
that started crushing during 1this
period last year, it is much large: in
number. The trend of production 1s
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such that we would perhaps be in a
position to achieve the target.

Shri Indrajit Gupta: Is it a fact
that because the millowners are known
to be opposed to even these minimum
prices for sugarcane, which are ad-
mittedly inadequate, as a compensatica
to them, the Government have an?
nounced, as I read in the papers this
morning, a still further rise in the
price of sugar, although it is already
practically unavailable in the coun-
try cxcept at black market rafes?

Shri A. M. Thomas: I may humbly
submit that a person cannot have the
cake and eat it too..(Interruptions).
Any rise in the price of cane will
immediately reflect on the ex-factory

price of sugar. Tt is quite natural
{Interruption), The cost of produc-
tion hag been gone intg more than

once by a compctent body like the
Tariff Commission and we have bascd
our cost structure on their reconimern-
dations.

Shri D, C. Sharma: It s very
strange thal an cxperienced Minester
like him should give such an unsatis-
fying answer.

Some Hon, Members rose—

Mr. Speaker:
trying 1o call those hon.
whose names are here.

For the present, i am

Members

Shri Indrajit Gupta: The next ques-
tion is also a similar one.

»t Wigw erww : AET A AT
¥ oz wfgeey A oMot ¥ f& Aw
FrgrE fFam Y 79 Y 752 71 fow
FT 37 AT EN | AT TE W FY FHAT &
f et ey Y wform F3fadt w=w 21
AHAA B @ #q4 A Hifed Iy
wfr #3fEE § SR e A FY aga
wmrer & ¥ arEr argr £ fRosw
ofaar & Y AT A3, T Fr g ?
qz M 9T &, T A o gemT § fETa.
¥ 2 7

KARTIKA 28, 1885 (SAKA)

Oral Answers 278
Shri Shimde: There is no likehihuod
of surplus cane, and moreover, tie
restrictions are not complete. Part of
the cane is allowed 1o be used for the
manufacture of gur and khandsari.

Some Hon. Members rose—

Mr. Speaker: Of course, this is a
very important quesiion, but it is
going to be raised immediately auer
the Question Hour, and a statement is
going to be made by the Minister.
Then probably the House mighlt de-
mand a detailed discussion also. I'herc-
fore, I pass on to the next question.

Shri A. M. Thomas: With your kind
permission, 1 wish to correct a ctale-
ment which I made. In reply - the
hon. Member's question, I said that in
Punjab all the factories had started
crushing. The rate of Rs. 2 is appli-
cable to all the factories in Punjab
but all the factorics have not slarted
crushing.

sShri I». C. Sharma:
right, I or he?

Now, who i3

Some llon. Members: Both,

Sugar

Shri S. M. Banerjee:
Shri Yashpal Simgh:
Shri Prakash Vir Shastri:
Pbr. L. M. Singhvi:
Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Sham Lal Saraf:
Shri D, C, Sharma:
Shri Gulshan:

Shri Hem Raj:

Shri Daljit Singh:

Shri Bishwanath Roy:
Shri Onkar Lal Berwa:
Shri D. N, Tiwary:
Shrimati Renu

[ Chakravartty:

Will the Minister of Food and Agri-
culture be pleased to state:

'_
l’ Shri P. C, Borooah:
|
|
i
|
[

(a) the latest position in regard to
the stocks of sugar with the mills, its
availability in various part; of the
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country and the price position at diffe-
rent places, particularly in Assam as
on the 31st October, 1863;

(b) whether the prices of sugar rose
high during the last six months; and

(¢) whether supply of sugar has
been rationed/controlled in some parts
of the country and if so, where and
the broad features of this control sys-
tem?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Position of stocks
and availability of sugar with factories
in different parts of the country on
31st October, 1963 and the price posi-
tion at different places including
Assam (Gauhati market) are given in
two Statements which are laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-1828/63].

(b) No, Sir,

(c) Supply of sugar is regulated
throughout the country, Sugar is dis-
tributed on cards in some of the States,
viz., Uttar Pradesh, Punjab, Maha-
rashtra, West Bengal, Rajasthan,
Kerala and Goa.

Shri P. C. Borooah: Is it a fact that
soon after the promulgation of the
Government orders restricting inter-
State movement of sugar and raising
the minimum cane prices, the stock
of sugar went underground and %ound
its way into the black market at Rs. 18
to Rs. 20 over and above the actual
price per maund, and that it happened
even in this cagpital town? What steps
have Government taken to curb this
menace?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): The stocks with the fac-
tories could never have gone under-
ground, because the releases are all
regulated by the Government of Indi.
In fact, quotas are fixed for Lhe van-
ous State Governments, and the State
Government nominees alone can lift
the quotaz, so that, if at all the stocks
go unde:ground, it is only after it
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reaches the wholesale or relail trade.
In favt, we have given specific instruc-
tions to the State Governiments as to
how to regulate this and other allied
matters.

Shri P. C. Borooah: Is it & fact that
the price of gur also rose by 100 per
cent, soon after the promulgation of

the Government orders restricting
inter-State movement of Gur and
khandsari?

Shri A. M, Thomas: [ think the hon.
Member s peferring to the Sugar Cun-
trol Order of 17th April, 1963. In that
case, the sugar which had already
been released and was with the trade,
it is true—that a substantial portion
went underground. but that could not
be helped.

Shri S. M. Banerjee: From the
statement it appears that in U.P. the
availability was 57,354 tonnes on 3l1st
October. I would like to know whe-
ther it has been brought to the notice
of the hon. Minister that Diwali went
without sugar in UP. except at black
market price, and whether any action
has been taken to guide the State Gov-
ernment not to distribute sugar on in-
come basis, as poor people will then
not get any sugar?

Mr. Speaker: He should not make
a statement. He has put the question.

Shri 5. M. Banmerjee: I want t{o
know whether the Government have
issued any directive to check this.

Shri A. M. Thomas: ] shall be re-
ferring to thig aspect also in my state-
ment, which, with your kind permis-
sion, 1 shall be making. With regard
to the distribution on income basis, as
far as the Government of India is con-
cerned, it has not issued any direction
at all. The arrangements for distribu-
tion within a particular State have
been left entirely to the State Gov-
ernments concerned, and it is up to
the State Governments to adopt such
measures as they deem fit for distrl-
bution.
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Nt fagfa faw: some agraa,
¥ uF QATEZ WG WTIT 3T FEAT @A
g1

TET S A ot @aemar fa S
& faaeor &t w290 FT IAFT FW R,
afz F1E 7T ©17 & A F1 Y w90
Far § @ sa% fogars dzo madHe
FaTs  FET | AfF A aw e
HAEEAT T A9 7 AT F e
FT FTTT AHT AGY W1 | HAT AT Fgd
2 fF 77 17 ¥ Ty AT F1 "EFR
5@ ar ¥/ mrwr fAv amear
g1

weaw wgaw ;. a4 favig @ zw
It # T AL B AHAT | AT ;AT
wifan oy ara Afaw | w3 @
THI @3 g0 9T ATTRI WD AEY R |
1 u{ AL § AT AATHE LT FT fAam
@d ¥ qa1 faoim 2 #9471 § 1 T
Fara J1 fufaees &t 241 §

Shri S. M. Bamerjee: I request you
1o appreciate this point. My question
was about the distribution of sugar.
The Chief Minister o/ Uttar Pradesh
was here, and it was learnt that this
question was discussed with the Cen-
tre and it was stated that this system
was entlirely wrong.

Mr. Speaker: The Minister says
ihat no directive has been given by
the Centre, and that this subject would
also be covered in the statement which
he is going to make,

Shri S. M. Banerjee: Previously
there was no direction, but recently
when the Chief Minister of Uttar Pra-
desh came here—this came out in the
newspapers also—this question was
discussed.

Mr. Speaker: [ do nol know whe-
ther discussion and the issue of direc-
tives are the same. The Minister says
there was no directive issued. Siri
Banerjee should take that word when
the Minister says that the Centre has
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g;’\_.ren no directions. What further
th!n_g does he want me to put to the
Minister and elicjt an answer?

Shrimati Renu Chakravartty: From
the statement, I fing that again the
unfortunate city or Calcutta has got
the highest price of sugar. This is
men_tioned in the table showing the
retail price of average quality sugar.
May I know why it is that in Gauhati
the price is Rs. 124 per kg, while in
Calcutta it is Rs, 126, and whether

it is also fixed by the State Govern-
ment?

Shri A. M. Thomas: The prices have
been based on the ex-factory price
plus transport charges and also a mar-
€in 10 the wholesale trader. The maxi-
mum has been fixed at Rs. 2-68 per
quintal.  Calculating all thesp things,
this price has been arrived at,

Shrimati Renu Chakravartty: But
the transport charges are more 1o Cal-
cutta than to Assam?
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Shri A. M. Thomas: From that base,
we have procecded much further, be-
cause the excise duty has been doub-
led in certain cases and the cane cess
also has increased.

oY UAYIUAR : J7 ¥99 T IAT
fedt & faar amo

Ay "gRA: Tg  TART AT
TE FT TR | e FeT ¢ f vwmTIS
e @ MR

Shrimati Savitri Nigam: Keeping in
view the scarcity, the blackmarketing
and maldistribution of sugar which
is prevailing in all the markets, may
I know if the Government is thinking
of channelising the distribution
through voluntary agencies as had
been done in the past?

Shri A. M. Thomas: Wherever co-
operatives have come into existenve,
that machinery is being used by the
State Covernments for distributing.
We have also advised the State Gouv-
ernments that in case the co-opera-
tives come in, they should be utilised
in the matter of distribution.

Several Hon. Members rose—

Mr. Speaker: It is for the hon.
Members to decide if they want to
stick on to this question and I should
continue. We are going to have a
statement on this matter and probably
a discussion over it . (Interruptions).
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ot wETEte sredt ;s §
sgyT Afuawna & f97 & @@ 77 =¥
SO € 4T 1 T A HETHT &1 W
&8 T &1 gfaun & ot ?

wUm wEley : 39 g@d § HIOET
Tg HATT FIA F1 W gATHS & AT |

Shri Bade: Question No. 53 about
the escape of Mr. Walcott may be
taken up just now, because there will
be some elucidation and it will throw

more light for the discussion at
2:30 p.M.
Mr. Speaker: Unless the louse

agrees, I cannot take it up.

Shri Bade: The House will agree,
Sir.
Mr. Speaker: Unless all the hon.

Members who are in between agree, 1
cannot take it up.

Agriculture in Asia and Far East

+
Shri B, P, Yadava:
[_Shrl Bishanchander Seth:
37, { Shri Chattar Singh:
Shri Vishram Prasad:
| Shri Yashpal Singh:
|_Shri Sidheshwar Prasad:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that experts
connected with framing agricultural
projects in Asia and the Far East held
a meeting in New Delhi on 30th Sep-
tember, 1963;

(b) if so, the number of countries
participated in the meeting;

(c) the subjects discussed; and

(d) whether any proposal was put
forward by the Indian delegation?

The Minister of State im the Minis-
try of Food and Agriculture (Dr, Ram
Subhag Singh): (a) Under the aegis
of FAO, a Meeting of Experts on
Agricultura] Projections, i.e. forecasi
of requirements and production of
agricultura] commodities, and not of
experts connected with farming agri-
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cultural projects, —was held from
September 30 to October 11, 1963.

{b) Experts from six countrieg par-
ticipated in the meeting.

(¢) The Agenda of the Meeting was
as under:

Agenda

1. Opening of the meeting and selec-
tion of Chairman and Vice-Chairman.

2, Adoption of the Agenda.

3. Brief Statements by the partici-
pants on their work.

4. Framework of economic growth.
5. Demand projections.

6. Production projections.

7. Trade projections.

8. Overall consistency of the projec-
tions and their policy implications.

9. Recommendations for future

work.

10. Adoption of the report.

(d) No proposal was expected to be
put forward and none was made, The
discussion was technical and related to
possible improvements in the techni-
ques of framing projections, on which
various views were expressed.
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Shri Bhagwat Jha Azad: Item No. 6
of the agenda says “Production pro-
jections.” May I know whether in this
conference under this item or any
other item, any discussion was held
and any improvement suggested for so:
low a production as 2-15 per cent in
our country?

1885 (SAKA) Oral Answers

Dr. Ram Subhag Singh: As I said,
it might have been discussed, but no
resolution was adopted because it was
their internal meeting for exchange
of opinion between experts. Unless
and until we get any report or any
resolution from them......

Shri Bhagwat Jha Azad: Does he
mean to say Government have no in-
formation?

Mr. Speaker: That is what he says.

Dr. Ram Subhag Singh: That is ex-
actly the reply.

»ft wrTaE W1 S : R "o e
fa@s T

Shri Vishram Prasad: In the agenda
it is said, “Opening of the meeting
and selection of Chairman and Vice-
Chairman, Adoption of the Agenda,
Brief Statements by the participants
on their work, Framework of acono-
mic growth” etc. But nothing is said
about what work was done and what
points were discussed. May I know
how much money was spent for this
discussion which lasted for 11 days?

Dr. Ram Subhag Singh: As I said in
the beginning, this wag a meeting held
under the aegis of FAO.

Mr. Speaker: Was any expenditure
incurred?

Dr. Ram Subhag Singh: The Govern-
ment of India was the host for that
conference and it is a fact that money
was spent.

Shri Vishram Prasad: How much

money was spent?

Dr. Ram Subhag Singh: I would

require notice,
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Shri Ranga: Are we fo understand
that the Government knew that there
was no agenda, theie were no prob-
lems to be discussed or resolutions to
be passed and yet they sent their
officers there to this “joy conferenve™
or whatever it is, or another Scuth-
East-Asian Diwali Conference or some-
thing like that?

Mr. Speaker: Order. order. No in-
ferences are to be made.
Dr. Ram Subhag Singh: I wonder,

Sir, because Dr. Deshmukh and Prof.
Ranga, both of them, are in the habit
of passing insinuations an they see
the entire universe wiip their own
iaundiced eye.
Mr. Speaksr Order, order....
Shri Ranga: May I make this pro-
test, Sir, th.t he is not entitled to
make this remarks in regard to me.

Mr. Speaker: That is exactly what
1 am telling him. I have already taken
notice, of it, but I had also taken
notice of the infercnce and innuendo
that the hon. Member also made.
(Interruption), In questions these
things are nol be brought into; only
the facts are to be asked and the
answers given. When hon. Members
go astray and tread into paths that
are forbidden certainly difficulties
arise for themselves also, but more far
me,
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Shri Ranga: You would sce, Sir 1
gave them an alternative. It would

have been open to them to say that it
was not so.

Mr. Speaker: What about the
“Diwali festival” and all those things?
(Interruption).

Shri Ranga: Whal conference was it
then? Did they know anything?

Shri P. R, Patel: I want to kv
who took part in the meeting und ia
that respect I would like further '
know whether the representatives of
the farmers’ organisations in the coun-
try were included in this delegation;
if not. may I know whether the Gov-
criment is of the view that these far-
mers’ organisations are not necessary
for the improvement of agriculture in
the country?

Dr. Ram Subhag Shmgh: As I said,
this was a conference of experis ana
some of our experis participated
this conference. Along with the ¢x-
perts the Secretary of the Departinem
of Agriculture was clected Chairman
and he presided over it. So the ques-
tion of giving representation to any
voluntary  organisation or farmers’
organisation does not arise.

Shri Hari Vishnu Kamath: 'Tne
statement laid on the table refers to
recommendations for future work ana
adoption of the report—9 and 10--
but the Minister said earlier that there
were no proceedings, no reports Or
anything of that sort. Here, Sir, what
c¢oes it stand for? What does u

mean? What recommendations were
made then? What report was adopt-
ed?

Dr. Ram Subhag Simgh: The mect-
ing was held from 30th Septembei 10
11th October. That was their internal
meeting and they exchanged opinions
regarding all this agenda. But they
did not adopt any resolution, and as
they did not adopt any resolution we
have not yet received any report of
the nature of decisions of the confer-
ence asking us to implement them ir
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India as recommended by that confer-

“ence.

Shri Bhagwat Jha Azad: Sir, we
want a ruling from you. The meeting
lasted for 12 days and so much amount
was spent on it. Still the Govern-
ment, after two months, have not got
any report What is this (Interrup-
tion).

Shri Hari Vishnu Kamath: A moun-
1ain in labour did not bring forth evern
a mouse. o

Mr. Speaker: Order, order. Hon.
Members put the whole burden on me,

Shri Bhagwat Jha Azad: You are
the final authority.

Mr. Speaker: No.
Shri Bhagwat Jha Azad: How can
the Government . . .

‘Mr, Speaker: In a democracy it is
the House that has to take actiom, if
the Government fails to discharge its
duties.

Shri Bhagwat Jha Azad: Here it is
a dispute between the Minister and
the Members,

Mr. Speaker: I am only a referee
‘between the 'two parties playing the
game, only watching and ensuring
that the game is played according to
the rules of the game.

Shri Tyagi: You have to
when there is foul play.

whistle

Shri Hem Barua: You are the cus-
todian of our rights.

Mr. Speaker:
Chaturvedi.

Shri 8. N, Chaturvedi: May I know
what benefits Government derived, or
€xpected to derive, by playing host to
these eminent experts on agriculture
Wwho have made no recommendation?

1400 (Ai) LED—2,

Order, order. BShri
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Shri Tyagi: Publicity.

Dr. Ram Subhag Singh: When sucn
a conference meets, it proves to be of
immense value to the Government in-
asmuch ag it contributes towards for-
mulating certain programmes:

Shri Hari Vishnu Kamath:
real work was done here.

But no

Dr. Ram Subhag Singh: Those hon.
Members who fee] agitated on this
question, if only they go into the
working of that conference, it will
allay all their misgivings and anxiety.
The conference has expressed its opi-
nion on various subjeets which will
be percolating to the countries con-
cerned. Also, those representatives
who have participated in that confe-
rence, will naturally write about
their reactions which will be of im-
mense help to the countries concerned.

Mr. Speaker: Really, I am surprised
that Members should feel so concern-
ed that a meeting hag been held, it
wag convened at our request, we play-
ed the host, so much money has been
spent and nothing has come out of it,
or at least Government does not know
anything about it. Hon. Members
must remember that they have their
own remedies. Any hon. Member can
give notice of a molion to discuss this
question. Why should this be brought
up apain and again, every Member
repeating the same question?

Shri Hem Barua: After twelve days
of labour they should produce some-
thing.

Mr, Speaker: He can help them in
that production. Next question.

Y anr ;. wegm wEiRw, &Y
o7 o7 F@ foar ¢ 1

Shri Tyagi: How is it that you

‘dlwaye have a kindly eye on him?

This is something which encourages
him.

Mr. Speaker: That does not satisfy
him. Next guestion.
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Village Volunieer Force

+
Shrimati Savitri Nigam:
Shri Surendra Pal Singh:
Shri P, R. Chakraverti:
*38. Shri Sidheshwar Prasad:
1 Shri D, D. Puri:
| Shri B. K. Das:
| Shri S. C. Samanta:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that there
is a proposal to merge the Village
Volunteer Force in the Defence Labour
Bank to ensure better utilization of
the country’s manpower: and

(b) if so, the main advantages likely
to result from this merger of the two
organisations?

The Depaty Minister in the Ministry
of Community Development and Co-
operation (Shri B. §. Murthy): (a)
and (b). The Village Volunteer Force
consists of all the able-bodied adults
in the village who wolunteer to join
it. The Defence Labour Bank, based
on the wvoluntary donation of free
labour at the rate of 1 day per month
from every able-bodied adult or mone-
tary contribution in lieu, is an inte-
gral part of the Village Volunteer
Force. It has been suggested to the
States that the minimum donation of
labour at 12 days’ per annum should
be made a pre-condition for enrolment
in the Village Volunteer Force. This
will ensure minimum donation of
labour from every member of the
Village Volunteer Force for imple-
menting productive programmes.

Shrimati Sawvitri Nigam: May I
know whether the hon. Minister has
received complaints that though the
volunteers are ready to work, they
are not being given good plans or
schemes which can be implemented
by them and, if the answer is in the
affirmative what remedies Govern-
‘ment propose to have in this matter?

Shri B. S. Murthy: Though there
are no such complaints, our own
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assessment shows that the Volunteer
Force is not being fully utilized and
the main drawback or snag is want of
organisational effort to plan agricul-
tural programmes. At the same time,
I may inform the hon. Member that
exemplary work has been done by the
volunteers in some cases. For
example, in Tanjore district of Madras,
in Kottur Block village, one fine
morning 15,000 pcople gathered and
they widened a six-mile road in five
to six hours, costing Rs. 20,000.

Shri Tyagi: They have beaten
China.
Shrimati Savitri Nigam: May I

know if Government is intending to
form advisory mobile parties which
may go from place to place and advise
the people on chalking out plans se
that the volunteer force people who
are sitting idle may get suitable jobs?

Shri B. S. Murthy: The name
‘Village Volunteer Force’ indicates
that it is in the wvillage. They have

to plan and the Panchayats are being
charged with the responsibility of
chalking out programmes and using
this as an instrument for developing
agricultural programme, Therefore
these mobile vans will be of no use.

WRITTEN ANSWERS TO
QUESTIONS

Sleeping Bertihs

Shri S. M. Banerjee:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri Heda:

Shri Rishang Keishing:
Shri D. J. Naik:

Shri Maheswar Naik:

*39.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that sleep-
ing berths are likely to be introduced
in second class coaches on all trains;

(b) if so, from  when; and

(¢) what will' be the additionak
charge?’
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). As an experi-
mental measure, Second class Sleeper
Coaches have been introduced on two
pairs of trains—on Nos. 29/30 Delhi-
Lucknow Mail and 37/38 Madras-
Howrah Express trains with effect
from 10th October, 1963 and 1st Nov-
ember, 1963 respectively.

(c) A surcharge of Rupees five per
berth per night or part thereof is
levied for sleeping accommodation
provided.

Railway Zones

JShri Surendranath Dwivedy:
40

Shri Harish Chandra Mathur:

Shri P. C. Borooah:
LShri P. R. Chakraverti:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to divide the entire Railways into ten
Zonal regions;

(b) whether in this division, it is
proposed to locate the headquarters of
each zone in a State in which the
particular zone has the largest mile-
age of railway lines; and

(¢) if so0, the names of the new
zonal railways and the probable loca-
tion of their headquarters?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) and (c). Do not arise.
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Air Accident near Agra

Shri Chattar Singh:

Shri Bishanchander Seth:

Shri B. P. Yadava:

Shri P. C. Borooah:

Shri Prakash Vir Shastri:
*42 J Shri Onkar Lal Berwa:

Shri Gokaran Prasad:

U Shri Vishwa Nath Pandey:
Shri P. C. Deo Bhanj:
Shri Morarka:

Shri R. S. Pandey:

Will the Minister of Transport be
pleased to refer to the statement made
in the House on the 11th September,
1963 regarding the accident near Agra

and state:

(a) whether the report of the court
of enquiry has since been received by
Government; and

(b) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir.

(b) Does not arise.
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Theft of Explosives

( Shri Hari Vishnu Kamath:
Shri Kachhavaiya:
Shri Bade:
Shri Buta Singh:
Shri Bishamchander Seth:
.3 { Shri Dhaon:

" Shri B. P, Yadava:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
| Shri B. K. Das:

Will the Minister of Railways be
pleased to refer to the statement made
in the House in response to a Calling
Attention Notice on the 20th Septem-
ber, 1963 and state:

(a) whether investigation into the
theft of explosives from a sealed rail-

way wagon has since been concluded,
and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Ehan): (a) The case is still pending
investigation with the police who
have made further arrest of three
outsiders, making a total of 7 arrests.

(b) Does not arisc.
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Package Programmes

Shri Warlor:

*45. { Shri D. C. Sharma:
LShrl Imbichibava:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the working of the
package programmes for food pro-
duction has been reviewed by Gov-
ernment; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment giving the up-to-date progress
of the Intensive Agricultural District
Programme (Package Programme) is
laid on the Table of the House.
[Placed in Library. See No. LT-1829/
63].

Post Offices

( Shri Raghunath Singh:
. Shri Balkrishna Wasnik:
46. 9 Shri P. R. Chakraverti:

LShd P. C. Borooah:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that the
Central Advisory Board for National
savings has advised Government to
open a separate wing in Post Offices
for savings in Posts and Telegraphs
Department; and
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(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) No such recommen-
dation has so far been received by
this Department.

(b) Does not arise.
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Liquor Permits for Tourists

Shri Heda:
Shri Maheswar Naik:

Will the Minister of Transport be
pleased to state:

*48.

(a) the measures taken to
liguor permits for tourists;

issue

(b) the steps taken to climinate the
lengthy procedure in India; n.nd.

(¢) whether any survevr
made of its effect on
trade?

has been
the tourist

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Tourists will
shortly be able to obtain liquor per-
mits with All-India wvalidity from
Indian Missions overseas along with
their Visa or Tourist Introduction
Cards. Those tourists who, for any
reason, arrive in India without the
permit, wiil be able to obtain them
from the Govt. of India Tourist Offices

at Delhi, Bombay, Calcutta and
Madras.

(¢) No survey as such has been
conducted. However, from the obser-
vations made by visiting foreign
travel agents and other important
persons connected with the travel
trade, it has been gathered that with
the elimination of time-consuming
formalities, the effects in general will

be conducive to promotion of tourist
traffic,

Birth Anniversary Stamps

|" Shri Swell:
*49. { Shri P. C. Borooah:
LShri Bibhuti Mishra:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that a
serious flaw was discovered in the

birth anniversary stamps of Dr. Annle
Besant;

(b) if so, the nature of the flaw;
and ;
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(c) the reasons therefor?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). The year
of birth was wrongly printed in the
Annie Besant stamp issued on th2 1st
October, 1963 as 1837 instead of 1847.

(¢) The error took place due to the

wrong year having been noted on
records.
Avro-748 for LA.C.
Shri Ramachandra Ulaka:
50 Shri N. R. Laskar:

) Shri Dhuleshwar Meena:
LShrimati Savitri Nigam:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 17 on the 13th
August, 1963 and state the decision
that has since been arrived at regard-
ing the number of Avro-748 aircraft
to be purchased by the Indian Air-
lines Corporation from the aircraft
manufacturing depot at Kanpur?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
No decision has yet been taken.

Shipping Service on India-UK.
Continent Route

Shri Morarka:

Shri Ravindra Varma:
Shri Raghunath Singh:
Shri Vasudevan Nair:
Shri Sidheshwar Prasad:

Will the Minister of Transport be
pleased to state:

*52.

(a) whether Apeejay Lines is
intending to run a parallel service on
the India/UK. Continent route in
competition with the Karmahom Con-
ference to counter the effects of 12%

per cent freight increase on West-
bound cargoes;
(b) if so, the number of vessels

that will be placed on this route; and

(c) the part that Government will
play to help these Lines to counter
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the freight increase of Karmahom
Conference?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) The circumstances in
which Apeejay Lines made this offer
related directly to the India-U.K. Con-
ference increasing the freight rates by
123 per cent. The Conference has
since reduced the increase to 10 per
cent as against Td per cent recom-
mended by the Maritime Freight Com-
mission. The question of providing
protection to sensitive commodities in
export trade has also to be settled
satisfactorily. The offer of the Apee-
jay Lines and certain other shipping
companies is under consideration,

(b) 6 ships (i.e. 1 ship a month for
the next 6 months) have been offered
for the service by 4 shipping com-
panies to begin with.

will give every
possible assistance to Indian tramp
shipping consistent with their pre-
wvious commitments and the require-
ment of our national trade.

(c) Government

Escape of Mr. Walcott

Shri Hari Vishnu Kamath:
Shri Kachhavaiya:

Shri Buta Singh:

Shri Bade:

Shrimati Renu Chakravartty:
Shri Y. D. Singh: ’
Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Bishanchander Seth:
Shri B, P. Yadava:

Shri Dhaon:

Shri Chattar Singh:

Shri Hem Barua:

Shri Vishram Prasad:
Shri Indrajit Gupta:

Shri Bhagwat Jha Azad:
Shri D. N. Tiwary:

Shri S. M. Banerjee:

Shri Sudrendra Pal Singh:
Shri Prakash Vir Shastri:
Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:
Shri C. K. Bhattacharyya:
Shri Maheswar Naik:

Shri Bibhuti Mishra:

—
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i Shrimati Savitri Nigam:
? Shri Ram Ratan Gupta:
Shri Warior:
Shri 8. N. Chatarvedi:
Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Sivamurthl Swamy:
Shrimati Renuka Ray:
Shri Mohan Swarup:
Shri D. C. Sharma:
Shri D. D. Puri:
Shri G. Mohanty:
Shri Koya:
Shri Brij Raj Singh:
Shri Vasudevan Nair:
Shri Vishwa Nath Pandey:
Shri Balkrishna Wasnik:
Shri Ram Sewak Yadav:
Shri Heda:
Shri Sarjoo Pandey:
Shri P. R. Chakraverti:
Shri R. S. Tiwary:
Shri K. C. Pant:
Shri Sidheshwar Prasad:
Shri A. N. Vidyalankar:
Shri M. N. Swamy:
Shri Omkar Lal Berwa:
Shri Krishnapal Singh:
Shri Basumatari:
L Shri H. C. Soy:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that one

Mr. Walcott, an American citizen,
escaped from India in his impounded

splanc; and

(b) if so, the detailed circum-

stances of the incident?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). An order by the Com-
mercial Sub-judge, Delhi dated 3lst
January, 1963 in the suit between the
Associated Hotels of India and the
“Trans-Atlantic Airlines and others
restrained Mr. Walcott and others
from taking out of India the aircraft.
“The Collector of Central Excise, New
Delhi had ulso issued an order detain-
ing Mr. Walcett’s plane till such time
as Mr. Walcott paid the amount of
penalty imposed on him for violation
.of customs regulations. A police guard
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was also provided in pursuance of the
erder of the Collector of Central
Excise. On Mr. Walcott paying the
penalty imposed on him for violation
of Customs regulations, the order of
the Collector of Central Excise, was
vacated on 24th September, 1963. The
order of the Commercial Sub-judge
was also vacated en the 25th Septem-
ber, 1963. On the same day, i.e.,, 25th
September, 1963, an order was passed
by Sub-judge, Delhi in a private suit
filed by Tata Sons (Private) Limited
on Mr., Walcott to the effect that the
aircraft should not be removed from
the Safdarjung airport. A copy of
this order was furnished to the Aero-
drome Officer on 25th September,
1963. In view of this order clearance
was not given for a flight by the aero-
drome authorities when Mr. Walcott
approached them on 26th September,
1963. Despite the refusal, Mr., Walcott
made an unauthorised flight on 26th
Seplember, 1963 at 12 hours 17 mts.
By making this unauthorised flight
Mr. Walcott has violated the follow-

ing provisions of Indian Aircraft
Rules, 1937:—

(1) Rules 25-A—Fuelling of air-
craft.

(2) Rule 15—The reguirement to
have  Certificate of  Air
Worthiness.

(3) Schedule IV Para 3.5.1.1—
Compliance with Air Traffic
Control Clearance,

(4) Schedule IV Para 3.2.6.2—
Prior authorisation by Aero=
drome Control Tower for
manoeuvre preparatory or
associated with taxying or
take off etc,

(5) Schedule IV Para 3.2.2.5—
Take-off requirement to avoid
apparent risk of collision.

(6) Schedule IV Para 3.26.1—
Requirement for operation on
and in the vicinity of an
aerodrome,

(7) Rule 8—Licensing of person-
nel.
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(8) Rule 21—To avoid dangerous
flying.

He has also violated Rules relating
to Customs clearance and Rules relat-
ing to Immigration clearance, in parti-
cular rules under the Foreigners
Registration Act.

Action has been taken through
diplomatic channels with United
States authorities for the return of
Mr. Walcott and his Piper aircraft.

Additional Funds for Agriculture

Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri N. R. Laskar:
54, # Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
| Shri Mohan Swarup:
| Shri P. Venkatasubbaiah:
|_ Shri Daji:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 603 on
the 10th September, 1963 and state:

(a) whether the question of addi-
tional allocation of funds for agricul-
tural programmes has since been
considered by the Planning Commis-
gion; and

(b) if so, the nature of the decision
taken?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). For the
current year (1963-64), an additional
allocation of Rs. 19.15 crores has been
sanctioned to State Governments for
accelerating agricultural production
programmes. As far as the remaining
two years of the Third Plan are con-
cerned, no particular decision has so
far been taken by the Planning Com-
mission. Every effort will, however,
be made to ensure adequate financial:
provisions for agricultural programmes,
through the annual plans.
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3°4.
Cooperative Farming

¢ Shri Surendranath Dwivedy=
Shri Yashpal Singh:

Shri P. Venkatasubbaiah:
Shri Sidheshwar Prasad:
Shri P. C. Borooah:

*55. _J Dr. L. M. S'll'l.‘h\’i:

N Shri Warior:

Shri Heda:

Shri P. R. Chakraverti:
Shri Eswara Reddy:
LShri A. K. Gopalan:

Shri Koya:
Will the Minister of Community
Development and Cooperation be

pleased to state:

(a) the names of the States whi.zl:t
Co-operative farming hus been tried
and the results thereof;

(b) whether Governmenl propose
{o popularise the scheme: and

(e) if so, the nature of incentives
and encouragement Government pro-
pose to give?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):

(a) Cooperative Farming 1is being
tried in all the States. A statement
indicating the number of societies

organised is laid on the Table of the
House.

(b) Yes, Sir.

(c) A statement indicating the:
incentives and encouragement Gov-
ernment is giving is laid on the Table-
of the House. [Placed in Library.
See No, LT-']BSD/BS].

Prices of Foodgrains

Shri S. M. Banerjee:-
Shri P. C. Borooah:

Shrt Yashpal Singh:

Shri Prakash Vir Shastri::

*36. Shri Shree Narayan Das:.
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Shri D. C, Sharma:
Shri H. C. Soy:

Will the Minister of Foog and Agri-
culture be pleased to state:

tShri P. Venkatasubbaiah:

(a) whether it is a fact that there
hag been further rise in the prices of
foodgraing throughout the country in
October 1963 despite al] steps taken
by Government; and

(b) if so, how this compares with
the prices prevailing in August and
September, 19637

The Deputy Minister in the Minis-
try of Foog and Agriculture (Shri A,
M. Thomas): (a) The prices of food-
graing generally maintained the up-
ward trend during the first three
weeks of October, 1963, but they
showed a declining tendency in the
fourth week of October.

(b) The All-India Index Number of
wholesale prices of cereals, which was
115.3 in August, 1173 in September
and 119.3 in the third week of Octo-
ber, declined to 118.2 in the fourth
week of October,

Delhi Milk Scheme

*57. Shri Warior: Wil] the Minister
of Food and Agriculture be pleased
to state:

(a), whether the attention of Cov-
ernmel has been drawn to an article
in the Stateman dated the 4th Octo-
ber, 1963, that soda and even kerosene
are being 'mixed with milk supplied
by the Delhi Milk Scheme to prevent
the milk from becoming sour;

(b) whether it is a fact that some-
times buffalo milk is mixed with
cow's milk anq sold as cow's milk by
the Delhi Milk Scheme as alleged in
the same article;

(c) whether any enquiry has been
instituted into this matter; and

(d) if so, the findings thereof
the action taken thereon?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri A.

and
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M. Thomas): (a) Yes. The allegation

in the article has peen found to be

baseless.

(b) to (d). Enquiries made in the
matter showed that the Delhi Milk
Scheme had to resort to the practice
of mixing some buffalo milk with cow
milk, especially because the supplies
of cow milk were not received from
Bikaner on two days, viz, Purnima
and Amavas, in a month and some
bulffalo milk was added to the stocks
of cow milk with a view to meeting the
full demand of the consumers gn the
basis of milk cards issued to them.
This practice has, however, been com-
pletely stopped since 13-7-1963.

P. L. 480 Agreement

rshri Ya:hpa] Singh:
| Shri Bishanchander Seth:
*58. { Shri Dhaon:
Dr, L, M, Singhvi:
[ Shri Ram Sewak Yadav:

Will the Minister of Food ang Agri-
culture be pleased to refer to the re-
ply given to Starred Question No, 6
on the 13th August, 1963 and state:

(a) whether the reacticn of the
U.S. Government to their proposal for
extension of period of shipment of
wheat under P. L. 480 Agreement has
since been received;

(b), if so, whether they have agreed
to the proposal; and

(c) the years upto which the rice
of P. L. 480 has been sold and how
much quantity is still lying in Gov-
ernment stores?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) Does not arise.

(¢) The stocks of rice with the Gov-
ernment received in different years,.
are not kept separately. The stocks
of American rice with the Govern=
ment ag on the 1st October, 1963 were-
about 62,000 tons.
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Railway Accidents Committee

Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri Umanath:

*59.

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 153 pn the 20th
August, 1963 and state:

(a) whether the Railway Accidents
Committee has submitted its complete
report;

(b) if so, the findings of the Com-
mittee and ther recommendations
made by it; and

(c¢) the steps taken by Government
to implement these recommendations?

The Deputy Minister in the Minis-
try of Railways (Shri § V. Rama-
swamy): (a) Part-II of the Report is
awaited; and

(b) and (c). Do not arise.
Telephone Service in Balaghat

*§0. Shri Hari Vishnu Kamath: Will
the Minister of Posts and Telegraphs
be pleased to refer to the reply given
to Short Notice Question No. 17 on
the 21st September, 1963 repgarding
telephone service in  Balaghat &nd
state:

(a) whether the investigation has
been completed;

(b) if so, whether any report has
been submitted to Government; and

(¢) the 'main findings thereof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) to (c). The Magis-
trate appointed by the Government of
Madhya Pradesh has completed the
enquiry and furnished his report to
the State Government. The report is
under the examination of the State
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Government. The State Government
have not yet communicated to the P.
& T, Department either their decision
or the findings of the Magistrate.
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C.D. Blocks

[ Shri Sarjoo Pandey:
67. .{ Shri Vishram Prasad:
| Shri Vishwa Nath Pand:y:

Will the Minister of Community
Development and Cooperation be
pleased to state the total amount given
to Government of UP. during 1962-
63 and 1963-64 so far for the Com-
munity Development Blocks in the
State?

The Deputy Minister in the Ministry
of Community Development and co0-
operation (Shri B, 8. Murthy): 1962-83:
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Central assistance given to the
State Government was Rs.  872.20
lakhs (Rs. 546.67 lakhs as grant and
Rs. 325.53 lakhs as loan).

1963-64: Central assistance allocat-
ed is Rs. 623.80 lakhs (Rs. 376.00 lakhs
as grant and Rs. 247.80 lakhs as loan).
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Research Scheme

70. Shri Sarjoo Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any research schemes
were sanctioned or are proposed to
be sanctioned in U.P, by the Indian
Council of Agricultura] Research dur-
ing 1962-63 and 1963-64; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment giving the information required
is laid on the Table of the House.
[Placed in Library. See No. LT-1832/
63].

Assistance to U.P.

(Shri Vishwa Nath Pandey:
71. .< Shri Balgovind Verma:
[ Shri Sarjoo Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the financial assistance given by
the Centre o Government of U.P.
for development of animal husbandry,
dairying and fisheries during 1961-62,
1962-63 «and 1963-64 so far; and

(b) the amount of 'money actually
spent by the UP. Government during
the same period?

The Minister of State in the Minis-
try of Fooqd and Agriculture (Dr, Ram
Subhag Singh): (a) and (b). A state-
ment showing information with re-
gard to the amount of central assis-
tance given tp the Government of
Uttar Pradesh for animal husbandry,
dairying and fisheries development
schemes during 1961-62 and 1962-63
and that allocated for 1963-64, is laid
on the Table of the House. [Placed
in Library. See No, LT-1833/63],
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Western Style Accommodation for
Tourists

72, A. V. BRaghavan: Will the
Minister of Transport be pleased to
State:

(a) the number of applications re-
ceived so far from each State for the
grant of subsidy for providing econo-
mical Western style accommodation to
tourists in principal cities in India;

(b) the names of organisations selec-
ted for the purpose and the amount
sanctioned; and

(c) whether hotels rup by indivi-
duals are also eligible for thi- grant?

The Minister o7 Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) to (¢). The reguired in-
formation is given below:—

The scheme included in the Third
Plan for Tourism is intended for putt-
ing up economical Western style ac-
commodation for middle and low in-
come group foreign tourists only in
six principal cities of India viz,
Delhi, Bombay, Calcutta, Madras,
Agra and Jaipur. It was intended to
give subsidies to reputable organisa-
tions experienced in running inexpen-
sive and clean accommodation suitable
for middle and low income group
foreign tourists for putting up simi-
lar accommodation in the cities men=-
tioned above.

Requests for subsidy for putting up
such accommodation were received
from 9 orgaisations and 3 State Gov-
ernmentg as per the table below:—

Name of State Organisa-  State
ation Govt,
Delhi . : . 2 .

U.P. . B . 2 1
Madras . 3 1
Andhra Pradesh . 1 o
West Bengal . .. 1
Rajasthan R . 1 o
ToTAaL . . 9 3
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A subsidy of Rs. 3'75 lakhs was
sanctioneq to the Y.W.C.A, New Delhi
to meet part of the expenditure on
construction of a Guest House for
tourists at New Delhi. The Guest
House is already in commission. A
subsidy of Rs. 1°50 takhs was sanc-
tioned to the Andhra Mahila Sabha
Madras for construction of a hostel
for foreign tourists at Madras which
is expected to be inaugurated by the
end of December, 1963,

The question of giving subsidies to
organisations has been reviewed and
the present view is that instcad of
giving grants loans on easy terms may
be offered to these organisations ard
where such organisations are not
willing to take a loun Government
may pat up such accommodation them-
selves. A loan of Rs. 8.00 lakhs has
becn offered to the YM.CA, New
Delhi on easy terms.

Hotels run by individuals are not
eligible for such loans under this
scheme.

Special Stamps

73. Shri A. V. Raghavan: Will the
Minister of Posts and Telegraphs be
pleused to state:

(a) whether it has been decided to
issue a specia] series of stamps on
social reformers and renowned musi-
cians of India;

(b) whether a list of such persona-
lities has been prepared; and

(¢) if so, the mames selected and the
dates when the stamps will be issued?

The Deputy Minister in the Depart-
ment of Posis and Telegraphs (Shri
Bhagavati): (a) Yes Sir.

(b) and (c). The list is under pre-
paration.

P. & T. Bulldings

74. S8hri A. V. Raghavan: Will the
Minister of Posts ang Telegraphs be
pleased to state:

(a) the progress made regarding
construction of new buildings for post
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ang telegraph offices and telephone
exchanges in the Malabar regions of
Kerala from 1960-61 to date; and

(b) the names of projects that are
now in pfogress and when they wiil
be completed?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). The fol-
lowing buildings are under construc-
tion:—

1. Kozikode HPO building.
2. Quitandy Telephone Exchange.

3. Calicut HPO
Block.

and Awmenity

Lang has been purchased and plans
and estimates are under preparation
in respect of:

1. Cannanore—Telephone Excha-
nge.

2. Cannanore—Head Post Office.

3. Palghat—Telephone Exchange.

4. Tellichery—Past Office.

5. Calicut—Telephone Exchange.

6. Nemara—Post Office.

Sites are being acquired in:

1. Badagara for Telephone Ex-
change.

2. Ponnani for Telephone Excha-
nge.

3. Perinthalamanna for Post Offi-
ce.

4 Tirur for Telephons Exchange.

. Kanhangad for Telephone Ex-
change.

o

Other caseg under consideration are:
1. Mannantoddy for Post Office.
2. Vythiri for Post Office.

3, Kallai for Post Office.

Waltair Station

75. Shri P. C. Deo Bhanj: Will the
Minister of Railways be pleased to
state:

(a) whether there are any proposals
for the expansion and development of

314

the railway station and the yard at
Waltair on the South Eastern Railway
during the Third Plan period; and

(b) the total amount Government
propose to spend over the above-men-
tioned development and expansion
scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). It is proposed to
remode! the statiop building at Wal-
tair at g cost of Rs. 6-28 lakhg and to
provide additional lincs for stabling
coaching rakes at a cost of Rs. 2-96
lakhs, The works are in progress.

Cultivable lands along Railway Tracks

76. Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
state:

(a) whether cultivable lands are
available along the Railway tracks in
the country;

(b) if so, the details thereof;

(¢) whether there is any proposal
to utilise these lands for cultivation;
and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawae
Khan): (a) Yes.

(b) Total area of such Railway
land is approximately 78,680 acres.

(c) and (d). All spare Railway
lands suitable for cultivation are
handed over to the respective State
Governments for allotment to indivi-
dua] cultivators. As the responsibi-
lity for allotment vests with  the
State Governments, the details are not
known,
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Crops Damaged by Floods

Shri Yashpal Singh:
Shri Subodh Hansda:
1. Shri 8. C. Samanta:
Shri M, L. Dwivedi:
!; Shri Prakash Vir Shastrl:
Wil] the Minister of Food and Agri-
culture be pleased io state:

(a) whether Government have as-
sessed the damage done to the stand-
ing crops by the recent floods in the
country;

(b) if so, the total estimated loss;

(e) which are the
States; and

(d) the type of aid given by
Centre?

The Deputy Minister in the Ministry
of Food ang Agriculture (Shri A, M.
Thomas): (a) to (c). Any scientific
assessment of the extent of damage
to standing crops as a result of the
recent floods can only be made after
the final estimates of all crops be-
come available towards ihe close of
the Agricultural Year (July—June).

(d) In accordance with the policy
laid down by the Central Government
for assistance to States affected by
natural calamities, the State Govern-
ments set aside from their own re-
venues a reasonable amount to meet
expenditure on account of such cala-
mities. A State Government can ask
for Central help only when the total
estimated expenditure exceeds Rs. one
crore. The Centre's share is limited
to half the expenditure on gratutious
relief over and above the amount set
apart for this purpose by the State
Government from their own budget.
Ad-hoc grants and loans are also
sometimes given.

worst-affected

the

Closure of Sugar Factories

78, Shri Yashpal Singh: Will tne
Minister of Food and Agriculture he
pleased to state:

(a) whether it is a fact that a num-

ber of sugar factories in the country
have been closed recently;
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(b) if so, their number and the rea-
sons for their closure; and

(c) the specific steps Central Gov-
ernment have taken to run those fac-
tories?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A M.
Thomas): (a) No, Sir.

(by and (c). Do not arise.

Price of Fertilizers

Shri Onkar Lal Berwa:
Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be plcased to state:

(a) whether ft is a fact that Gov-
ernment have decided to reduce the
prices of fertilizers; and

(b) if so, the prices of various kinds
of fertilizers fixed after reduction?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). The
matter is under active consideration.

Village Volunteer Force

Dr. L. M. Singhvi:
Shri Yashpal Singh:

Will the Minister of
Development and
pleased to state:

80.

Community
Cooperation  be

(a) the number of persons enlisted
in the Village Volunteer Force, State-
wise, up-to-date; and

(b) the expenditure incurred on this
scheme so far?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
The details are given in the slate-
ment laid on the Table of the House,
[Placed in Library. See No. LT-1834/
63].

(b) No expenditure has been in-
curred specially for implementing the
Village Volunteer Force scheme. The
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existing departmenta] programmeg and
training schemes have, however, been
adapted to meet the requirements of
the scheme,

Money Order Forms

Shri Bishanchander Seth:
Shri Yashpal Simgh:
[Shri Dhaon:
81, Shri Ramachandra Ulaka:
Shri N. R. Laskar:
Shri Dhuleshwar Meena;
Shrimati Savitri Nigam:

‘Will the Minister of Posts and
Telegraphs be pleased to refer to the
reply given to Starred Question
No, 726 on the 17th September, 1963
and state:

(a) whether Government have con-
sidered a proposal to allow private
parties to print money order forms
against free space for advertisement
on them; and

(b) if so, the result thereof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagawati): (a) Yes, Sir.

(b) The response received from the
private parties is being studied.

Leaf Drying Disease in Paddy Fields

[ Shri R. G. Dubey:
82. 4 Shri Vishram Prasad:
Lshri Bibhuti Mishra;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
decided to launch a campaign for con-
trolling the leaf drying disease which
has broken out in some paddy flelds
in Shahabad district of Bihar: and

_(b) the measures taken in this
direction?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
S'nbhag Singh): (a) and (b). Imme-
diately after the symptoma of the
leaf-drying  disease of paddy in

318

Shahabad during the Kharif season
this year were noticed, the Central
and State experts carried out detail-
ed field survey of the extent of
spread of the disease and its possible
The cause of the disease is

causes,
still under investigation. In the
meantime as remedial measures, a
few measures were suggested and
widely publicised:—
(i) Stirring the soil thoroughly
with a paddy weeder.
(ii) Draining water out of the
fields,
(iii) Application of 40 lbs, of

nitrogen, preferably Urea,
and 40 lbs. of phosphoric acid
and 20 lbs. of muriate of
potash.

Irrigating the fields after ap-
plication of fertilizers.

(iv)

The above measures were under-
taken on a campaign basis in the
affected areas. With a view to help-

ing the cultivators during the 1963
kharif season, the Government of
India announced an increase in its

share of subsidy on the cost of pesti-
cides from 25 per cent to 50 per cent.

In order to locate the casual factor
responsible for the disease, services of
two Japanese Experts have been
obtained for about a month. These
experts are at present in the country
and have already visited Shahabad.
After their detailed investigation and
discussion with Central and State
experts further line of work in the:
causes and remedies of this new paddy
disease would be worked out.

Shipping Corporation
83, Shri Umanath: Will the Minis-
ter of Transport be pleased to state:

(a) whether Government have a
plan to expand the Shipping Corpora-
tion of India; and

(b) if so, the details thereo®?
The Minister of Shipping in the-

Ministry of Transport (Shri Raj
Bahadur): (a) and (b), The pro--
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posals for the further expansion of
shipping tonnage so far formulated
"by the Shipping Corporation of India
envisage the acquisition of 16 over-
seas ships, 3 coastal colliers and 2
-overseas tankers, aggregating to
about 2,23,000 GRT.

Collision of Trains near Kanpur

-84 Shri P. C. Borooah:
j Shri Vishwa Nath Pandey:

‘Will the Minister of Railways be
pleased to state:

(a) whether the 108 down passen-
ger train bound for Lucknow ran into
an empty stationary train at Ajgain
Railway Station near Kanpur:

(b) if so, the number of casualties
suffered and other loss involved in
-the accident; and

(c) the cause of the accident?

The Deputy Minister in the Minis
try of Rallways (Shri S§. V. Rama-
swamy): (a) to (¢). On 21-9-1963 at
‘about 2250 hrs. while train No. 108
Up Lucknow-Jhansi Passenger was
starting from line No, 1 at Ajgain
station, it entered the siding due to
incorrect setting of points and collid-
-ed with an empty rake stabled there.

As a result, 9 persons sustained
minor injuries. Cost of damage to
railway property was estimated at
Rs. 6,430.

N.EF. Railway

85. Shri P. C. Borooah:
Minister of Railways
state:

Will the
be pleased to

(a) whether attention of the Rail-
way authorities has been drawn to
the unsatisfactory catering service
provided by the refreshment rooms at
various stations on the North-East
Frontier Railway and the absence ot
tea-stalls at other statlons on the
.same Railway;
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(b) if so, the action being taken to
improve the conditions; and

{c) the names of stations in Assam

where catering arrangements do not
exist?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) and (b), A few com-
plaints regarding catering arrange-
ments at certain stations on North-
East Frontier Railway were received
and necessary remedial action in res-
pect of such of them as have been
substantiated on rompletion of en-
quiries, has been taken.

Tea stalls have been or are being
provided at stations where need exist-
ed or has developed from the point
of view of travelling public.

(¢) A statement is laid on the Table
of the House, [Placed in Library,
See No, LT-1835/63].

Rail Link between
Jogighopa

Siliguri and

86. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
state:

(a) the progress made in the work
of laying of an alternate rail-link
between Siliguri and Jogifhopa on
N.F, Railway; and

(b) when it is likely to be com-
pleted?

The Deputy Minister in the Minis-
try of Railways (Shri 8. V, Rama-
swamy): (a) and (b). Preliminary
Engineering and Fina] Location Sur-
veys for the new broad gauge line
from Siliguri to Jogighopa have been
completed. A good proportion of
tenders for work were received and
settled by end of September 1963 and
construction work has commenced
from the beginning of this working
weuson—October, 1963, Every efforu
is being made to adhere to a time
schedule of two working seasons for
completion of thisg line.
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Passenger Trains from Gauhati to
Upper Assam

87. Shri P. C., Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether night running of
passenger trains from (Gauhati to
Upper Assam has since been revived;

(b) if so, since when; and

(¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Ehan): (a) and (b). The suspension
of night running of passenger carry-
ing trains on Lumding-Mariani sec-
tion of the N. F. Railway still conti-
nues,

(c) For security reasons.
TaT Tow AEA
=it faam oW
st e fime ﬁ s
sy sftaromer T
5E. 4 =Y WieTT "TE &7
ot e fag
&ﬁ !fn ATe "giﬂ
=t ﬁ'ﬁfﬂw .
a1 @A JA AZ FAA AT T
wiq fu
(%) Faraz g9 fF I @I #
nF agare & gferw 7 39 faasae, qesR
o ATAT  ATG T F A F FA A
iy fad;
(=) afz gr, @t ¥ 37 7T &
T wiw F0% T & AR
() afzgr,arsa 7 741 oform
e YT e safwat & faea

FaT FEAE HoAg 7
R Awareg § woet (s -
Ty wi) ;o (F) o AWl g

1400 (Ai) LSD—3,

KARTIKA 28, 1885 (SAKA)

Written Answers 322

aiT a ¢ fr zaT W1 F AR
FITFr (Air-conditioning workshop
& fawelt & mmm T @ {vgor A1 fazrs
F graeq ® IMg AT I ST qICH
mgFAr @ (Crime Intelligence
Branch ) & 3@ aftafaaardi a1 war
GUICI

(m) = (7). fadae gfem
faea=31 7@ WA &1 99 FT @ L
HF 5H7 ING FTHIOS HILIAT ATEGT
fawr ¢ fgﬁ"? frad o WA #T #
g1

Hindustan Shipyard

89. Shri Eswara Reddy: Will the
Minister of Tramsport be pleased to
state:

(a) the progress so far made in im-
plementing the expansion scheme for
the Hindustan Ship-building Yard at
Visakhapatnam;

(b) the expenditure so far incurred
in thig respect; and

(¢) when the scheme is expected lo
be completed?

The Minister of Shipping in the
Ministry of Tramsport (Shri Raj
Bahadur): (a) The Third Five Year
Plan envisaged the expansion of the
Hindustan Shipyard at an estimated
cost of Rs. 244 lakhs. Against this
provision, Government have so far ac-
corded administrative approval to a
programme of works costing about
Rs. 96-08 lakhs. Out of this the
execution of civil works costing
Rs. 20.50 lakhs has been postponed
on account of the Emergency. The
Shipyard is planning a programme
for further development works against
the balance Plan provision and has
every hope of utilising it.

(b) The expenditure incurred so
far is as follows:

Rs.
1961-62 . R,73,000
1962-63 . . . . . 6,64,500
1963-64(Budget Estimates) - 28,94,000
ToTAL . 44,31,50-0-
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(c) By about the end of the Third
Plan period.

Marine Weather Station

Shri Dhaon:
%0 Shri Bishanchander Seth;
‘Y Shri B. P. Yadava:
Shri Oza:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
first automatic marine weather sta-

tion has recently been launched at
Madras;

(b) if so, from where that
brought and at what cost; and

was

(c) the purpose for which 1t will
be utilised?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) Yes; on the 24th September, 1963.

(b) The automatic weather station
is the property of the U.S, Navy, who
have, as a gesture of international
co-operation, made it available to the
India Meteorological Department for
operations during the International
Indian Ocean Expedition,

(¢) It wil] record and transmit auto-
matically, at fixed intervals, weather
observations consisting of pressure,
wind speed and wind direction, air
and sea surface temperature.

Survey Vessel for Indian Navy

[ Shri B, P, Yadava:
Shri Bishanchander Seth:
* 3 Shri Bade:
Shri Buta Singh:

L)

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that high-
level Committee set up by the Hindu-
stan Shipyard has suggested that
work on a survey vessel for the
Indian Navy should be expedited to
make it possible for its delivery by
October, 1964;
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(b) it s0, the steps taken to completa
the vessel as suggested by the Com-
mittee; and

(c) whether it is also a fact that it
has been decided to complete the
vessel without the assistance of
foreign consultants?

The Minister of Shipping in the
Ministry of Tramsport (Shri Raj
Bahadur): (a) Yes.

(b) As suggested by the Committee,
a separate office called ‘Darshak
Office’ has been opened under the
supervision of a competent officer
from the Indian Navy, assisted by
adequate and qualified staff, to super-
vise the progress of work according
to schedule. This office does advance
planning and scheduling of work, con-
nected with the completion of this
vessel alone, and also prepares draw-
ings on the basis of workspot co-
ordination,

(c). Yes,

Dairy Cooperatives

Shri B. P. Yadava:
92.{ Shri Dhaon:
LShri Bishanchander Seth:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it ig a fact that Centre
has asked the State Governments to
pursue a positive policy in favour of
dairy cooperatives and the number of
States who have agreed to the pro-
posal;

(b) how far this will help the dairy
development in the country; and

(¢) whether there is any State
which has not accepted this view and
if so, whether any reason has been
put forward by it?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M, Thomas): (a) and (c). Yes. The
proposals have been generally ac-
cepted by the State Governments of
Madras, Bihar, Andhra Pradesh,
Kerala, Uttar Pradesh, Gujarat and
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Mysore, Replies from the other

States are awaited.

(b). The organisation of dairying
on cooperative lines will help to pro-
vide an assured market at remunera-
tive prices to the producers which
will act as an incentive to the im-
provement of cattle and increased
milk production. This will also en-
sure adequate supplies of milk to the
dairy plants and supply of milk and
milk products of dependable quality
at reasonable prices to the consumers.

Sugarcane Cultivation in Alkaline Soil

93 Shri Surendra Pal Singh:
'{Shri.mati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Indian Institute of Sugarcane Research
has evolved a new method of grow-
ing sugarcane in alkaline soil; and

(by if so, the main features of this
new method and the cost involved in
making alkaline soil suitable for the
growing of sugarcane?

The Deputy Minister in the Minis-
try of Food and Agricultuare (Shri A.
M. Themas): (a) Yes, Sir.

(b) Under this method, cane is
planted in deep furrows and given a
light irrigation immediately.  After
completion of germination, a thick
layer of chopped cane trash is laid in
the planted furrows, Further irri-
gations are given into the trash-
packing. The cost of this method of
planting is estimated to be Rs. 50 to
Rs. 100 per acre over and above the
cost of usual flat-planting method.

D.T.U.

94, Shri Surendra Pal Singh:
‘Will the Minister of Transport be
Pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to allow private bus owners to
ply their buses on certain routes in
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and around Delhi for the convenience
of the public; and

(b) if so, the main features of this
proposal and when this scheme will
be put to a trial?

The Minister of Shipping in the

Ministry of Transport (Shri Raj
Bahadur): (a) No.

(b) Does not arise,

Central Warehousing Corporation

95, Shri S. M. Banerjee: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether a regional office is
likely to be opened under Central
Warehousing Corporation at Calcutta;
and

(b) if so, when and its purpose?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) Does not arise.

P. & T, Employees

9 Shri S. M, Banerjee:
‘7 Shri Umanath:

Will the Minister of Posts and Tele-
graphs be pleased fo state:

(a) whether it is a fact that a deci-
sion has since been taken to restore
the reduction in pay and stoppage of
increments in respect of those Posts
and Telegraphs employees who took
part in 1960 strike; and

(b) if not, the reasons for the delay?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavatl): (a) No such decision has
been taken. It was, however, decld-
ed on 22nd November 1962 that all
petitions from officials who partici-
pated in the strike in July 1960 and
where the penalties imposed were
current and the period of punishment
was two years or more on that date
should be reviewed by the President,
irrespective of whether they had al-
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ready been reviewed or not, and ac-
tion is being taken accordingly.

(b) Does not sarise,

=Y gTW WY wTAY
Lo. « st T fag :
=t

7T ww A ¥fw &4 77 q@T
T FqT T4 0

(%) 2w F TewwT QAT #
fFat o= 2

(@) Fa1 77F7T 7 T A AT
gy fear §; o7

() =fzar, Aroaas 3aq afFaq
S C

uTw Tav wfy wArem § Iowsy
(st %o ®o qm®) : (F) gEFFT
qEATART F AL F LY FT FAATOLAT
7 1§ wiwe w13 A fad aF

(&) =T (). srAFTEr g

T ¥ FFIST AT AT EN AT
TqT FNG AT FF 92A 97 @ A
ATqAT |

Track betweea Church Gate and
Grant Road Stations

98, Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state:

(a) the stage at which the matter
with regard to laying of a third track
between the Churchgate and Grant
Road Stations on the Western Rail-
way suburban section stands, a deci-
sion about which was taken long ago;

{b) whether any, if so, what pro-
gress has been made so far; and

(¢) whether any time limit for im-
plementing the proposal has been
fixed?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V., Rama-
swamy): (a) to (c¢). With a view to
meet the growing suburban traffic on
the Western Railway, it is proposed to
lay a third line and in later years
also a fourth line between Church-
gate and Grant Road. It has been
decided to acquire about 8 acres of
land required for this purpose at a
cost of about Rs. 143 lakhs and this
has been included in the Works Pro-
gramme for 1963-64, The acquisition
of land is in progress. Construction
of third line will be taken up after
the land is acquired. No target date
has been fixed for this work wvet, as
it will mostly depend on the progress
made in land acquisition,

Calcutta Helicopter Service

Shri Shree Narayan Das:
Shri Vishram Prasad:
Shri R, G. Dubey:

Shri Bhakt Darshan:

Will the Minister of Transport be
pleased to state:

(a) whether the question of operat-
ing helicopter service between Cal-
cutta City and Dum Dum airport for
quick transport has been examined;

(b) if so, what are the commercial
and operational possibilities of such
operation; and

() the decision taken in the matter?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (¢). The economics of heli-
copter operations between Calcutta
City and Dum Dum Airport are being
examined by the Director General of
Civil Aviation,

Irradiation of Wheat

100. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that inten-
sive research by the U,S. Atomic
Energy Commission and the Agricul-
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ture Department has led to a dis-
covery of a food processing by irradi-
ating wheat in bulk which will des-
troy all the wecvils and their eggs
leaving grains themselves unaffected;

(b) if so, whether the American
wheat now coming to India before it
is shipped is being processed like
that; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A,
M. Thomas): (a) Destruction of spoil-
age causing organisms in food arti-
cles through irradiation has been
known for quite some time. It is
generally agreed that weevils and
their eggs if present ip foodgrains can
be controlled through irradiation.
The treatment is, however, likely to
leave a residue in the grain and it is,
therefore, necessary to see that the
residue left is within safe limits,

(b) and (c). American authorities
recently invited objections, if any,
from all concerned about the adapta-
bility of the method in general and a
decision is yet to be taken, Wheat
received in India is not being treat-
ed by this method.
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Radio-Photo Link

105. Dr, L. M. Singhvi: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the countries with which India
hag direct radio-photo links;

(b) whether radio-photo service is
accessible to press correspondents and
private individuals in this country;

(¢) whether the Government of
India have any radio-photo links with
the People's Republic of China; and

(d) whether Government propose

to discontinue the same?
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- accentuated the
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The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shrk
Bhagavati): (a) India has direct
Radio-photo services with the Peo-
ple's . Republic of China, France,
Federa] Republic of Germany, Italy,
Japan, Poland, UK. and US.S.R.

(b) Yes.
(c) Yes,

(d) There is no proposal at
sent to discontinue the gervice.

pre-

Milk Crisis in Delhi

Dr, L, M. Singhvi:
Shri Onkar Lal Berwa:
" ) Shri Gokaran Prasad:
|_ Shri Sidheshwar Prasad:

106

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are aware
that there was an acute milk crisis
in Delhi during the last three weeks
of September and in the third week
of October, 1963; and

(b) if so, the precautionary mea-
sures taken to ensure against recur-
rence of similar breakdowns in fu-
ture?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Because of heavy
rains on 15-16th September, 1963,
which resulted in serious flooding of
areas which constitute the milkshed
of the Delhi Milk Scheme, supply of
milk to Delhi suddenly went down
very seriously. Flooding caused des-
truction of fodder crops and outbreak
of diseases, both parasitic and infec-
trous, amongst milch animals, which
position regarding
short supply. Further more, the posi-
tion became more acute because of
the increased demand on account of
festivals.

(b) The shortage was basically due
to circumstances beyond the control of
Delhi Milk Scheme. But for that, it
was hoped, the milk supply position
was showing signs of being very easy
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this year. Ajs a precautionary mea-
sure, for the future, the Delhi Milk
Scheme is being equipped with a
Deep-freeze room for storing nearly
100 tonnes of butter, which will be
used for the preparation of recom-
bined milk to tide over brief periods
of short supply of milk like the one
mentioned above,

Cooperative Rice Mills

107, Dr. L. M. Singhvi: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment are giving preferential treat-
ment to co-operative rice mills in dif-
ferent paddy growing districts;

(b) whether such preferences, are
being shown to the detriment or dis-
crimination of existing rice mills and
processing units in the private sector;
and

(¢) whether it is a fact that there
are only a few co-operative societies
coming forward for starting rice
mills?

The Deputy Ministey in the Minis-
try of Community Development and
Cooperation (Shri Shyam  Dhar
Misra): (a) The State Governments,
with a view to facilitating the marke-
ting of paddy through cooperativns,
have been advised to give reference
to co-operatives in establishing rice
mills in suitable areas kecping in view
the requirements of the hand pound-
ing industry.

(b) The total number of rice mills
In the country is of the order of
40,000, Since the new rice mills ex-
pected to be set up in the cooperative
sector during the Third Plan wil]l be
about 350, their impact on the private
sector mills will be negligible.

(c) The advice to give preference
to cooperatives wag communicated to
State Governments only recently, It
is expected that a number of coope-
rative marketing societies that gene-
rally instal rice mills, will avail of
this facility.
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Package Progrimme in Kerala

108. Shri A. K Gopalan: Will the
Minisler of Food and Agriculture be
pleased to state:

(a) the progress made in implemen-
ting the Package Programme for food
production in Kerala; and

(b) the extent of financial assistance
so far given to the State Government
in this connection®

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library., See No.
LT-1836/63].

Minor Ports in Kerala

109. Shri A, K. Gop2lan: Will the
Minister of Transport be pleased to
state:

(a) the total financial assistance so
far given to Kerala Government for
developing minor ports in the State
during the Third Plan;

(b) how much of this amount has
been spent so far; and

(c) the progress so far made_in im-
plementing the scheme for which the
assistance was given?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) The amount of loan so
far given to the Kerala Government
is Rs. 2'92 lakhs,

(b) The total expenditure incurred
by the State Government on centrally
assisted schemes is Rs. 6:16 lakhs.

(c) The progress of implementation
of these schemes so far is indicated in
the attached—Ilaid on the Table of the
House. [Placed in Library. See No.
LT-1837/63].
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Rice Purchased from U.S.A,

110 { Shri A. V. Raghavan:
* 3 Shri Pottekkatt:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question No.
1731, on the 10th September, 1963 and
state:

(a) the amount of loss suffered by
the Government of India so far by
purchasing rice from the U.S.A. under
the P.L. 480 agreement; and

(b) the steps taken to procure rice
at the rates prevailing in India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M, Thomas): (a) An amount of Rs.
17-88 crores was borne by the Gov-
ernment of India from 1956-57 to
1962-63 as subsidy on the rice imported
from U.S.A. under the P.L. 480 agree-
ment.

(b) The rice is purchased by India
in the US.A. in the open market
through tenders at the lowest prices.
We have to buy the rice at the prices
prevailing in the selling country.

Transport of Iron Ore

111, J Shri Maheswar Naik:
* 1Shrimati Savitri Nigam:

Will the Minister of Railways be
pleased to state:

(a) whether jt is a fact that the
Railway administration has already
completed survey operations regard-
ing railway lines for transport of iron
ores;

(b) which specific areas have been
so surveyed;

(¢) whether cost structure of the
construction of railway lines in those
areas has been worked out; and

(d) when actual construction is ex-
pected to begin and in which of the
areas?
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The Deputy Minister in the Min-
istry of Railways (Shri S. V. Rama-
swamy): (a) to (d). The Railway
lines for the transport of jron qre
are surveyed as and when the need
for constructing the individua) lines

is felt. The following lines have
been under construction during the
recent years:
Cost of
Line Mileage construction
of the line
(Rs. in
crores)
(1) Sambalpur-Titila- 113 1458
garh BG (opcned
to goods traffic on
15-4-63).
(&) Bimlagarh-Kiri- 26 607
buru B.G. {opcned
to goods traffic on
16-4-63).
(1) Kottavalasa-Bai- 270 5532
ladilla BG (Line
under  construct-
ion).

Surveys for the following new lines
have been sanctioned recently:

(f) Mangalore-Hassan Final Location Survey
(MG) 128 Miles.

(i) Rail line connue-
ting  Tomka Daiteri
and Navagarh arcas
with l'aradip Port.
(BG) 250 mile
approx.

(itf) Sini-Pendrasali Dao.
and  Gombharia-
Asanboni avoiding
lines (BG ) 50 miles.

I’reliminary  Enginee-
ring and Traffic
surveys,

The costs of construction of these
new lines will be known only after
the surveys have been completed and
the reports examined.

Mail for Port Blair

Shrimati Savitri Nigam:

118, Shri Maheswar Naik:

Will the l\l[inister of Posts
Telegraphs be pleased to siate:

(a) whether complaints have been
received from any News Agent at
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Port Blair registered packets ad-
dresseq to Newg Agents they are de-
livered to them five to ten days after
arrival of sea mails; and

(b) if so, the action Government
propose to take to effect quick de-
livery?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) Yes, A comp-
laint from one News Agent only, viz.,
Mrs, Kiran Kumari, was received.

(b) Owing to infrequent sailings
of ships to Port Blair, a large volume
of mail is received at one and the
same time. Unregistered articles of
the letter mail including newspaper
packets, magazines etc. are, however,
delivered on the day following the
date of receipt by Port Blair H.O,
while registered articles containing
newspapers, magazineg etc. are nor-
mally delivered within 3 to 4 days
of their reccipt. Orders have since
been issued, for closing separate bags
with registered newspapers and ma-
gazines only and arranging their
prompt delivery to the addressees.

Freedom from Hunger

Shrimati Savitri Nigam:
113. < Shri Yashpal Singh:
Shri Maheswar Naik:

Will the Minister of Food and
Agriculture be pleased ito state the
contributions which have been made
to the Freedom from Hunger Interna-
tional Fund by the voluntary organi-
sations in India and by the Indian
Government ever since the inception
of the Fund?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): So far as the
Government is aware, no voluntary
organisation in India has wmade any
contribution to the International Fund
for the Freedom from Hunger Cam-
paign. A contribution of Rs.2,00,000
was made by the Government of
India to the Fund during 1960-61.
The Government have also donated
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one lakh special commemorative
postage stamps of 15 n.p. valued at
Rs.15,000 which were issued on 21st
March, 1963,
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Railway Accidents

115. Shri D. B. Raju: Will the Min-
ister of Railways be pleased to state:

(a) the number of railway acci-
dents that took place in September,
1963 on Southern Railway; and

(b) the circumstances under which
each accident occurred?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Twenty nine, in the
categories of collisions, derailments,
fires in trains and trains running into
road traffic at level crossings.

(b), Out of these accidents, 2 were
caused due to the failure of the Rail-
way staff, one was due to the negli-
gence on the part of the driver of a
motor wvehicle and one was acciden-
tal for which none has been found to
blame. The remaining cases are
under investigation.

Drought in Rajasthan

Shri Subodh Hansda:
Dr. P. N, Khan'
116. { Shri 5, C. Samanta:
Shri M. L, Dwivedi:
lShr! H. C. Soy:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether it is a fact that a
large number of cows died this year
due to drought in Rajasthan and
Gujarat;

(b) if so, which areas were badly
affected;

(c) whether these areas do not also
usually have enough rainfall; and

(d) if so, what precautions are
taken against such calamities?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (d). Informa-
tion is being collected from the State
Governments and will be laid on the
Table of the Sabha in due course.

Jute

Shri S. C. Samanta:
. Shri Subodh Hansda:
' J| Dr. P N. Khan:

| Shri M, L. Dwivedi:

Wili the Minister of Food and Agri-
culture be pleased tp state:

(a) whether it is a fact that yield
per acre of jute in our country is
very low;

(b) it so, therefore;

and

the reasons

(c) how Government propose to
step up the yield per acre?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The average
yield per acre of jute in India is
lower than that of other jute-grow-
ing countries.

(b) The main reason for lesser
yield of Indian jute crop is the low
fertility of the soils in some of the
jute growing areas in which jute cul-
tivation has spread on 'marginal lands.
Where the soil conditions are better,
the yields per acre compare favour-
ably with other countries.

(c) The yield per acre is proposed
to be stepped up by adopting inten-
sive cultivation measuras, including
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distribution of improved seeds, ap-
plication of fertilizers, spread of im-
proved agricultural practices and
plant protection measures. Suitable
price incentives and subsidies|loans
are being given to farmers for this

fof o § |\ ‘HeAT S ate’
F AT SRR W ¥ {5 9 §

() fawmr & a& Iuerew @vgAl

purpose.

ECicACEl T
tie. ot Wo w0 fFAAN: FT ¥TE
AqT A HAl A qA T FAT FET
f&

(%) 71 oz "aéfs A
ETAT ¥ MW I3 AT qAT & 7w
F¢ ATEl &1 FIETAG: &9 a9 ¥ A
gfus 7 Fgar 9zar £

(@) #ar g Wt 79 & f& "“w@waw
EHIRE AT AT & Feadid ST gvg-
Taai &1 srafasar A€ & JWr ; 7}

() A T W AEEERAT
&t afF 1 feom & a7 ¥=2w I 9T
@ & 91T T9H HaMY I9EdT § A%
g WA &1 gvrE t 7

Tw s A fawm § guw
(st wrEEY) (%) T oW 9T
feafa fam 2 1 faeet, vt mfz &7
=Tt ¥ B 0F grEIE 2 A oaw an
Firafus e gy afeT I @ E

(@) "oy ST AT’ qvEd
Fawan, faedl, 72/, wqawR, F197,
AN, FAR, FEUATT TIT AEHRTATR
7 39 Tq1AT TCAT 3 157 39 S
qT o Nfawa sdasl & sSrafuwar
FHTY OEAT AR TIAAT F T
AR 58 9 & | Sgeew 3o yfqwa
AHAT ¥ ‘HOAT FAGE AT T
T FOF (a1 T, 7w, qEafTs
FTAFT, WTAATAF FEqIAT T9T GiE
I ®, A T I T F ww
e 60 14 WA g1 &, S

F wTEIT el quadfa grer &
el &1 afy F7 W e dar
&1 ggrEawe s & afus fawr
F & fag g gve o feam o
@I | g fagre g ® |ma
fra @ oF =T T F A 99-
&4 & g9 97 g FmA & e
®=or v faar om0 e oW, Sfs
IqAeY HIEH @i A § wa: -
HATgoHE ] FAT (49 g7 qF
9 g FFAT A AT FoT &

Rail Link Between Cape Comorin
and Tirunelveli

/ Shri Koya:
118. \_ Shri Umanath:

Will the Minister of Rallways be-
pleased to state:

(a) whether the survey of a rail
link between Cape Comorin and.
Tirunelveli has been completed;

(by if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a), Not yet.

(b) Does not arise.

Dry Dock, Visakhapatnam

J Shri A, V. Raghavan:
i":' "LShrl Pottekkatt:

Will the Minister of Transport be-
pleased to state:

(a) whether any decision has been

taken to provide a dry dock at Visa-
khapatnam;
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(b) if so, whether it is in addition
to a floating dock proposed earlier;
and

(c) the cost of this project and
when the same will be commissioned?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes.

(b) No.

(c) The cost of the project as ori-
ginally estimated some time ago is
Rs. 269 lakhs. However, the whole
scheme is now being revised so as to
accommodate larger ships now being
registered under the Indian Flag.
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Cattle Breeding Farms in Rajasthan

122. Shri D. C. Sharma: Wil] the
Minister of Food and Agriculture be
pleased to state:

(a) whether two more cattle-breed-
ing farms are proposed to be set up
in Rajasthan;

(b) if so, the details thereof; and

(c) the amount sanctioned for the
purpose?

The Deputy Minister in the Minis-

try o Food and Agriculture (Shri
A. M. Thomas): (a) No.
(b) and (c). Do not arise.
R.M.S,
123. Shri G. Mohanty: Will the

Minister of Posts and Telegraphs be
pleased to state the names of Stations

on Howrah-Waltair line of the S.E.
Railway where Government propose
to open R.M.5. Offices during this

year?

The Deputy Minister in the Depart-
ment of Posis and Telegraphs (Shri
Bhagavati): It has been decided to
open sorting mail oflices at Panskura
and Bhadrak railway stations on the
Howrah-Waltair line of the BSE.
Railway as soon as suitable accom-
modation for the proposed offices is
available.

Rice Procurement through
Cooperatives

124, Shri G, Mohanty: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the difficulties encountered in
adopting a scheme of procurement of
rice through cooperative marketing
societies; and

(b) whether the scheme of pur-
chase through agents is adopted in
procurement of wheat?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Mainly the diffi-
culties arise from the comparatively
small number of such societies and
their small coverage; their lack of ex-
perience and financial position the
quality of their ‘management are also
other considerations which have to be
taken into account.

(b) Yes, Sir. In the current year,
arrangements for price support pur-
chases of wheat were made in three
of the major wheat-producing States
viz., Punjab, Uttar Pradesh and
Madhya Pradesh. In Uttar Pradesh
the Cooperative Marketing Federa-
tion, and in Madhya Pradesh the
Apex Marketing Society, was ap-
pointed as the agent of the Govern-
ment for procurement of wheat, In
Punjab, apart from cooperative socie-
ties, associations of Pucca  Arhatias
and reputed traders were also ap-
pointed as agents.

Wheat Loan from Canada

125. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a). whether it is a fact that the
Canadian Government have offered
wheat loan to India on the lines of
American PL 480 Agreement; and

(b) it so, the details of the offer?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). No, Sir.
The Government of Canada  have,
however, offered $1.5 million for the
purchase of wheat under the Colom-
bo Plan programme for the year
1963-64.

wigearge &
tR%. st famra qizmw : T
¥ed A Ag aAT FoFr #+39 f

(%) # 7g &= @ f& wfgenge
By (@R 99) & ¢ff femw

Written Answers KARTIKA 28, 1885 (SAKA) Written Answers

346

¥ T FCF T4 F w5 quiled
gt g

(@) aft gr,ar 30 faavaz, 9853
o fEay qEnfedt a7 wey g€ & ; W

() == wme ¥ w1 FTEAE S
LEl

{E wyrera | JoEAY (st He Fo
Twamwt): (F) frew oF 3w #
Afgemr 297 1w wegE-faret
(startersiguals) E B
mE ¥ mrs wfw f 1 fafeEa s
¥ g AT w1 A1 A fF AT qrEEE
9T AT 19 ge femw & el @
TFU M |

(@) @ =afs |

() #E Friard ¥ # IEA
T2 ot #ifE fere 9 sTE a7 AW
g O I 9F AT (Stondard
IDimensions ) FT Jodud a@a‘ﬁn |

fatelt g9 7 € gW W W

1RV, EHY THAETAR ;T
wg AaT Ffw Sl g T9T #' FaT
#4 e faeelt gw dto g ot gw
faafe o st § Sae ngar & foa
FeFe 7y waw fwar g

wre a1 §fe wxEm § oEut
(st ®o wo wre) : faeet g Ao A
waw faes Faqwa qur fafmn @<
sk 3§ sl swgE
Fared @ gé @ 9t gra fag go
s faafa feg o a9 go 7 qear
#Fr Sre F@r g | wmar g1 fafan
F=1 § I gU T & @IFIL AL AT Aar
Yt & T 9T G AQL IA@T | T |
T gFI § -—VE & ga H ¢ o wfAwa
wdff WX ¢. o sfowa =+t fgq awnd
) sk F g®

( solid-not-fat



347Written Answers

# 3.0 wfome w&f W s.¥
st =df fgg =g

g 0 ¥ fafaw seaar & qu
F JArw qdw  fear wEr @ aw
TSI T F THG, AA09 &F TqWF,
sfar & gwa, e & 9T F e 6
A ¥ |9Y g9 &7 0iF woere ¥ @y
& g9y | 08T #1% g9 wHETT A9 fRar
ST Y wZ @ gy vy frmet
FETR IO T ITAT A I IR F
et g domr & s @@ =\
fraife feg go & st wig @@ w9
araedY fraet & oo @ o § A
FAE T Ay o 2
a4t afqma =af-fea-

ward sfroa
WE R T . £.9-%.3 e.9-8.R
ZrT 3o 3.0-3.9 &©.%-5.9

M FT T I Y AFHAL . L=, 9

< fad = 9T a;:g ¥ waa
gt AT & W AAT g5 A= A1 g
Y ST S F 0 9T AL 3T |

Transport Cooperative Societies

( Shri Kapur Singh:
128, { Shri Krishnapal Singh:
L Shri Gulshan:

Will the Minister of
pleased to state:

Transport be

(a) the number of registered trans-
port cooperative societies in different
“States;

(b) the number of such societies of

Scheduled Castes and Scheduled
Tribes;
{¢) whether any special facilities

are being given to the societies of
Scheduleg Caste people; and

(d) if s0, the details thereof?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) 826 as at the end of June,
1862.

(b) The information required is
being collected and will be laid on
the Table of the Sabha as soon as it is
available. However, 4 such societies

were registered during the lust three
years,

(c) No.

(d) Does not arise.

Agricultura] Societies

ri Kapur Singh:
Shri K Singh
* 7\ Shri Gulshan:

Will the Minister of Community
Devclopment and Cooperation  be
pleased to state:

129

(a) the number of registered agri-
cultura]l societies in wvarious States;
(b) the number of such

run by Scheduled Caste wund
duled Tribe people;

societies
Sche-

(¢) whether any financial or other
help is being given by Government to
these societies; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra):

(a) A statement showing the num-
ber of agricultural cooperative socie-
ties in the various states of the coun-

try as on 30-6-1962 is laid on the
Table of the House;
(b) Cooperative societies are not

classified on the basis of caste and as
such the number of socicties run by
Scheduled Caste and Scheduled Tribe
people is pot available;

(c¢) Yes, assistance is given to cer-
tain types of agricultura] cooperative
societies.

(d) A statement is laid on the
Table of the House. [Placed in the
Library. See No, LT-1838/63].
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Konkan Ferry Service

Shri Raghunath Singh:
Shri Bade:
Shri Kachhavaiya:

| Shri Nath Pai:

130.

Will the Minister of Transpori be
pleased to state whether it is a fact
that Konkan Ferry Service has been
resumed on the promise that Maha-
rashtra Government would pay the
subsidy for 1961-62 in lieu of the in-
crease in fares and cost of repairs and
that for the period 1962-83 will be
determined by a Committee?

The Minister of Shipping in the
Minisiry of Transport (Shri Raj Baha-
dur): The Konkan Coastal steamer
service has been resumed on  the
understanding that—

(i) for 1961-62:

(a) the subsidy in lieu of in-
crease of fares would be paid by
the Government of Maharashtra.

(b) the subsidy on account of
excess cost of repairs of ships
would be paid by the Government
of Maharashtra and the Govern-
ment of India in equal shares; and

(i) for 1962-63 onwards the quan-
tum of subsidy to be paid would be
determined by a Committee top be
appointed.

Lanka Station

131 Shri P. R. Chakraverti:
) Shri P. C, Borooah:

Will the Minister of Railways be
pleased o stale:

(a) whether an aviation spirit
wagon at Lanka station (N.EF.R.)
caught fire on or about the 9th Octo-
ber, 1963 causing a number of casual-
tles;

(b) if so, the number of
killeq and injured; and

persons

(v) the cause of the fire?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas

Khan): (a) Yes. But the incident oc-
curred on 8th October, 1963.

(b) Out of 13 injured, 7 succumbed.

(c) According to Government Rail-
way Police report, the cause of the
fire was due to one person having
filled his Cigarette Lighter with leak-
ing aviation spirit from one of the
wagons, tested the lighter, which
produced the naked flame. This caus-
ed the aviation spirit gas to lignite,
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Loan for Agricultural Purposes

134. Shri Kappen: Will the Minister
of Community Development and Co-
operation be pleased to state:

(a), whether it is a fact tnat the
Reserve Bank is fixing annually the
cred.t limit for concessional finance
for agricultura] purposes o the Cen-
tra] Co-operalive Banks; and

(b) if so, the basis for fixing the
credit limits?

The Deputy Minister in the Minis-
try of Communlt,» Development and
Co-operation (Shri Shyam Dhar Misra)
() ang (b). The information is given
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in the statement laid on the Table
of the House. [Placed in Library.
See No, LT-1839/63].

Second Pay Commission

135. Shri Balkrishna Wasnik: Wl
the Minister of Posts and Telegraphs
be pleased to state:

(a) whether representalions have
been made that the recommendation
of the Second Pay Commission in res-
pect of promotion from Class III
Cadres to the Gazetted cadres and
the conveyance allowance in big cilies
be implemented without delay; and

(b) if so, the reaction of the Gov-
crnment thereto?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) and (b). Some offi-
cialg of the P. & T. Depariment as
well as pne Service Association have
represented that gazetted posts in
Circle and Administrative Offices may
be reserved for non-gazetted clerical
staff. These representations and the
question of grant of conveyance al-
lowance in big cities are under consi-
deration.

Tuliha] Aerodrome

136. Shri Risang Keishing: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that special
scheme to improve and cxtend the
Tulihal Aerodrome at Imphal has been
proposed;

(b) the acreage of land 1o he re-
quisitioned and the amount of com-
pensation to be paid; and

(c) the time by which the scheme
will pe completed and the Aerodrome
will be ready for use?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed Mohi-
uddin): (a) Yes, Sir. A proposal to
improve and extend the Tuiihal Aero-
drome is under examination,
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(b) No acquisition or requisition of
land will be involved as sufficient
la_nd is already available with the
‘Civi] Aviation Department.

(c) The work will take more than

12 months for completion from the
-date of commencement.
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Cooperative Package Programme

Districts

139, Shri P, Venkatasubbaiah: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) the arrangements wmade for
effective functioning of Cooperatives
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in the Package Programme Districts;
and

(b) the special schemes put into
force for easy availability of credit
from the cooperative societies to the
agriculturists engaged on special agri-
cultural programmes?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar Misra):
(a) The following arrangements have
been made:

(1) Production plan for each mem-
ber of the cooperative in the area of
operation of the programme is being
prepared, For preparing these plans
additional Village level Workers have
been appointed in these arcas. These
plans show details about expenditure,
income, repaying capacity etc. of the
farmer.

(2) Cooperativeg provide loang on
the basig of these plang in cash and
kind viz. fertilisers, seeds etc, to en-
sure effective utilisation.

(3) For the effective implcmenta-
tion of these plans the normal credit
limits of members are being libera-
lised wherever necessary,

(4) Additional staff of supervisors
has been made available in these
areag for more effective supervision
and recovery of loans.

(5) A more effective linking of
credit and marketing i3 being arrang-
ed.

(b). (1) The Reserve Bank provides
additional concessiona] finance for
agricultural production in the areas of
the programme taking into account
the requirements as reflected in the
production plans.

(2) To encourage cooperatives to
lend adequately on the basis of the
plans, particularly to the Weaker sec-
tions of the community, outright
grants are being given to them at
enhanced rates viz. 4 per cent of the
additional lendings in the case of
primary societieg against 3 per cent in
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other areas and 2 per cent to the cen-
tral cooperative banks against 1 per
cent in other areas,

Wagon Repair Factory

140. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to refer to the reply given to Unstar-
red Question No. 1747 on the 10th
September, 1963 and state:

(a) whether Government have fina-
State Governments wherever requir-
factory at Raipur in Madhya Pradesh;
angd

(b) if so, the details therenf?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The matter is
under consideration and a final deci-
sion will be taken after a  proper
study of the operational and financial
aspects of the gcheme.

Stamps on Wild Life

141, Shri Swell: Will the Minister
of Posts and Telegraphs be pleased
to state:

fat whether wild-life stamps have
been issued; and

(b) it so, the animals featuring on
these stamps?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagwati): (a) Yes, Sir.

(b) Gaur (Indian Bison), the Hima-
layan Panda, Tiger, and the Gir Lion.

Bridge at Golthemj Ghat (Bihar)

142, Shri Vishwa Nath Pandey: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering to construct
a bridge over Chhoti Gandak at Gol=
themi Ghat (Bihar) which will con-
nect Bihar and Uttar Pradesh States;

(b) if so, when construction and
other works will begin; and

(e) the total cost of the bridge?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj

Bahaduar): (a) Yes.

(b) The site and the design of the
proposed bridge have been settled in
eonsultation with the Governments of
Bihar and Uttar Pradesh but the
question of the allocation of cost of
the bridge among the Centre, Bihar
and Uttar Pradesh Governments is
under consideration. The construc-
tion of the bridge will be taken up
as soon ag the financial aspects are
settled,

(c) About Rs. 25 lakhs,

Damage to Crops

Shri Bade:
3. Shri Kachhavaiya:
Will the Minister of Food and Agri-
emlture be pleased to state:

(a) the approximate value of the
damage to crops by insects, rodents
and other animal pests during 1961-
82 and 1962-63;

(b) the steps being taken to check
such damage; and

(c¢) the amount spent on checking
this damage during 1961-62 and 1962-
[ 534

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) No accurate
assessments have been made but it 13
estimated that overall losses ~aused by
ingects, other animal pests and dis-
eases of crops come to about twenty
per cent of the value of the crops,
which works out to approximately
rupees 1,000 crores annually at the
current prices. Separate figures for
the years 1961-62 and 1962-63 are not
available,

(b) Plant Protection is primarily
the responsibility of State Govern-
ments. Plant Protection Organisations
have been set up in all States for
taking effective control measures
apainst plant pest and diseases. The
Central Government also help the
Btate Governments wherever requir-
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ed by way of technical advice and
giving them aerial operation facilities.
For the distribution of pesticides and
manually operated sprayers|dusters
the Central Government gives a sub-
sidy of 25 per cent,

(c) The total expenditure incurred
by the State Governments on the vari-
ous plant protection measures during
1961-62 and 1962-63 is not available.
It is estimated that pesticides worth
Rs. 7 crores in 1961 and Rs. 7.5 crores
in 1962 were formulaled in India fHr
use in the agricultural sector. Ap-
plication equipment worth over a
crore of rupees was manufactured
and sold in the country for applying
these pesticides each year. The
figures for 1963 are not yet available.

Hindustan Shipyard

Shri Eswara Reddy:
4. {Shri Bade:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
construction of ships at the Hindu-
stan Ship-building Yard, Vishakapat-
nam has been affected by the shortage
of steel; and

(b) if so, the steps taken by Gov-
ernment to improve the situation?

The Minister of Shipping iImn the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes.

(b) The steel requirements of the
Hindustan Shipyard for ship construe-
tion are arranged by the Iron dnd
Steel Controller, Calcutta on high
priority basis to the extent possible

from indigenous suppliers; and for
the balance, import licences are
issued,

Timely action is taken by the
Hindustan Shipyard in placing in-
dents and keeping the Iron and Steel
Controller/Producers informed from
time to time about the Shipyard’s re-
quirements, The question of short
supplies has been taken up with the
Departments concerned and is engag-
ing their attention.
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Road Development

145, Shri Maheshwar Naik:
Shrimati Savitri Nigam:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
plan provision for road development
has been revised;

(b) if so, the revised figure; and
(c) the off-take during these years
of the plan and the achievements?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) About Rs. 416 crores,

(c) Expenditure aggregating about
Rs. 220 crores is expected to be incur-
red during the first three years of the
current plan period upto the end of
1963-64. In physical terms, about
17,600 kilometres of surfaced roads
were added in the current plan upto
the end of March, 1963.
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Delhi-Bulandshahr Rail Link

147, Shri Kachhavaiya: Will the
Minister of Railways be pleased to
state whether there is a proposal to
connect Delhi directly with Buland-
shahr (U.P.) by Railway line?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
Swamy). No.

Research on Paddy Seed

148 [ Shri B, K. Das:
) 'LShri S. C. Samanta:

Will the Minister of Food and Agri-
culture be pleascd to state:

(a) whether radio-activity has so
far been tried on paddy seed or piant
in any of our research laboratories;
and

(b) if so, with what result?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subbag Singh);: (a) Yes. Kadio-
active sources have been wused in
paddy crop at (i) Indian Agricultural
Research Institute, New Delhi, (ii)
Bose Institute, Calcutta, (iii) Atomie
Energy Establishment, Trombay
(Bombay) and (iv) Central Rice Re-
search Institute, Cuttack.

(b) Some high-yielding, non-lodg-
ing wvarieties have been evolved and
are under experimentation,

National Highway No, 37

149, Shri R. Barua: Will the Minis-
ter of Transport be pleased to state:

(a) whether the design and cons-
truction of Highway No., 37 and i
pavements are subjected to scientifie
investigation; and

(b) whether the quick deterisratiom
and constant corrugation of pave-
ments of this road ever attrarted
attention of Government for utilising
the services of the Central Road Re-
esearch Institute?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
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Bahadar): (a) The pavement of
National Highway No, 37 was laid in
a hurry during the Second World War.
The thickness of the pavement was
only 3 to 4 inches. No scientific inves-
tigations appear to have been done
before laying this pavement,

{by The Government of India are
already aware that the pavement as
laid during the War is inadequate for
the present day traffic and the road
has, ‘therefore, developed corruga-
tions. In certain stretches the thick-
mess of pavement has already been
increased to about 12 inches to cater
to the present day traffic and it is
now proposed to widen and streng-
then the pavement of the entire length
of this National Highway.

The work of strengthening the
pavement is carried out as and when
funds become available. Due to lack
of funds it is many a time not possi-
ble to provide full thickness of pave-
ment as required from design con-
siderations. The problems relating to
this road are simple and do not re-
quire any special consultation with
the Central Road Research Institute.

Air Services to Assam

150, Shrimati Jyotsna Chanda: Will
the Minister of Transport be pieased
to state:

{a) whether it is a fact that the
Indian Airlines have recently slopped
plying to North Lakhimpur, Assam
and a private airlines has been allow-
ed to ply there;

(b) if so, the reasons therefor; and

(¢) whether Government propose to
develop Agartala Aerodrome imme-
diately to facilitate easy landing of
aircraft during rainy season?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No, Sir,

(b) Does not arise.

(c) The aerodrome at Agartala has
already two all weather runways,
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First Class Accommodation in Trains

151, Dr. P. Srinivasan: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is no First class accommodation in
some passenger trains; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri §, V. Rama-
swamy): (a) Yes.

(b) First class accommodation has
not been provided on some passen-
ger trains as there is no traffic justi-
fication for this class by those trains
and also as a matter of policy on
Janta trains,
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Sugar Quota for Punjab
153. Shri Daljit Singh: Will the

Minister of Food and Agriculture be
pleased to state-

(a) whether Punjab has recently
sought an increase in its quota of
sugar;
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(b) if so, the decision taken in this
regard; and

(c) the total quantity of sugar
allotted to Punjab during September,
October and November, 1963 separa-
rately?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M, Thomas): (a) Yes, Sir,

(b) Having regard to the avail-
ability of sugar it was not possible to
increase the quota for the present.

(c) Quantity of sugar allotted to
Punjab in September, October and
November, 1963 is as under:

Month Quantity of sugar
allotied (M. Tons)
September 16.630*
October 17,810
November 7,418

(Upto 7th November)

*Released on 30th August for Sep-
tember.

Appointments in Northern Railway

154, Shri Daljit Singh: Will the
Minister of Railways be pleascd to
state:

(a) the number of applicatioms re-
ceived in the Headquarters of Nor-
thern Railway for filling up Class I,
II, III and IV posts reserved for
persons belonging to Scheduled Castes
and Scheduled Tribes between Janu-
ary, 1962 to September, 1963;

(b) the number of candidates cailed
for interview and the number of
candidiates selected; and

(c) the number of
appointed and the
those kept on panel?

candidates
number of

The Deputy Minister in the Minis-
try of Railays (Shri Shahnawaz
Khan): (a) to (¢). No recruitment is
made by Northern Railway head-
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quarters office for Class T and II posta.
Hence no applicationg were received
by them. As regards Class III and
1V posts, the information is being col-
lected and will be laid on the Table
of the Sabha.

Medicinal Herbs

155, Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that rare
medicinal herbs are produced in the
Punjab and Kashmir hills besides
Himauachal Pradesh and Uttar Pradesh;
and

(b) if so, the amount of grants or
loans given to the Punjab and Jammu
and Kashmir Governments during the
Second Five Year Plan for their pro-
duction and development?

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Infor-
mation is being collected from the
concerned States and will be laid on
the Table of the Sabha when received.

Realignment of Kangra Valley

156, J Shri Hem Raj:
" 9 Shri P, C, Borooah:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 1389 on the
3rd September, 1963 and state:

(a) whether the project report and
the estimates of the realignment ef
the Kangra Valley Railway have been
received by Government;

(b) the route proposed for it: and

(c) the estimated ocost and when
will it be undertaken?

The Deputy Minister in the Minis-
try of Radlways (Shri 8. V. Rama-
swamy): (a) Not yet.

(b) Does not arise,
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(¢) The actual work of realignment
of the railway line can be taxen in
‘hand only on hearing from the State
Government and after getting their
acceptance of the cost.

Broad Gauge Limes upto Ramnagar

157, Shri K. C, Pant: Will the Minis-
ter of Railways be pleased to state:

(a) whether Government propose to
examine afresh the proposal to ex-
tend the broad gauge network upto
Ramnagar and Kathgodam in the
District of Nainital; and

(b) if so, the steps taken s0 far in
this direction?

The Deputy Minister in the Minis-
try of Railways (Shri §, V. Rama-
swamy): (a) No.

(b) Does not arise.

Accident at Dhanamandal

[ Shri Rama Chandra Mallick:
Shri P. C. Deo Bhanj:
Shri G, Mohanty:
Shri Vishwa Nath Pandey.
Shri Balgovind Verma:

158,

Will the Minister of Railways be
pleased to state;

(a) whether it is a fact that trains
could not run on 16th October, 1863
on account of an accident at Dhana-
mandal (Orissa) Railway station;

(b) if so, the causes of the accident
.and the number and nature of casual-
ties inflicted;

(c) the loss suffered by the Rail-
‘ways in that accident; and

(d) whether any enquiry has been
dnstituted?
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The Deputy Minister in the Minis.
try of Railways (Shri 8, V. Ramna-
swamy): (a) Through running of
trains was interrupted on 16th Octo-
ber, 1963 on account of the accident.

(b) and (d). Cause of the acci-
dent is under enquiry. Three per-
gons sustained minor injuries,

(c) Rs, 14,500 (Approximately).

Revitalization of Village Societies

|’ Shri B. P. Yadava:
Shri Bishanchander Seth:
Shri Dhaon:

L Shri Chattar Singh:

159,

Will the Minister of Community
Development and Co-Operition be
pleased to state:

(a) whether it ig a fact that Centre
have issued a circular to the State
Governmenis to accord highest prio-
rity to the programmes of the re-
organisation and revilalization of wvil-
lage societies; and

(b) if so, the reactiom of the State
Governments thereto?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes Sir. In a circular
letter issued to state governments in
October, 1963 regarding the prepara-
tion of the cooperative plan for 1964-
65 the importance of reorganisation
and revitalisation of village societies
has been re-emphasised and the state
governments have been advised to
accord high priority to the creation of
viable societies at the village level.

(b) The programmes to be formu-
lated by state governments will be
discussed, with the representatives of
the state governments during annual
plan discussions in November-Decems=
ber, 1963.
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Bilehar-Imphal Shuttle Air Service

160, Shri A. N, Vidyalankar: Will
the Minister of Transport te pleased
#0 state:

(a) whether Government are aware
that the communication facilities
available to the people of Manipur
are extremely poor and the only
facilities of quick transport are
through the air;

(b) whether Government have re-
eeived repeated representations from
official as well as non-official agencies
%o increase the air transport facilities;
and

(c) pending a permanent solution
of the problem whether Government
propose to accept the suggestion made
m these representations to increase
the number of shuttle plane services
between Silchar and Imphal?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) to (c). Representations have
been received from Manipur State
Administration and others for provid-
ing more capacity for Imphal. The
Corporation at present operates a
daily Dakota service on the route
Calcutta|Agartala|Silcher!Imphal and
has plang to introduce a Friendship
service on this route as soon as
Imphal airport is ready to receive
that aircraft. In the meantime, the
Corporation propose to increase the
frequency of the Dakota service from
7 to 11 per week with effect from
1-1-1964,

Post Office at Gollkera
161, Shri H. C. Soy: Will the Minis-

ter of Posts and Telegraphs be pleas-
ed to state:
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(a) whether it is a fact that a Posts
and Telegraphs Office had been sanc-
tioned at Goilkhera on S. E, Railway
some years ago but no steps have
been taken to implement the sanction
so far; and

(b) if so, the steps being taken ts
expedite the matter?

The Deputy Minister in the Depart-

ment of Posty and Telegraphs (Shri
Bhagavati): (a) and (b). A Post
Office alrcady exists at Goikera.

Sanction for telegraph facilities at
Goilkera was issued early in 1962, but
the work could not be taken up due
to electrification of railway track.
Telegraph facilities are expected to be:

provided by January, 1964.

Box-Wagons

162. Shri Raghunath Singh: Wil
the Minister of Railways be pleased
to state:

(a) whether Government are aware
that the producers of coal are finding it
difficult to load rakes of Box-wagons
within the prescribed time-limit; and

(b) if so, action taken in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri S, V, Rama-
swamy): (a) Yes—formerly when the
free-time was 5 hours,

(b) From 1-2-1963 the free-time for
loading was increased from 5 work-
ing hours to 10 working hours for
rakeg of 20 Box-wagons or more.
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12 hrs.

RE. MOTIONS FOR ADJOURNMENT
AND CORRECTION OF RECORDS

Mr. Speaker: Calling-attention
motice—Shri 5. M. Banerjee.
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Shri Indrajit Gupta (Calcutta—
South-West): Yesterday when Mr. Nath
Pai’s adjournment motion was admit-
ted, I had asked you here on the floor
of the House as to what would be the
fate of the other adjournment motions.
You wuere good enough to say that
they would be taken up and disposed
of today. Before the Calling Atten-
tion notice comes up, I would like to
know the position because we have
tabled an adjournment motion on a
very important question regarding the
abnormal rise in rice prices in West
Bengal,

Mr. Speaker: I wag informed that
the Minister was going to make a
statement. In order to come to a deci-
sion, I can ask the Minister to give
me the facts, The adjournment mo-
tion can come up only on the facts
that are admitted or established, And
if the Speaker finds that he should
know something further from the
Minister and the statement should be
made, then he can ask the Minister.
But, incidentally, the Minister had
also said, in response to other notices,
that he would make a statement. I
have kept the adjournment motion im
gbeyance. I have not decided it. I
shall just listen to the statement and
then I shall take a decision on that.

Shri S. M. Banerjee (Kanpur): May
I make a submission? Previously, what
used to happen in regard to adjourn-
ment motions was this. Actually, the
Speaker used to read that out and
then allow us to make a statement or
the Minister to make a statement,
You, Sir, in your wisdom have changed
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the procedure, and you want simply
to hear the hon. Minister before ad-
mitting the adjournment motion. Now,
here is an opportunity that you are
giving to the hon. Minister to make
a statement, and then you will be
deciding whether the adjournment
motion is to be admitted or not, When
ence the hon. Minister makes a state-
ment, may I know whether it will be
eonsidered that the adjournment mo-
tion still remains there, and we have
a right to censure the Government
and demand that they should re-
sign?....

Mr. Speaker: There is one other
thing that I must bring to the notice
of the hon. Members. Though there
is an element of censure involved in
the adjournment motion, yet, it is not
a direct censure motion. When the
Members insist that they want to cen-
sure Government, why do they not
¢ome forward with a direct motion

for censure of Government? They
have that right.
Shri Indrajit Gupta: An adjourn-

‘ment motion ig a censure motion.

Mr. Speaker: An adjournment mo-
tion is not a censure motion, but it

is quite distinct. I differ from the
hon. Member.
Shrimati Renu Chakravartty (Bar-

rackpore): May I plead with you one
thing that if you would kindly look
into the earlier debates, you will find
this? [ remember that Shri Mavalan-
kar on many occasions told us that
he would not permit us to move the
adjournment motion, because it had
an element of censure in it. So, there
is in an adjournment motion clearly
an element of a3 censure motion, There
can be a no-confidence motion and
there can be an adjournment motion,
but we have no such thing ag a cen-
sure motion.

Mr. Speaker: We have. A censure
motion can always be brought for-
ward by any Member of the House.
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Though I do not recollect the ruling
given by Shri Mavalankar, my dis-
tinguished predecessor, yet, I too have
said that an adjournment motion has
an element of censure about it. 1
have also said that but it is not a
censure motion.

Shrimati Renu Chakravartty: There
is no censure motion provided for in
our rules. Where is the censure mo—
tion provided for?

Mr, Speaker: I can convince the
hon. Member that we have that pro-
vision. A censure motion can always
be brought forward by any Member
against the Government. That is open
to him.

Shri Hari Vishnu Kamath (Hoshan-
gabad): There is only provision for
expressing want of confidence,

Mr. Speaker: A motion for expres-
sing no confidence is a different thing.

Shri Hari Vishnu Kamath: There
is no word ‘censure’ occurring in our
Rules of Procedure.

Shri S, M. Banerjee: Where ig the
censure motion provided for in our
Rules of Procedure?

Mr, Speaker: We can discuss it and
thrash it out. I shall tell the hon.
Member where it is provided for,

So far as Shri S. M. Banerjee's
question is concerned, namely whe-
ther after the statement has been
made by the hon. Minister, the ad-
journment motion stands as a valid
one or whether it disappears, I would
like to say that the adjournment mo-
tion remains. It may be possible that
after a statement has been made in
detail and all the facty given, then
occasion may arise when there ought
to be an adjournment motion; that
also is possible. After the statement
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e made, there might be a possibility
for that as well. But it will depend
wpon the circumstances. It is not that
it would be there because I had said
that and, therefore, the occasion had
arisen, but that would depend upon
the circumstances.

Shri Ranga (Chittoor): What about
the other adjournment motions? You
had said that they would be taken
up today. So, all of them are still
there,

Shri Hem Barua (Gauhati): May I

M:. Speaker: Now, we should pro-
eeed with the Order Paper.

Shri Hem Barua: May I submit that
1 had tabled an adjournment motion
on the breakdown of the Gauhati re-
finery incurring a loss of Rs, 63 lakhs?
This morning, I am told that permis-
sion has been withheld for it on the

ground that there is an  unstarred
question. ...
Mr. Speaker: Should 1 then give

Shri Hem Barua: That shows that
the attempt is to treat it lightly. An
unstarred question cannot replace an
adjournment motion.

Mr, Speaker: Order, order. Now,
the hon. M:inber shcould sit down.
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Shri Hem Barua: May I have it in
English?

Mr. Speaker: I am very sorry that a
distinguished and experienced parlia-
wentarian like Shri Hem Barua
should get up again, when he has the
knowledge that consent has been with-
held to his adjournment motion, and
raise it in the House instead of com-
ing to me and discussing whether it

can be taken up or not. I have so
many times ruled it here. So I take
strong objection to such behaviour.

This should not happen.

Shri Mlem Barua: On a point of
personal explanation, 1 just wanted
to know the procedure. 1 did not
want to butt in,

Wt AR se A A g fAvm
fear =10 W WA Afear & wgd
& ag fv Ot Fmimwr g= gEr g
ag a9 I AT 7% 9= F WHT
AT AT AT H, ®o@ 7 8@ §
THET FATHT 3T &, 9 9g Tg HANIZ
3ar & (v ¥ greq | <ar ST ar 7 @
9Me, ag @ 91 & difqq g a1 @
T & wifaw 4G § | FTAR KT Wik
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12:19 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ESPIONAGE ACTIVITIES DY PERSONNEL OF
Paxkistan Hicnn ComMMISSION

Shri S. M. Banerjee (Kanpur): I
call the attention of the Prime Minis-
ter {0 the following matter of urgent
public importance and requesl that
he may make a statement thereon:

The recent espionage activities
by personnel of the Pakistan High
Commission in New Delhi,

The Minister of Siate in the Minis-
try of Exiernal Affairg (Shrimati
Lakshmi Menon): On November 8,
at about 7 e, the Delhi Police
apprehended one Abdul Majid, to-
gether with one Bijay Kumar Bhatta-
charya, an Assistant in the office of
the Deputy Financial Adviser to the
Ministry of Defence, The two were
taken to the necarby police station,
where Abdul Majid disclosed that he
had known Bhattacharya since March,
1959, when he used to accompany
Mohd. Latif Malik, 3 Second Sec-
retary in the Pakistan High Commis-
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gion, to Ram Lila Ground, where
Malik used to meet Bhattacharya.

Abdul Majid also stated that Bhatta-
eharya used to visit the office of the
Pakistan High Commission and, that
Bhattacharya had also been introduced
to Ghulam Haider of the Pakistan
High Commission. Abdul Majid re-
vealed that since February 1963, he
had been meeting Bhattacharya quite

frequently. During these meetings
Bhattacharya had given him docu-
menis and other information for

which he was being rewarded in cash.

Abdul Majid was allowed to leave
the Police Station, when it was esta-
blished on the strength of an identity
eard issued by the Ministry of Exter-
nal Affairs that he was a Pakistan
national working as a driver in the
Pakistan High Commission. Bhatta-
charya was placed under arrest, pend-
ing further interrogation and enqu'ry.

During preliminary  interrogation,
Bhattacharya eonfirmed that he had
had continuing contacts with Pakistan
officials. He also confirmed that he
had received fixed monthly rewards,
as well as ad hoc payments in cash
and kind, in return for his furnishing
elassified information to Pakistani
officials. He named, in particular,
driver Ab-dul Maiid, Ghulam Haider
and Second Secretary, Mohd. Latif
Malik as his principal contacts iu the
Pakistan High Commission, He galso
gave information of the type of
material which he had passed on to
the Pakistan officials.

On November 9, the Pakistan High
Commission presented a note to the
Ministry of External Affairs, com-
plaining against, what they termed,
the ill-treatment of driver Abdul
Majid by the Delhi police on the even-
ing of November 8. The Pakistan
note alleged that the driver had been
beaten up before he was taken to the
Police Station and later he was
stripped and searched in the Police
Station.

On November 12, the Commonwealth
Secretary sent for the Pakistan High
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ta “laitter of
Uryent Public
Imortance
Commissioner and informed him of
the circumstances under which a driver
of the High Commission had been ap-
prehended by the Delhi Polive. The
High Commissioner was told that
since Bhattacharya in his confession
before a Magistrate, had specifically
named three members of the High
Commission, the Government of India
was constrained to request the High
Commisioner to remove these three
persons  from Declhi within 48
hours, The Commonwealth Secretary
repudiated the allegation that driver
Abdul Majid had been beaten up or
otherwise ill-treated. No pressure
was put on the driver to induce him
to make any disclosures, and he was
allowed to go away as soon as he had
established his identity.
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On November 15, the Pakistan
Forcign Office requested our High
Commissioner in Karachi to withdraw,
within 48 hours, three officers of al-
most identical rank, alleging that these
officers had indulged in “organised
espionage and subwversive activities™.
Our High Commissioner was handed
over a note in which these officers were

named, it being said that G. R.
Iyvengar, a Second Secretary inm
our High Commission, had been
devoting his time to “espionage

and subversive activities since June
1962". Our High Commissioner ac-
cepted the note but observed that the
allegation made therein, were without
any foundation or substance and said
that the action taken by the Pakistan
Government was clearly retaliatory.
The Pak’stan official who received
the High Commissioner said that the
action taken against the Indiar officials
in Karachi was independent of what
had been done in Delhi.

It will be recalled that in Septem-
ber 1963, the Governmeni of India
had been obliged to ask for the with-
drawal of the Air Adviser to the
Pakistan High Comm’'ssion in New
Delhi and three others, on the basis
of certain revelations made by Pilot
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Officer Sharma of the Indian Air
Force. This was followed by retalia-
tory action by the Government of
Pakistan, a whole weck after the Pak.
istan Air Adviser and others were
involved in that incident. In the pre-
sent case, the Pakistan Government
have once again taken retaliatory ac-
tion, after the involvement of person-
nel of the Pakistan High Commission
had been discovered in espionage ac-
tivities.

It is clear from the timing of the
expulsion of our officcrs from Pakis-
tan, the ranks of the officers selected
for expulsion, as also their numbers,
that in both cases the Government of
Pakistan was solely maotivated by a
spirit of retaliation and their action
on both occasions was not based on
the discovery of any unlawful activity
on the part of the staff in our High
Commission in Karachi.

Shri S. M. Banmerjee: After these
facts have been revealed to us that
there are Pakistani spies in the Indian
Air Force and also in the Minustry,
I would like to know what concrele
steps have been taken to screen some
of these agents, and what steps Gov-
ernment contomplate to take to tighten
security measures against such people.

Shrimati Lakshmi Menon: These
things do happen even when ude-
quate security measures are taken
for screening of officials, ete. In this

case, as was pointed out, this has been
going on for some time, And 1t is
because of the security measures that
we have taken that we are ible to
detect such cases.

Shri Daji (Indore): In view o} the
incidents coming up one after another
Is it the Government’s wview that this
is an isolated instance, or, is there
a network of Pakistani espionage
growing, and in order to check that
espionage network, what action has
been taken against Pilot Officer Sharima
and whether he has been aent to
eourt-martial or not.
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Shrimati Lakshmi Menon: I do not
know what action was taken against
Mr. Sharma.

Mr. Speaker: That is a different
thing, but the rest of the question
might be answered.

Shri S. M. Banerjee: Last time, it

was raised.

Shrimati Lakshmi Memon: As soon
as we come across an incident like
that, the mechanism that we have at
our disposal is put into action and
every care is taken to find out whe-
ther there is any ring or organisation
engaged in espionage, and the result
will be known in course nf time.

Shri Daji: She ras not given the
reply. My question was clear. What
is the Government’s conclusion about

it and whether attempts have been
made to check it,
Mr. Speaker: The question was

whether it is an isolated case, whe-
ther the Government considers this
as an isolated case or hether the
Government finds that there is some
ring or some conspiracy ,oing on in-
cessantly.

The Prime Minister, Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehrn):
We have no definite proof of any ring—
ring means connected links. Whether
there is some common mind behwnd it
is another matter. But so0 far as we
can see, these are isolated cases, no
doubt motivated by common thought
or common mind.

Shrimati Lakshmi Menon: Sir, 1
might add that Mr. Sharma is being
court-martialled.

Shri Balkrishna Wasnik (Gondia):
May I know, apart from Pakistan,
whether there are any other couniriea
which are interested in our secrets and
whether Government are taking -any
action in regard to them?

Mr. Speaker: Here, it is the Pak-
istan High Commission. Shri Bade.

Shri Bade (Khargone): Last time
also, the Pakistan Government had re-
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quested us to keep the matter secret
for three or five days, and after keep-
ing the matter for five days, they had
retaliated. This time also, il is report-
ed in the press that the Pakistan Gev-
arnment has again requested us to
keep the matter secret and then they
have retaliated. When these conven-
tions are not observed by the Pakistan
Government, may I know why we
should observe these conventions and
oblige them and then instigate them to
retaliate the action? At the same
time, why was the driver allowed to
go, because the driver iIs not a mem-
ber of the cmbassy?

Shrimati Lakshmi Menon: The hor.
Member is not correct when he says
that Pakistan has askad vs to keep it
secret. There is a certain procedure
prescribed for such cases. When a
matter like this is brought tn the
notice of the receiving High Commis-
sion, the High Commission of the
sending Government is asked to withk-
draw those persons from the Mission.

Shrimati Renu Chakravartty (Bar-
rackpore): What about the date?

Shrimati Lakshmi Menom: W= give
them a reasonable time according to
the convention for diplomatic imnwu-
nity.

Mr. Speaker: What the hon. Mem-
bor feels anxious to know, so far as
I can understand, is, how was it that

Pakistan could bring forward their
complaint first,

Shrimati Lakshmi Menon: They did
not.

Shrimati Renu Chakravartty: Just
in time.

Mr. Speaker: That i3 a mi-take
probably.

Shrimati Lakshmi Menon: 7hase
‘people left the place on the 14th;
Pakistan brought a complaint after
that.

1400 (Ai) LSD—5.
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Shri H. N. Mukerjee (Caicutta Cen-
tral): ‘There is another part of the
question—that the driver has no dip-
lomatic immunity. Is it the policy of
Government to allow people who have
no claim to diplomatic immunity to
be just sent out of this country?

Shri Bade: So far as the driver is
concerned, he is not a member of the
embassy anywhere.

Shri Tyagi (Dehra Dun): 1Is the
driver a Pakistani nationai?
Shrimati Lakshmi Menon: Yes.

Shri Bade: But he is nat 1miaune.
Mr, Speaker: No arguments, please.

Shrimati Lakshmi Memon: We have
usked the Mission to withdraw those

persons and they have gone away.
(Interruption).

Some Hon. Members rose—

Mr. Speaker: Order, order. The

question is whether it was compuisory
for us to release the driver or whether
we could keep him under arrest when
he had no diplomatic immunity.

Shrimati Lakshmi Menon: All diplo-
matic personnel enjoy immunity from
court proceedings or the process of
law.

An Hon. Member: Driver a.sn?

Shri Daji: Does the driver also en-
joy diplomatic immunity?

Mr. Speaker:
Brij Raj Singh.

Order, order. Shri

Shri H. N. Mukerjee: What is the
reply to the question I hgd put?

'Shri Daji: What is the reply to the
questjon?

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: 1 cannot
precisely say what the constitutional
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procedure and the international
procedure is. There is a difference
between diplomatic personnel and
diplomatic immunity. It is the normal
convention for members of the staff—
even those who are not considered
part of the diplomatic staff—to have a
certain diplomatic immunity. How
far it goes and when it need not be
observed, I cannot straightaway say.
But I did enquire about it at that
time and I was told that accord-
ing to normal international practice,
this is done and these people are ask-
ed to go away, even including the
driver.

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. There
is an apparent inconsistency between
what the Prime Minister has said now
and what the Minister of State said
in answer to my question in the last
budget session. She said, if I remem-
ber aright, that cooks, menials, but-
lers, drivers, etc. do not enjoy diplo-
matic immunity and only the echelons
above enjoy it. Who is right—the
Prime Minister or the Minister of
State?

Mr, Speaker: The Prime Minister
has made a distinction between the
two. Diplomatic personnel are diffe-
rent from those others also who <n-
joy some kind of immunity from
arrest. (Interruptions). We can-
not argue about it, The answer has
come.

Shri Hari Vishnu
answer has not come. I
pointed guestion.

Kamath: The
asked a

Shrimati Lakshmi Menon: May I
say in answer, Sir, that there is ab-
solute immunity from  processes of
law for all persons of the diplomatic
mission. (Interruptions).

stemar  wgrEd At gaae faw
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Shrimati Lakshmi Menon: They
were certain classified documents deal-
ing with defence grants, posting of
officers, etc.

Shri Bade: I want to know whe-
ther there is a difference between
secret  and classified documents?
Classified means not secret at all?

Shrimati Lakshmi Menon: It is

sevret.

o TaNT QL uaE (FrEaeayy)
Zq Fi§ OF A ¥ TAW F =7 QT
fez-T FAaT ® saTET HEZEE AN
mfgEendt e &1 qF AT d =
1 {4 AW fggerm araed & F@-
£T1q g7 & Ao fgisema &1 avwr 3

ot i Afr AT AT Y 7

weOW rERRd 07 TSl A
Fq giar ?
Shri Hem Barua (Gauhati): From

these two successive cases of espion-
age by the Pakistan High Commission
in New Delhi, in both of which
Indians are involved, it is quite evi-
dent that there is a ring of espionage
operating in this country. Because
of that and in view of the present bel-
licose attitude of Pakistan, may I
know whether Government propus-
to institute ca2pital punishment against
people  indulging in  treasonah'e
activities or not?

Shri Jawaharlal Nehru: Govern-
ment have not thought of this at all.
Government have been thinking in
another connection of abolishing the
capital punishment altogether.

Shri Hem Barua: | am asking about
those who indulge in treason

Mr. Speaker: The Government have
not thought of it.

to Matter of
Urgent Public
Importance
=Y amew ey (Fmn) o oam
AVFTTFART AFAT S fx ze e hi &
qifsram @ |0 gn17 7 F307 wed
frrmaa # & fao @ 1 7
HEY
Mr, Speaker: They are in regular
service and they will come back.

it FATETHTR A%E & agi arfin
ST E AT AT H P |
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Shri Surendranath Dwivedy (Ken-
drapara): It is not an isolated matter,
as the Prime Minister would like to
tell us About the mechanism which
the Minister of State said was put
into action, I want to know whether,
after they knew this, this mechanism
has been applied to find out if one
Mohammed Samser, who is the De-
puty Director of Intelligence Services
of Pakistan was here in Ladakh
Buddha Vihara for a number of days
and carried on espionage activity and
whether it is not a fact that this
Buddha Vihara is a shelter for foreign
tourists. .. .

Shri Hem Barua: Honeycomb.

Shri Surendranath Dwivedy:
and they are carrying on ecspionage
activities in this country. 1 also want
to know whether this intelligence ser-
vice man came as a foreign tourist
in the guise of a Jama,

Mr. Speaker: That has nothing to
do with this. The question is ubout
espionage activity by personnel of
Pakistan High Commission  in
New Delhi.

Shri Surendranath Dwivedy: This
is a wvery inportant question and it
hag some relevance to this, because
this person stayed during this period
when espionage activity was being
carried on. When the Prime Minis-
ter says it is an isolated matter, we
want to know actually whether they
have made enquiries properly or not
and whether they have come across
th's thing.
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Mr. Speaker: The question is very

important, I admit. But the ques-
tion is whether it is relevant to this
or not.

Shri Surendranath Dwivedy: It is a
connected matter,

Shri H. N, Mukerjee: You in the
Chair have certainly sufficient discre-
tion to amplify the ambit of a parti-
cular question which is under discus-
sion and when the question at tne pre-
sent moment is of very considerable
moment and is perturbing everybody.
Government included, a statement is
made by a leader of one of the oppo-
sition parties in the Housc, rightly or
wrongly, mentioning a certain alleged
fact which causes consternation. The
Government might very we'l tfell us
that they have no information about
it or whether they are going to make
enquiries about it. But if the whole
thing is left hanging in the air and
the matter is going to be reported to
the country and wvery rightly so, it is
the duty of Parliament and of the
Speaker to find out and see that some-
thing is done.

Shri Ranga (Chittoor): Even if
they cannot make a reply now, they
can at least take note of it. (Interrup-
tions).

Mr. Speaker: This is exactly what
1 object to. One thing has been
brought to my; notic: and belore

knowing my reaction, others stand up
one after the other and I would ay—
the House would excuse me—wasted
full 20 minutes.....

Some Hon. Members: We have not
wasted the time.

Mr. Speaker: No not in this.

Shri Ranga: [ was only supporting
what Mr. Mukerjee was saying....
(Interruptions).

Mr. Speaker: What have I said to
which Prof. Ranga objects?

-
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Shri Ranga:

with you, Sir?
am sorry.

How can we argue
We cannot argue. 1

Mr. Speaker: If that were the atti-
tude, certainly the procedure would be
very smooth and probably he would
also be satisfied, if that were the atui-
tude that arguments are not advanc-
ed,

Shri Surendranath Dwivedy: Let us
hear the Prime Minister's reply, Sir.

Mr. Speaker: Is the Prime Minister
in a position to answer this?

Shri Jawaharlal Nehru: I have no
information about that. We got re-
ports from time to time of individuals
suspected of espionage or something
else. Some action is taken or they are
further examined and the matter is
enquired into. But I have no infor-
mation about the particular matter
mentioned by the hon. Member.

Shri Hem Barua: Will the
Minister enguire into it?

Prime

Mr. Speaker: That is exactly what
I am going to ask. Becuuse the Housge
feels concerned and, as stated by the
leader of one party, the matter ap-
pears 'o e a very sensational and
import:=t one, they desire that it
might be enquired into.

Shri Jawaharlal Nehru: It is natu-
ral, Sir, to do so.

The Minister of Home Affairs (Shri
Nanda): Without the House being so
concerned, Sir, anything that comes
from any source is a matter which
has to be pursued intelligently and
pursued with proper vigour. 1 do not
think any assurance is required on
that account.

oY s e ( fasEr) o
%= FT A AT & T4 TFTT & qgeaqur
Fefas et a1 fadt 3w A
qar s faer & faww @, @@ FEA
Famg f g ¥ 98 AT AEAT
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Shri D. C, Sharma (Gurdaspur):
May I know if the Pakistan Govern-
ment ‘s going to take sny action
against those persons who have been

involved in this incident and also
whether the Pakistan Government

to Matter of 3
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Importance
took any action against the person
who was involved in the incident

where Shri Sharma was involved?

Shri Jawaharlal Nehru: Against our
nationals?

Mr. Speaker: Against their nationals
whom we have asked to withdraw.

Shri Jawaharlal Nehru: I do not
know. I cannot say. It is unlikely
that they will take any action,

st HigA Tmew  (diee)
# gz atA wrgar g fF oo W a®
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) ;W & T g gu
™ g 2 |
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gz A facga a8 g1 & f T &Y
9O T T AN § 9T 9T W T
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st T wEge e 3w

Faa ag?

Shri Hem Barma: What are the
papers thc Pakistanis are interested
in?

Mr. Speaker: Let us proceed with
our business now.
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1243 hrs,
PAPERS LAID ON THE TABLE

DocuMEeENTs UNDER THE TARIFF ComM-
MIsSsSION Act, 1951

The Deputy Minister in {(he Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, on behalf of Shri Manu-
bhai Shah, I beg to lay on the Table
a copy each of the following papers
under sub-section (2) of section 16 of
the Tariff Commission Act, 1951: —

(i) Report (1962) of the Tarill
Commiszion on the review of

protection o the  Dyestuff
Industry,

(1i) Government Resolution No. 52
(1)-Tary62 dated the 13th
November, 1963,

(iii) Statement  explaining the

reasons why a copy each of the
cdocuments at (i) and (i)
zbove could not be laid on the
Table within the period pres-
cribsd in the said sub-section.
[Plared in Library, See No.
LT—1825/63].
NaTioNAL WELrane BoArp ror  SEA-
rarers RULEs, 1963.

The Minister of Shipping in the
Ministry of Tramsport (Shri Raj
Bahadur): Sir, 1 beg to re-lay on the
Table a copy of the National Welfare
Board for Scafarers Rules, 1963 pub-
lished in Notification No, G.S.R. 1187
dated the 13th July, 1963, under sub-
section (3) of section 458 of the
Merchant Shipping Act, 1958, | Placed
in Library, See LT-1625/63]

Rice MiILLING INDUSTRY (REGULATION
AND LICENSING) AMENDMENT RULES,
1963

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): Sir, I beg to re-lay
on the Table a copy of the Rice Milling
Industry (Regulation and Licensing)
Amendmpnt Rules, 1963 published in
Notification No. G.S.R. 1369 dated the
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17th August, 1983, under sub-section
(4) of section 22 of the Rice Milling
Industry (Regulation) Act, 1958.
[Placed in Library, See No. I..T-1561;
63]
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DispLAcED PERSONS (COMPENSATION
AND REHABILITATION) EIGHTH AMEND-
meNT RuLes, 1963.

The Deputy Minister in the Minis-
try of Works, Housing and Rehabilita-
tion (Shri P. S, Nasker): Sir. 1 beg
to lay on the Table a copy of the Dis-
placed Persons (Compensation and
Rehabilitation) Eighth Ame.dment
Rules, 1963 published in Notification
No. 1634 dated the 12th October, 1963,
under sub-section (3) of section 40 of
the Displaced Persons (Compensation
and Rehabilitation) Act, 1954, |Placed
in Library, Sce No. LT-1562/68]

12.46 hrs.

RE: RAILWAY ACCIDENT

Mr. Speaker: There was a notice
received about a railway accident from
Shri P. C. Borooah, Shri Mani Ram
Bagri, Shri Ram Sewak Yadav, Shri
Homi Daji, Shri Yashpal Singh, Shri
Vishram Prasad, Shri Hari Vishnu
Kamath and others. Is the hon. Minis-
ter in a position to make a statement?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan) rose—

Mr. Speaker: He may make the
statement at five o'clock because we
have already taken up one Calling
Attention Notice today. So this will
come up at five o'clock today.

12.47 hrs.

STATEMENT RE: RICE POSITION
IN THE COUNTRY

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
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A, M. Thomas): Mr. Speaker, Sir, as
the House i aware, the production
of rice in the khariff season of
1982.... .

ot arny (feame) o weme W,
# qg= wt ¢ &0 g f ar ot fafaeex
Arga T8 fedt ¥ =i 9 77 fo
HAST 99, FAT WA & arg 39 A7 5=y
qAT TET T |

Shri A, M. Thomas: A Hindi trans-
1at'on will be supplied to the hon.
Member,

Shri S. M. Banerjee (Kanpur): Sir,
1 wunt to know one thing. Is he
making a statement on the increase in
prices? 1f that ig so, 1 have to raise
a point of order.

Mr. Speaker: He to!d us yesterday
thal he was going to make many
statements one after the other.

Shri 5. M. Banerjee: May I submit,
Sir, for your information that the
prices have been increased westerday
and wc have come fo know of it only
1oday. My point of order is this. Is
the Minister entitled to announce the
rise in prices outside the House first
when the Parliament is in session and
when there were Calling Attention
Notices and Adjournment Motions
pending on it?

Shri A. M, Thomas: The announce-
ment was made in answer io ques-
tions in the Rajya Sabha,

Mr, Speaker: He says that no an-
nouncement was made by him outside
the House but it wag made in answer
10 questions in the Rajya Sabha.

Shri §. M. Banerjee: But the ques-
fion was coming up here also today?

Mr. Speaker: But how could he re-
fuse to apswer in the Rajya Sabha.
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Shri A. M. Thomas: Mr. Speaker,
Sir, as the House is aware, the pro-
duction of rice in the Khariff season
of 1962 has shown a substantial fall
as compared to the previous year's
output. This was particularly marked
in Madhya Pradesh, Orissa and West
Bengal of which the first two are nor-
mally surplus States. The production
in West Benga] is estimated to have
been 3.9 lakh tonnes less. ithough
the crop cutting surveys show only
a shortfall of 71,000 tonnes in Orissa,
the Orissa Government consider that
the actual shortfal] was at least
3,00,000 tonnes. The  shortfall in
Madhya Pradesh as = resuit of simi-"
lar surveys is more than one million

tonnes,

Apart frem this overall shortfall in
rice production within the country,
our normal imports of rice from
abroad, except PL 480 imports, were
cut down owing to difficult foreign
exchange position pariicularly after
the emergency. Attempts to  raise
procurement within the couniry suc-
ceeded to a large extent and the total
quantities of rice procured in 1962-63
was much more than that of the
previous year but due to the nature of
the :eason it had to be cul down
drastically in the State of Madhya
Pradesh and it was below normal in
the otherwise heavy procurement
State of Punjab. In Orissa and Assam
the procurement wasg only abcut half
of what was cxpected by the State
Government. For the first time more
than 2,25,000 tonnes of rice was pro-
cured {rom the States of Andhra
Pradesh and Madras on a voluntary
basis. Even this procurcment was
made possible only at the cost of
trade stocks in dependent States like
Delhi, Maharashtra and Gujarat.
Morecover, the exports from Orissa to
West Bengal shrank to less than half
and in fact they were stopped alto-
gether by  the Orissa Government
from the end of May to about the
end of September which had unfor-
tunate results on the rice economy of
West Bengal. Similarly, the
exports from Madhva Pradesh to

[
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Maharashtra and Gujarat were réduced
to about half the normal volume. Only
in the Southern Zone was the rice posi-
tion satisfactory for the greater part
of the year.

The cumulative effect of this situa-
tion has been that the price situation
remained almost free from anxiety in
the south, Uttar Pradesh, Rajasthan
and Punjab, that in Maharashtra and
Gujarat remained substantially in
check due to the measures taken by
the State and Central Governments,
and that in Madhya Pradesh began to
cause anxiety some time in July and
resulted in the drastic slowing down
of movement to  Maharashtra and
Gujarat; there were some weeks of
high prices in Bihar, prices in Assam
remained more or less steady and those
in Orissa after some anxious period
settled down after May. The most
difficult situation, however, develop-
ed in West Bengal. After a continuous
decline of prices up to March 1963, the
prices in that State began to rise. The
situation was further accentuated by
the stoppage of rice from Orissa but
was brought under control by the addi-
tional supplies made by the Centre
and export of rice from Andhra
Pradesh and import of rice from
Nepal. In about six weeks of July and
August, in fa<t, the prices showed an
unusual quiet trend of steadiness mix-
ed with decline. It was expected that
the Aus ecrop would ease the situation
but according to the reports received
it appears there was cornering by
trade and withholding of stocks by
larger producers. Consequently, the
prices again showed a rising tendency
despite increased off-take from fair
price shops. Due to certain unfortu-
nale alarmist reports that appeared in
the press, the pressure on fair price
shops and trade increased. In the
meantime, due to the distribution of
identity cards for the ration of sugar,
which were allowed to be uscd *nr tak-
ing rice and wheat as well, the Eres-
sure on fair price shops was further
aggravated. Even though additional
supplies were for the time being made,
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the situation began to assume very
serious proportions,

It was, therefore, decided that I and
the Food Secretary should at once visit
the State. Accordingly, we did so. As
a result of arrangements made by the
State Government with trade, addi-
tional guopplies made by  the
Centre and the increased cover-
age of fair price shops parti-
cularly in Calcutta, the situation was
brought under control and prices
declined to nearly Rs, 32 to 35 per
maund. With the coming in, though
late, of Aus crop and the prospect of
a very good Aman crop, the declining
trend has been consistently maintained
ever since. Fortunately, the crop pros-
pects all over the country, despite
some cyclonic and untimely rainfall
damage in parts of Orissa, Madras,
Andhra Pradesh, West Benpgal and
Bihar, are bright and as a result of
their impact, rice prices during the
last two or three weeks have generally
shown a declining trend except in
Andhra Pradesh. The crop situation
is particularly encourzging in Orissa,
Madhya Pradcsh_ Assam, West Bengal,
Punjab and Uttar Pradesh,

It might be added that during the
year 1962-63, apart from tighter regu-
latory measures for trade prescribed
by Central and some State Govern-
ments, the supplies made from fair
price shops were stepped up. The total
off-take from fair price shops in 1963
upto 19th October was 9-1 lakhg tons
as against 7°2 lakh tons during the
same period last year. The supplies
from Central stocks were in excess of
normal, particulariy in the States of
Assam, West Bengal, Orissa Madhya
Pradesh &and Maharashtra. West
Bengal in particular hag received more
than one lakh tons of rice and two
lakhs tons of wheat in excess of 1962,
thus more than making up the short-
fall in rice production but the gap left
by the sioppage of rice from Orissa
could be only very partially fllled up
by imports from Nepal and Andhra
Pradesh. It might also interest the
House to know that in Calcutta and
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its environmentg out of a total popula-
tion of 58 lakhs persons, previously
about 27 lakhs and latterly about 40
lakhs persons have been drawing their
rations from fair price shops at sub-

sidised rates of Rs. 16 to 18 per maund
and that outside Calcutta similar num-

ber has been about 56 lakhs. (Inter-
Tuptions)

Shrimati Renu Chakravartty
Barrackpore): What is he saying?

Shri A, M. Thomas: I am speaking
about the fair price shops.

Shrimati Renu Chakravartty:
Even in fair price shops, rice is not
available at that price. His statement
is absolute rubbish,

Shri Indrajit Gupta (Calcutta South
West): It may be in the other world,
perhaps.

Shri S. M. Banerjee: Let us have a
parliamentary delegation to  wvisit
Calcutta and let him also accompany
them,

Mr. Speaker: Order, order. Let
hear him.

us

Shri Indrajit Gupta: Let him give
me a maungd of rice from the fair price
shop, at that price.

Shri Daji (Indore): 1 think the
figures have been changed from “60”
to “16” and “80” to “18".

Mr, Speaker: Order, order. Let him
continue.

Shri A, M, Thomas; Thus, it can be
safely stated that the vulnerable sec-
tion of the population has been more
than taken care of in the difficult period
out of which West Bengal has just
emerged.

Government have been considering
for the few weeks the measures in re-
gard to the food policy during the
next year in the light of the present
crop position and the price levels which
are operating today, Our preliminary
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examination shows that the crop pros-
pects would allow us to step up our
procurement further., We have al-
ready had an encouraging response
from the State Governmenis and it
i« likely that we shall be able to pro-
cure, unless something unforeseen
happens, more than a million tons of
foodgrains. Along with the imports
of foodgrains, this quantity should be
enough to allow for adequate distri-
bution of rice through fair price shops
in the next year and for building up
our buffer stock in an effort to build
it up to two million tons in the next
two or three years. It is clear that
profiting from last year's experience,
not only in regard to the week points
in the administration of our food po-
licies in the States but also in taking
into account the manner in which in
some States these measures have been
enforced with some success, we shouid
evolve administrative and regulatory
tncasures which would enable us to
obtain a much better control over the
price situation, trade movement, trade
stocks, charging of margins and re-
ducing the disparities beaween post-
harvest and year-end prices. we
would also be taking further steps to
procure paddy im areas where growers
are unable to take advantage of pre-
vailing prices and to provide for the
exercise of greater vigilance by the
States in regard to price movement
from time to lime,

Shri Mohammad Elias (Howrah):
Sir, on a point of order.

Shri Tyagi (Dehra Dun): Since this
is an important matter, I beg to sub-
mit that the House should be allowed
to have a discussion on this question.

Mr. Speaker: 1 will listen to him.
But, let me hear the point of order
first.

Shri Mohammad Elias: Though I
cannot quote the exact clause, sub-
clause or rule of the Rules of Proce-
dure, T feel very strongly that if any
Minister misleads the Housc by say-
ing something which is wrong, in-
correct or is an absolute lie
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Mr, Speaker: Order, order,

Shri Mohammad Elias: We should
follow the British Parliament in these
matters. Such a Minister should be
thrown out of the House. Why should
he be here afterwards? If il is prov-
ed that he has made wrong or incor-
rect statement, full of lies .

Mr, Speaker: Shri Elias should rea-
lise that the word “lie” could not be
used with reference to any Member
_or Minister here.

Shri Mohammad Elias: Sir, I am
correet and I can prove i

Mr. Speaker: “ncorrect statement”
is al] right but he shou'd withdraw
the word “li¢”” which he hais used.

Shri Mohammagq Eiias: This is the
common talk of the people of Bengal.
He said that rice was be.ng sold al
Rs, 16 per maund, in the fair price
shops.

Mr. Speaker: 1 am asking the hon
Member to withdraw the word lie”
which he hag used.

Shrj Mohammad Eiias: [s the word
“].e” not parliamentary?

Mr. Speaker: No.

Shri Mohammad Elias: 1f something
is un absolute lie, should he be per-
mitted 1o say that here?

»ir. Speaker: 1 have asked him lo
withdraw the word “lie”.

Shri Mohammad Elias: What 1 am
say.ng is not something untruthful.
What 1 say is absolutely true. He is
telling an absolute lie. It is not at
all true. When that is the position,
should we not gay so?

Mr., Speaker: Is he withdrawing
that word or not?

Shri Mohammad Ellas: If you ask
e lo do that, all right, 1 will bow
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to your ruling. I withdraw that word.
But, then, may I point out. . . .

Mr. Speaker: He should not go on
like that. Let him sit down first.

Shri Tyagi: He is very much
tated.

agi-

Mr. Speaker: 1 know that he jg very
muech agitated.

Shri Indrajit Gupta: Righ'ly so.

Mr  Speaker: May be rightiy so; 1
do not disagree. 1 do not doubt his
sincerity. But, even then, when
we are agnated, we have tn keep
ourselves under restraint,  inside the
Housi, of course.

Shri Indrajit Gupta: Outside also.

Mr. Speaker: Qutside, there may be
police to take charge of that. Tlere, I
to do 1. Therelore, 1 did not
suy abod: “outside”. Now, what did
Shrt Tyagi want to sav?

have

Shri Mohammad Elias: Sir, what
about your ruling on my point of
nrder” You have not given your rul-
ng.

Mr. Spraker: Order, order. Now he
wi. =it down.

Shri Mohammag Elias: Sir, should
you nol say something on whether he
is vorrecl or incorreet?

Mr. Speaker: Will he not aliow me
to give that ruling? Now, the ques-
tion is according to some members on
this side of the House, the statement

Shri A. C. Guha (Barasal): This
side of the House also. The siatement
that the price in the fair price shops
is Rs. 16 to 1B is grossly incorrect,

Mr, Speaker: Then, shall I say mem-
bers from all sides?

Shri A. K. Gopalan (Kagergode):
Now, not only the people of Bengal
but even those who go to Bengal feel
the same way.
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Shri Warior (Trichur): The posi-
tion is bad not only in Bengal but in
other States also.

ot wm# AT AT T 0T
& w7 wy 9= {55 73 1

waw At wsi ad 4

In i(he Jatler statement, [ omoteqd the
word “Bengal”; I said “members
from all sides”. [ did it deliberately.

There are some members, and quite
a substantial number so far as I could
miake out from the voices, who feel
agitated that the statement that has
been 'made ig not according to facts,
accord nrt to the situation prevailing
#' the moment....

Shri Indrajit Gupta: Or n the past

st aTTEl YT WEEYW, 0% 57-
F=qT AT Y94 2

quae AgRq
78 ¥ Ay A |

oF ® AT FARF

=t @meEt - W AAW 91T F9e
¥ faafasr 7 21 &1

s mERET oAy faw oaz @€
afera 2 fx & qur &% 1 X 93 e
q [T FTAT At a FgT # fF omw
T G T T KL | OF JIEYT 6T AN &
I I AN 9T T wWIE | OF AR
Fza g3 g 9 & v ¥ smen ¥
ST FY 9gF F AfaT o

st T ¥ww g (TAF )
ag s fgY a3 fafas amwen

2 9 % g=d faar ¥9 1 A9 a9
A
13 hrs.

Mr, Speaker: He feels agitated; but
this does not amount to a point of
order, If an incorrect statement is
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made by uan hon. Minister, a counter-
statement can be made by other hon.
Members or a discussion can be had.
Then, after hearing all that, both
the stalement: canp come in and it
would be for the hon. Members to
draw or infer what the real facts
are......(Interruption). Am 1 incor-
rect in that also?

Shrimati Renu Chakravartty: There
should be a discussion. The adojurn-
ment motion should be allowed. That
is my only submission.

Mr. Speaker: If there is a demand
from all sides, how can I prevent
in?

Some Hon. Members: Yo,

Shri Tyagi: My submiss.on s that
a pgeneral discussion may be permitt-
ed. Adjournment  moticn means
censure, but there are people on this
side of the House alsp and they might
alsg differ with something. They
should have a fair chance of express-
ing themselves. They also represent
their constituencies. 1, therefore,
suggest that il will be fair if we have
a general discussion on this,

Shri D. C. Sharma (Gurdaspur):
We should have it tomorrow.

Shri A. K. Gopalan: Sir, Shr: Tyagi
van be satisfied with a discussion; but
if you refer to the proceedings of the
House for the last six months, you
will find very many short notice ques-
tions, questions and other things
where it is said that as far as the
food situation in Bengal and prices
ure concerned, they will take some
action. But no action has been taken.
That is why we say that it is not only
a question of a  statement and of
understanding what the facis are.
Even ubout the prices it is understood
that the statement given is nnl cor-
rect. That is not said by us but by
all, So, it is quite necessary that a
discussion must be allowed by admit-
ting the adjournment motion. It is a
question of food.
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Mr,  Speaker: From the reasons ad-
vanced by Shri Gopalan, I find that
there is no justification that the ad-
journment motion must be allowed.
First of all, he said that for the last
six months they have been

urging
upon the Government to take some
action. If that is the reason then

there is no precise recent action or
act of Government that ig to be ecriti-
cized and which can hrcome the sub-
ject matter of an adjournment mo-
tion.

Then, about the arguments ad-
vanced by the parties, if the Tfacts
are wrong, certainly they can be

thrasheq out. 1 find that there iz a
genera] desire that there gught to

be a discussion. May I know what
the attitude of Government is?

Shri A. M. Thomas: May 1 sub-
mit......

Shrimati Renm Chakravartty: May

I submit a small point before the
statement is ‘'made? Shri Gopalan
does pot know all the facts. Therc wre
twd very important matiers nf recent
o.carrence as u result of which we
have given notice of this adjournment
motion. Fristly, on the 2nd October
a statement was made by the Chief
Minister of West Bengal in which he
said, “I am not able to control prices;
I cannot do anything. 1 cannot sup-
ply because the producers are not
disgorging.” When we had s« talk
with Shri Thomas, he told us that that
was one of the reasoni why the price
had shot up. Secondly, recently at
Jaipur Shri Biren Mitra of Orissa
clearly stated that they were supply-
ing rice at Rs. 16 a maund and that it
was being sold at Rs. 32 a maund.

Shri Surendranath Dwivedy
drapara): It is 2 wrong statement of
tacts. He does not know what the
price in Orissa is.

(Ken-

Mr, Speaker: Under all the circum-
stances. I feel that the Hous=e should
be szotisfied if we have a discussion
and a time limit can be placed on it.
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Shri 8. M. Banerjee: Please admit
the adjournment ‘motion.

Mr. Speaker: I do not allow that.

Shri S. M. Banerjee: You give a
ruling that it is not important

Mr. Speaker: Order, order.

Shri S. M. Banerjee:
ruling?

Is that your

Shri Tyagi: I have formally propos-
ed *or a d'scuscion.

Shri A. M. Thomas: May I just sub-
m't a word? I am not against any
discussion, but any misapprehension
should not go around. It has been
s'ated on a numher of occasions on
the floor of this House that the com-
mon variety of rice is supplied to the
tair price shops at the rate of Rs. 16
a maund.

Shrimati Renu Chakravarttly:
no.

No,

Shri A. M. Thomas: I have got beiter
information than hon. Members.

Renu Chakravartty: No.
Shri S. M_ Banerjee: It

Shrimati

is not so.

Shrimati Renu Chakravartty: 56 nP
per kilo,

Mr. Speaker: Order, order. When
the facts are disputed, there cannot
be any adjournment ‘motion. That is
an additional reason.

Shri 8. M. Banerjee: Why?

Mr Speaker: If the facts are dis-
puted, they should be thrashed out by
a d’scussion. Adjournment motions
can be had only on admitted or estab-
lisheg facts.

Shri S. M, Banerjee: Sir, kindly hear

us.

Mr. Speaker: Please listen to me a
little turther. A discussion can be
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had and the facts established. A dis-
cussion does bar an adjournment mo-
motion in certain circumstances. But
after the facts are established, as I
said earlier, an occasion might arise
that Members might come up with a
motion for the censure of the Gov-
ernment,

Shri S, M, Banerjee: We want to

censure the Government. Please al-
ww us. It is our right.
Shri H. N. Mukerjee (Calcutta

“.ntral): The hon. Deputy Minister
of Food is very positive mbout his
price. Hon. Members on this side
and perhaps also on that gide are also
equally positive that the facts are
different. You are not surely going to
accept as established the fact which is
alleged by the hon. Deputy Minister.
In view of the discrepancy in regard
to the actua] state of facic angd 1n
regard to the recent occurrence in
West Bengal and other places which
js that in spite of the Government's
so-called desire to supply thiz thing
at fair prices it is not being supplied,
there is an element of urgency in
this matter. There is also an element
of censure as far as our wmotion is
concerned. Therefore 1 believe that
since you are agreeable to a discus-
sion and the House insists on a dis-

cussion, the element of censure will
not spoil the proceedings at all. We
cannot push them out of office and

they are there on account of ceriain
reasong which we cannot change.

Shri Indrajit Gupta: Sir, I would
request you not to reduce the impor-
tance of this adjournment motion to
a question of discussion of the dis-
puted fact whether they are supply-
ing rice to the fair price shops a!
Rs. 16 or Rs. 18 a maund.

Shri A. M. Thomas: Now the ground
is changed.

Shri Indrajit Gupta: It is not a
change of ground. He has not even
admitted in his statement which he
should have done—he omitted to
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mention that they have allowed the
price of rice to go up to Rs. 50 a
maungd before he went to Calcutta.
These are the questions that we want
to raise and we want to censure the
Government,

An Hon, Member: They did it with
the Government’s connivance,

Mr. Speaker: How can he censure
the Government if the facts are de-
nied?

Shri Indrajit Gupta: He has avoid-
ed that. Please ask him whether it
went up to Rs. 50 a maund or not.

Mr, Speaker: Let us be patient.

Shri S. M. Banerjee: Sir, you should
hear us.

Mr. Speaker: Have [ not heard him
yet?

Shri §. M. Banerjee: It is
tunate.

unfor-

Mr. Speaker: Then I am sorry, I
cannot hear him. I have heard him
three times.

Shri S. M, Banerjee: Always you
said, “Order, order” and I sat down.

Mr. Speaker: There is the record to
show that g0 many times he has been
given an opportunity and that he has
spoken. Even then he says that he
has not been heard. There ought to
be some limit. What 1 was saying
was that a censure ‘motion can be had
and discussed and the Government
can be criticized. But first of all let
us be sure of the facts. Now there
is a difference, rather very great div-
ergence between the twgp gides so far
as the statement of facts is concern-
ed. So, I was putting it to hon. Mem-
bers if they would have some discus-
sion. Of course, it is for the House to
fix the time and how long it wants
to discuss it. Then I do not know
what further is required of me when
they say that it must bs in the form
of an adjournment motion. There are
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two things that I have sa'd. One is
that there is no precise act of Gov-
ernment that could be criticized. It
would be the general things, their
policies and attitudes that will be eriti-
cized. The second is that there is
divergence about the facls themselves

Shri A. K. Gopalan: The question
involved in the adjournment motion
is not the question of price, whether
it is Rs. 16 or Rs. 18 a maund. That
will come up only during the discus-
sion. The question here is about the
failure of Government in spite of re-
peated requests to the Government to
distribute rice through fair price
shops and also to reduce the price.

Mr. Speaker: When was that request
made?

Shri A. K. Gopalan: Requests were
made continuously. N

Mr. Speaker: Then, it loses the....
(Interruptions) When it is to be
argued, it should be argued patiently.
They have been made repeatedly.
When was the statement made by the
West Bengal Minister?

Shrimati Renu Chakravartty: On
2nd October,

Mr. Speaker: Were we in session
then?

Shrimati Renu Chakravartty: No.

Shri Prabhat Kar (Hooghly): Dur-
ing this period, when Parliament was
not sitting, the price of rice in West
Bengal went upto Rs. 50. There is no
denial on this question by the Minis-
ter. Then, the stocks in Calcutta were
forcibly opened by the people there
and the statement made by the Chief
Minister there is that the stock was
not there, That has also been proved.
There is no contradiction made by
the Minister. About the basic facts
on which we have placed the adjourn-
ment motion, there is no contradiction.
't should not be reduced to a mere
discussion. We want to discussg the
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policy of th: Government. During

this period the price went wupto Rs.

50 and the stocks were forcibly opened
by the people there,

Shri Tyagi: May | make a sub-
mission? I have put up the proposal
that there should be a discussion on
this. My only appeal to my friends
is—the censure motion might be consi-
dered by the Speaker whenever they
choose to pul it—that they must
appreciate there are quite a few
Members on this side who also suffer
from high prices. We also want to
express our censure. By bringing
an adjournment motion, they are just
gagging us. We cannot then express
ourselves. 1 do not know what my
friends have thought about it, but if
they can get support from other cor-
ners, can't they put pressure on the
Government? But it should not be
by censure of the Government. [ sub-
mit that the rest of the House should
not be deprived from expressing the
opinion and giving the suggestions.
A sort of a censure motion wiil simply
gag us.

Shri Hari Vishnu Kamath (Hosh-
angabad): Is it the Jaipur spirit?

Shri Indrajit Gupta: If a discussion
is held, at the end of the discussior
Mr. Tyagi will vote in favour of high
prices. That is the whole trouble.

Shri Tyagi: How can it be?

Shri A, K. Gopalan: If that is the
spirit, we agree to it. But I want to
request my friend Mr. Tyagi that
next time, after some days, again we
will have to brinp in an adjournment
mouon and 1 hope at least then he
wili favour it.

Mr. Speaker: That is between you
both. 1 need not interfere. If you
can get a guarantee, I do not stand
in the way.

Shri Tyagi: I am grateful to my
hon. friend that they have accepted
my appeal.
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Mr. Speaker: Now, what about the
Government’s attitude? There is a
general desire that a discussion must
Le had.

The Minister of Parliamentary
Aftairs (Shri Satya Narayan Sinha):
We accept it since you also agree to
it.

Mr. Speaker: So, we will have that
discussion. So far as the allotment
of time is concerned, we wiil settle it
in the Business Advisory Committee.

Shri A. C. Guha: It
least for two days.

should be at

Shri Gauri Shankar Kakkar (Fateh-
pur): It should be for two days.

Shri Daji: It should be
days.

for two

Some Hon. Members rose—

SN aTE: UF ZEA & (@7 grAl
ifzm

Mr. Speaker: All Hon. Members
should sit down,
Shri Sham Lal Saraf (Jammu and

Kashmir): I have got a submission to
make in regard to this.

Mr. Speaker: First I might be heard.
The question is that any discussion
can be taken up by a regular motion.
Either it should come from the side
of the Government or from a Member,
Then, we will sit down and fix the
time according to the desire of the
House, whatever it might be If the
Government is bringing this....

Shri Tyagi: Yes, Sir. The motion
should be: The Food Policy be consi-
dered,

Shri A C, Guha: The Food, Sugar
and the Price Policy be considered.

Shri Satya Narayan Sinha: The
time also may be fixed.

Mr. Speaker: 1 am not fixing the
time yet.

1885 (SAKA) Rice Position in 414
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Shri Satya Narayan Sinha: If yow
had allowed the censure motion, the
House wouid not have got more than
2} hours in any case.

Minister’
allow the

Mr. Speaker: Does the
then mean that I should
adjournment motion?

ot earet : wArwIem w1 mifaat
FT ATF &1 ar

Mr. Speaker: I had not said any-
thing about the time. I have not
fixed that. The motion is to be

brought first.

Shri Satya Narayan Sinha: The Go-
vernment should sponsor the motion.

Mr. Speaker: The Government is
bringing that motion.

Shri A. C. Guha: The motion should
be worded in a broad language to have
a discussion on food policy, sugar and
prices in general.

Shrimati Renu Chakravartty: Why
should it be an official motion? If it
is an official motion, that means the

Government is asking for a discusion.
The discussion is to be held on the
motion that we have tabled. It should
be in that form.

Mr. Speaker: I am asking the mem-
bers. They can give the motion.

Shri Tyagi: The motion is always to
the effect that the food policy be dis-
cussed. The amendments may come

later on.

Shri S. M. Banerjee: The adjourn-
ment motion should be converted into
a motion for discussion.

Mr. Speaker: Motion for discussion,

Shri Sham Lal Saraf: If you could
include sugar also.

oY adt ;o gEw T oI FAET

gar ?
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STATEMENT RE: SUGAR PROBLEM

Shri S. M. Banerjee
What about sugar?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): I shall make the
statement today or tomorrow. This is
a long statement. '

(Kanpur):

Mr. Speaker: Tomorrow he might
make the statement.
Shri S, M. Banerjee: What about

the adjournment motion?

Shri A. M. Thomas:
shall make the statement,

Tomorrow I

Shri A, C. Guha (Barasad): Why
not he place it on the Takle of the
House today?

Shri A. M. Thomas: I can
on the Table of the House.

Shri Tyagi (Dehra Dun): It can be
circulated to Members.

place it

Mr. Speaker: He might place it on
the Table of the House.

Shri A. M. Thomas: Sir, I lay the
statement on the Table. [Placed 1in
Library, See No. LT-IB‘!S,’SSJ,

13.154 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDXIINT) BILL*

The D-~puty Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): Sir, on
behalf of Shri Mehr Chand Khanna,
I beg to move for leave to introduce
a Bill further to amend the Requisi-
tioning and Acquisition of Immovable
Property Act, 1952.

Mr. Speaker: The question is:

“That the leave be granted to
introduce a Bill further to amend
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the Regquisitioning and Acquisi-
tion of Immovable Property Act,
1952.

The motion was adopted,

Shri P. S, Naskar: I introduce the

Bill.
13.16 hrs.

MOTION RE: COMYITTEE ON
PUBLIC UNDERTAK™NGS—Contd.

Mr. Speaker: We will now take up
further consideration of the two
motions on the Committee on Pubiic
Undcrtakings. moved by the Minis-
ter of Industry. Shri Heda may
continue his speech.

Y g1 (femrranz) © e wEEa,
T & 7 gfafa & sfawt F aegg ¥
woq fa=re WFT w7 @ a7 1 AT R
fram g fF o =fafa =i frzs soe-
a9 afafy 5\ A= =1 gfafq & a5
sfywz 5 wfen | g fow W@
FCHT &7 @1 g7 95A9 AM@T § IR
AT AEF 2y | T AT HIT g T "W
ag ag f& ufgwre afafa &1 & =
g1 s o ag afafa T3 ggeagr
2z T o afafa o # 290 ey faow
FTAT AT IRET AT K1 A AL F
fam azr gfews @i v afss
FOFmra AR g g AT @ F
are ¥ At w1 377 gFw A faear § fF
=z afafs & it @ fagza gom 99
fqaza &1 weg wEr@ W | gEiAy
7w fazam 3 & Swsge &, FrEEr
% 39 o1 wfagr fea o, afFT oo
AfuFw yaFa afafa g 9% @
afafa & faet ff gor F7 78 w@T |

I ¥ ax & gy faaga &
argan £ fr g afafy o @vF aar A

*Published oin the Gazette of India, Extraordinary, Part II—Section 2,

dated 19-11-1968.
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Y TG ®AT & Jvad F7 AGC qOTE AT
@}, 1Y TS A gy F9E A ard
o7 @ g A8 FTW AGN an | afsw
da fom s ¥ 9 wr @, 7 9%
wwafaat or @ & &3, F0 T
™ & F=C AR, 9 FAGT g
¥ afafd F1 F10 aag #§ i |
gfufa oy yewem afnfa d aemr g a fF
L

FG TG A o FAF HATH AT Lo
TS WAT & {EAA FT AFT AT Yo
FEEE T HeqT @A f AT AT AR g,
¥ wwaan g fF o &1 "=yr &F gRN
& & gu g W AR g A
WY @gré ST |

uF ara §F o7 frazm #% 5 &
TF FFET AQATIL F ATT @H HI
frem | S® & a9 ¥ ©F T AEW
qear ¢ & qafeas daet & =t gk @%
T FH A 7¢ & I T {0 XWC ¥
gffeafa & 1 = = agrgz 7 0F aww=
2 gu 1 Fo W7o Fo 1T FT agA
qoET &1 | Mg 3fEar SEEITET F 7R}
L% AE WX TJ g7 TIAT aqIT 909
q7@e fea.88  IAFT AT | HHIT A
foras gall o1 W1 § I A F 39T
Y HrEE ot 3t fedide faar & oo
ard faqiw gvgare fagr 1 o e A
St IEHT A fegr S S Wiwe
frera & S8 Awrew gaT @ fF g s
A qF(E 33 Sfqma garw faar @
IR T qafad daeT Ai9d=q 7y §,
o & qAHE T, 9 T F1 TGHT
WA TF TG I7@ gU W1 T FI A
wdtoy sufa #1 afar st 9@ &7 W
Izar | & W W3 § wrar g O a@
T U g & A frar 2 Y
1T &1 TE ER {F g & F wrer w2
F @5 fafrex 7 @ aw =1 =W
frm fr g wimw o fawr &1, s
1400 (Ai) LSD—8
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oA & @, S QUi aETy SR
¢, fom &t a0 #% anl & s Fany
o7 @ § /T o F1 q@E A1 FEEmE
g T #Y @, TF gae afmat #
grat ¥ &7 FA1 Y ¥ ) § A 7T
g ¥ Fg qfearde ¥ Agen
#r 3 w7 & 9w fas Y @ mar a1 A%
7w 7 ¥ 5 9g fow o=y 1 FT @
d, 39 ' W7 agT dAmEAE qr
H< 78 qATH A gifaw w7 o4
@ & e 9% fafre aee & a8
S & % ag 39 faw & wyrgaz
safe & g4l § #1937 9= § | qeE
7z #1 & fF 799 & 9w o aie
g " Fwfaar 8, 97 F1 9 a8 T
THTT WTE9E FraT § AT T AT & |
ag 741 g1 @1 & | & < fafaet qme
¥ TG q7 & AT g | a8 98 IAfG-
e fa=rd & & 1 ag #1% wfwmi
faardi & 7€ & | &fF g0 ST g
FT 0F SfaadT FTH IIA F fAQ A
il 74T gU P AL Q¥ T
FToor g1 "%l g fF I 3@ fa @
fa=t #1 99 F fau fow g &
SEEATTHT HIT FAoT Ft & &, IF
TFIT F JIYMEF IT F1 9feqs q2T
F quE aF F qgT Tl wer qi &
X 7 T ¢ fF IR 3@ TR
FT FIH IS FT a1 G

AT 7Y, o7 T a_IgE, F A
¥ g¥qen & g2 gfeesror 3@ar g fa
s qfew® d¥27 # FTE To92 3F IR
9T q IAGT g1, @ IF A g &
=g 7@ gu afEr F g fEar o
qHAl § W IAF! G FATAT ST
e @ 1 fergeam & Q0@ fad o ww
@ & 9 A aga FHATE ¥ q19
99 @ & | " WY FIW F OF Qe
foet 1 & St g, g aw 99 ¥
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za wfafer «1 somew 4l F 6€,
AT =TS J@l Lo o T § SURT IeaA
£ @1 & AT e ¥ AT A g ol
gy, ot SRR WA @
I ¥ ag UF A e faagarer
¥om @Wre 1 gw tay § fr fegram
% uF 1 4 7 e fmw a4 §
AN FHAE F "I, FHAAT F 409G,
T @ # ) qafan & wmar g fE
Wiy ¥2W TEaae & f9u ag mwE
grm—afww @ & wfe—fF
7z et 79 sTavaTTR F1 AAE
gifast T & moAr 49T faa &t q717,
Sy fr gw 7 A Fo W7o Fo ZrT
# g uax 3femr gevdwaw &
fao gifaws # &1

areqq § qfsas 4F2T 1 AT @UaE)
2, 99 ° 91 fegwa oz Y &, e A
WSl ¥ FEATAE, A OCF AT AR R
& agt o o 9977 & F19 F77 a1
sfasrcmr g% ifzd, § agr Ioeey
& & ) W FT ART AP A E, T
qrio Qo THo FAM@EIT & @ & AT
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oy fwa mewm wifgd, ifs 9a
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F A1 FT7 F7AT 7T | w7 7T qEo
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At W fFama sfmgor &
Fataft wgea 2, afeT @0 aww gw
oifad & /19 T8 NFIC # qage
o § | g & # 3% fafreey wiiem
& ¥ a=aey wra § fr IfFwa &2 &1
S T @At grm, Ig gATE 99,
ﬂﬁ"mfoQo Tdo srefogt &t 7= -
afe | @8 & aTEeE W g T
g ? fomr Wt a7 TF ofsws dGwRT
gwazT §, fom & ar & g § af
faem srfer #1 st @, fom #r #1a

qEt F I H UFT qF K040 R

TET 9 3% AR F FH F A A

fogi #1 78Y =mar smat £ o
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T /T ofeqs §427 F FAW
T o grdrr deT & dna
AT & Frav-waf w1 WG, ar 7w
w5z g frars 2T & | arédE daey
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F7 5t & a17 7 £ 20 FEar @AW
fr &Y fer a7z w7 w7 2, st ar
faedt goeaT ¥ arg wTw ¢ w2
F ar fnfaaz Fa1 w18 FT @ 8,
FT A Wi 3F g X 4 1 T8
AT AT AT T AR A faw ¥
wiw o e fra e #1 Dea
2 N wAEFAT &, I HZHT IF
F9 FL @ &, foFm ot At a9g &
&7 3% F A ) & AR few A
A A A AT AT W
F a1% a3 32 AT a5 WO THAT JIAT &
HIT T 97 7@ FTEAT T TGAT 1

= F qFEa & qfeqs dae &
AT FAI FT w@T @A & 7 ag gag
WeaT 72T 35 oTAr &, FfE AT e
qiEt at fea T agAT 717 4VET savaT It
FAT 2 1 zafem gag w7 39 neEm
g1 & 8, 2 e T T Y | A
Afes & wurg a@ afes ogs
qET & 9T IW F I a8 ®Eed A
o qTT Fo@9r v § 1 oform ag
grar ¢ fF ag Faa FTUAT 17 & FT
qrat & | ag amagfer ar & 98 2|
mFar fF s @ 39 Drw 7w w7y 2
T FIT A 3F @Y 99 @I

o Ao fte W (AT : T
ag Mg AWar § 7
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faat awaar famdr arfee, a2 4t

firr <Y & |

& gwear § 5 9@ 70 F awER
&I A faar @ o ofsas ¥vT M
MFET EEA AT A g, A man &
¥ e ZAAT fAFTAT @A @
afafgy =arfm g3 o1 = & 9%
fa=re aga a1 @nq® | g7 qu fraare
# s =@ 3w afafy 1 gt At g afas
fe s ar 7 fair s, wy afufe ot @
FF FGT, A1 A oA e sz w3,
ATHFTT KT 381 F7 F7AT g8t ) Ifew
TF &3 % & ag 7gm fF qreeaq afafa
FR A1 dar afafy & &1 e md &,
@A AgA W7 w8 faa a| &
AR SARl OF §F a%F  IO(A%
7 FFATE, TF ah @ gHdT 8,
agWr gl wxar g fe gz grew ot
gawr Affed a1 dfesa gg FAE
# @1 o fa=re i 2 sEwr e &
S W gRT qd T, 7997 A faw aw
& WA FAT 931, 7 fam a5 @57
9 97 &7 &, afFE 37 9T smarET
FHg gmA Iom o T 9 afafy
& F1at &7 ATE T AT AT AT
¥ AT TEai @A

ZA Wl & 99 W 34 9ENT FT
HRGT AT E |
‘The Minister of Law (Shri A K

‘Sen): I would only like to deal with

a few points on the constitutional
position of this motion, which have
been raised by some hon. Members
on the other side, particularly, Shri

H. N. Mukerjee.

It has been suggested that the
Ministry of Industry has not consulted
the legal advisers of Government in
formuiating this motion. That, if I
may submit, is incorrect, and the
Law Ministry has been kept in touch
with the formulation-of this proposal
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from the very beginning, and I per-
sonally had a large part to play in
the formulation of the ultimate pro-
posal last time as also this time.

The point raised was whether the
motion impinged upon the exclusive
financial rights of the Lok Sabha.
The exclusive financial rights are con-
tained in articles 109 and 110 dealing
with money Bills and articie 113 of
the Constitution. In short, it means
that all money Bills have to originate
in the Lok Sabha, and all amendments
concerning the money Bills so intro-
duced as aiso all proposals for the
purpose of varying the original money
Bills or for repealing the money
Bills ought to originate in the Lok
Sabha and not in the Rajya Sabha.
Similarly, with regard to estimates
brought before the House, the Rajya
Sabha cannot amend or vary or repeal
any of the estimates. That means,
therefore, that the exclusive financial
rights of the Lok Sabha, as those of
the House of Commons, in England,
are related only to the initiation of
Money Bills,

Shri Sinhasan Singh (Gorakhpur):
As he is giving a legal interpretation
of the constitutional position, could
he also enlighten the House on article
117 which provides that no Bill which
comes within the definition of a
Money Bill can be introduced in the
Rajya Sabha? But this has been
going on. I once raised this point
here, but it was talked over. I have
raised this matter several times. Now
that he is giving an interpretation, he
may also cover that point, whether
any such Bill can be introduced in
the Rajya Sabha, and whether even if
a Committee is appointed, it can—
when we are not in session—make a
report and whether that report can
also be discussed in the Rajya Sabha,
whether the Report can be amended,
whether there can be misuse of money
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and all those things.
be looked into.

So 117 may also

Shri A. K. Sen: Article 117 has
nothing to do with the present posi-
tion. That article says that no Money
Bill shall be initiated without the
recommendation of the President.
What the hon, Member possibly has
in view is article 110, which I have
dealt with, which says that all Money
Bills shall have to be initiated only
in the Lok Sabha. Article 109 says
that a Money Bill shall not be intro-
duced in the Council of States. Arti-
cle 110 has defined what Money Bills
are. Article 113(2) says:

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of
the People shall have power to
assent, or to refuse to assent,
to any demand, or to assent to
any demand, subject to a reduc-
tion of the amount specified
therein”.

Shri Sinhasan Singh: Article 117 is
similar.

Shri A. K. Sen: 117 only puts in the

provision concerning assent of the
President,
Mr. Speaker: Of course, that has

been worrying the hon. Member. He
brought it to my notice also. But
that would be the subject matter of a

separate discussion, not at this
moment.

Shri A, K. Sen: It is more or less
a limitation on the part of the Lok
Sabha to entertain a Money Bill;
though moneys are the exclusive

jurisdiction of the Lok Sabha, yet no
such Bill is to be introduced without
the recommendation of the President.
That has nothing to do with the pre-
sent position we are considering.
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Therefore, we have to see whether
any of those exclusive privileges as
contained in articles 109 and 113 are
impinged upon by the motion we
have proposed, If it did, such a
motion will be automatically invalid,
ultra vires the Constitution, There is
no power which could take away a
privilege exclusively granted to the
Lok Sabha by a motion of the Lok
Sabha itself, Even the Lok Sabha
cannot divest itself of those exclusive
privileges—that is a well-settled
principle of law—whether by motion
or by law.

We shall see when we deal with
the functions of the Committee that
we are doing nothing by way of giv-
ing any powers to the proposed Com-
mittee which takes away the exclu-
sive powers of the Lok Sabha. In
fact, we could not. The power of the
Lok Sabha, as I said, is to initiate
Money Biils and to pass estimates
either with or without amendment or
to reject estimates as proposed by
Government. All that we want to do
is to give this new Committee func-
tions as mentioned in paragraph 2 of
the Motion, namely,

“(a) to examine the reports
and accounts of the public under-
takings specified in the Sche-
dule” . .

All accounts are to be examined by
this Committee. That is not a matter
with which the Lok Sabha is concern-
ed exclusively.

“(b) to examine the reports,
if any, of the Comptroller and
Auditor-General on the public
undertakings™ .

That is also a matter not exclusively
assigned only to the Lok Sabha.

“(¢) to examine, in the context
of the autonomy and efficiency
of the public undertakings, whe-
ther the affairs of the public
undertakings are being managed
in accordance with sound business
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principles and prudent commer-
cial practices" . .

That means, while examining them,
we have to bear this in mind,

“(d) such other functions vested
in the Public Accounts Com-
mittee and the Estimates Com-
mittee in relation to the public
undertakings....”

as are covered by rules of procedure.

Shri A. C. Guha (Barasat); May I
seek a clarification? Article 113(2)
says:

“So much of the said estimates
as relates to other expenditure
shall be submitted in the form of
demands for grants to the House
of the People, and the House of
the People shall have power to
assent, or to refuse to assent, to
any demand, or to assent to any
demand subject to a reduction of
the amount specified therein”.

But in certain cases it may be that
the House may defer its decision and
may like to call for a report of the
Committee, If there are some ex-
penditures to be incurred on some of
these public undertakings, the House
may at any stage decide that it can-
not just at that time take any deci-
sion, but shall wait for a report from
the Committee going to be set up.
But that Committee will not consist
exclusively of the Members of this
House. What will be the position?

Shri A, K. Sen: The House can
inform itself through any agency. It
can take the evidence of experts, it
can even appoint, gay, an accountant,
to help it or it can appoint even a
Committee wholly outside the House
to give it information regarding a par-
ticular matter, That has nothing to
do with the power to vote demands
or to reject the demands. That has
not been divested. In fact, we could
not allow the House of the People to
divest itself of that exclusive jurisdic-
tion. How can it do so without
amendment of the Constitution?
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Shri ‘Morarka .(Jhunjhunu): May I
ask a simple question? How is it that
no Member from the other House is
appointed to the Estimates Committee?
Is it not because the Estimates Com-
mittee’s functions are considered to
be the exclusive prerogative of this
House? If that is so, since functions
of the Estimates Committee are also
going to be given to this Committee,
why should Members of the other
House be included in this Committee?

Dr, L. M, Singhvi (Jodhpur); This
was also the query made last time.
That was why the Government was
advised and persuaded to say in re-
gard to a specific provision under the
original motion brought forward by
Shri K. C. Reddy, the then Minister,
that in so far ag the Estimatcs Com-
mittee’s functions were concerned, the
Members of the Rajva Sabha would
not be associated with it and would
not participate in it. If that were so,
the Estimates Committee’'s functions
cannot properly be said to be per-
formed by this Committee with Mem-
bers of the other House.

Shri A. K. Sen: None of these mat-
ters was dicated by constitutional
requirements, but by requirements of
expediency and policy. DBecause of
the terrific opposition raised by some
hon. Members here about taking away
a part of the Estimates Committee's
jurisdiction and conferring it on a
Committee in which the Rajya Sabha
was also represented, we thought it
advisable at one time to bring about
a compromise between the Rajya
Sabha and the Lok Sabha to
bring about certain provisions of that
type; but they met with equal opposi-
tion in the Rajya Sabha, who are
equally jealous of their rights to go
into the accounts and business records
of public undertakings, as they are
entitled to. Therefore, as a matter of
compromise, ultimately we have
brought all these things into one mo-
tion so that it may have the accep-
tance of both the Houses.

Shri Sinhasan Singh: When the
_legal position 1s otherwise, why was
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any compromise thought of? If it is
the sole prerogative of the Lok Sabha
to discuss a Money Bill and all those
things, why for compromise’s sake—
fust because some people claim the
right to discuss or pass anything con-
cerning Monel Bills—do this thing?
If it is the sole function of this House
to say whether the money of a parti-
cular company or undertaking is used
in the proper way as sanctioned by
Parliament, the compromise question
does not arise.

Shri A. K. Sen: If the speeches of
the hon. Members of the Rajya Sabha
as also the observations of the Cha'r-
man are read, it would convince the
hon. Member that they were not
claiming any right to deal with Money
Bills or deal with matters contrary to
what the provisions arc in the Cons-
titution. What they said, as they do
even now, was that they had the rizht
to go into the working of public
undertakings, They are not estima.es,
they are not money bills. They cer-
tainly can see, as one of the Houses,
whether a public undertaking is
managed properly according to sound
business principles, whether the
moneys of the publie undertaking
have been properly ulilised or wasted.
That has nothing to do with the ques-
tion whether the Lok Sabha alone is
the custodian of money bills or whe-
ther the Lok Sabha alone is the legis-
lative body to compose estimates.

As I said, 1 personally have know--
ledge of how the two Houses came to
loggerheads n this matber because
of conflicting claims. One wanted to
keep the entire matter within its own
jurisdiction, the other dig not and |
we must come to a compromise,
instead of allowing the two Houses to
quarrel over such a matter. I re-
member that the Chairman of the
other House then said that that House
would appoint its own commitiee to
go into public undertakings, in which
case these undertakings would have
to account before the committees of
the two Houses separately on the
same matter, a procedure which would’
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keep them engaged throughout the

‘year,

Dr. M, S, Aney: Is it not by-
passing the constitutional obligation
that all matters relating to moneys
-should be the sole and exclusive mono-
poly of the Lok Sabha?

Shri A. K. Sen: No, Sir, I would
have been most completely opposed to
any attempt to curb the powers of
the Lok Sabha in regard to the pass-
ing of money bills or passing of esti-
mates. It has nothing to do with it;
it is merely a watch dog over the
affairs and business activities of pub-
lic undertakings,

Shri Tyagi (Dehra Dun): There is
one more clarification T weculd like to
ask. with your permission.

The Estimates Committee at present
is authorised to examine major Gov-
ernment policies and to suggest al-
ternative policies. That privilege is
not being taken away from the Esti-
mates Committee, because in the mo-
tion it is mentioned:

“Provided that the Committee
shall not examine and investi-
gate any of the following mat-
ters, namely: N

That means to say that it will huve
all the powers of the Estimates Com-
mittee except going into malters of
major  Government policy. That
means to say the whole of the Gov-
ernment can be examined, all depart-
ments can be examined on major
policies of the Government, but not
the public sector. Neither this com-
mittee nor the Estimates Committee
will examine it

Shri A. K. Sen: The Estimates
Committee remains untouched,

Shri Tyagi: How can the Estimates
Committee examine it? Will the right
to examine major Government policy
as to these projects also remain vested
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in the Estimates Committee?
they be able to take it up?

Will

Shri A, K. Sen: So long as the Lok
Sabha does not take away that power
from the Estimates Committee, and so
long as rule 310 remains unamended
and the power of the Estimates Com-
mittee to examine questions of policy
and suggest alternative policies re-
mains, there is no question of the
Estimates Committee being affected
by this resolution.

Shri A, C. Guha: In reply to Shri
Morarka's objection, the hon. Law
Minister stated that because last time
some Members took objection to the
inclusion of the Members of the Rajya
Sabha in this committee, they have
made some compromise, but it is not
only on that basis. Yesterday also I
referred to what the Prime Minster
himself stated in hiz speech in 1953.
In the course of the discussion on the
motion for the inclusion of Rajya
Sabha Members as Associate Members
of the Public Accounts Committee, he
stated clearly:

“There is another Committee,
the Estimates Commitiee. A dis-
tinction is made by us between
the Public Accounts Committee
and the Estimates Committee.”

So, he admitted that the functions of
the Estimates Committee should be
the exclusive right of the Lok Sabha,
and there the Rajya Sabha Members
should not have any right to interfere.
But, by this resolution, a part of the
Estimates Committee's functions are
given over to a committee in which
the Rajya Sabha Members also will br
sitting. I do not know how the hon.
Law Minister can compromise this
position with the admission made by
the Prime Minister himself about the
rights of the Estimates Committee
and of the Lok Sabha

Dr. L. M. Singhvi: My objection is
as to the constitutional propriety o:
investing the proposed committee
with the association of Members of
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the Rajya Sabha, with estimates func-
tions. It is said in paragraph (d) that
the proposed committee would have—

“such other functions vested
in the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-
ings specified in the Schedule..”

If, according to the statement of the
Law Minister, there is nothing to ex-
clude the new committee from under-
taking the functions of the Estimates
Committee, what are those functions
which are peculiar to the Estimates
Committee alone? What is the diffe-
rentiation, as was mentioned by Shri
Guha, between the functions of the
Public Accounts Committe, and the
Estimates Committee, and if there i
a distinction or line of demarcation.
how would that be preserved while
investing the new committee with the
functions proposed? Why was it con-
sidered all along the line that the
functions of the Estimates Committee
would not be performed by the Public
Accounts Committee? Is it not a fact
that if the interpretation of the Law
Minister is accepted, it would pave
the way for inclusion and association
of the Members of the Rajya Sabha
in the Estimates Committee also?

Shri Warior (Trichur): Will there
be any overlapping  the func-
tions of the Estimates Committee and
this committee on public undertak-
ings? Will the Estimates Committee
also go into the estimates of these
undertakings besides the committee
on public undertakings? Where is
the clear line of demarcation?

Shri Morarka: When answering
Shri Tyagi, the Law Minister said, if
I understood him correctly, that the
Estimates Committee would continue
to examine the policy of the Govern-
ment in respect of these undertakings.
Does it mean that so far as public
undertakings are concerned, the work
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would be done by two committees,
the Estimates Committee doing what
it is doing today and this new com-
mittee doing what is envisaged in this
resolution? If so, is it not a self-
defeating proposition, because the
Law Minister himsel said that if the
two Houses had twp separate com-
mittees, the public undertakings
would have to justify themselves be-
fore both and the entire year would
be spent only in that work? Is it the
intention of Government that the
Estimates Committee would continue
to do the work which it is doing at
present vis-a-vis public undertakings
in examining Government policy or
that functions would also vest in thie
new committee?

Shri A. K. Sen: As I said, the
Estimates Committee was set up by a
resolution of the Lok Sabha, and the
relative rules are contained in rules
310 and 311 of our rules of procedure.
It says its functions would be—

‘40 report what economies, im-
provements in organisation, effi-
ciency or administrative reform,
consistent with the policy under-
lying the estimates, may be
effected;

“to suggest alternative policies
in order to bring about efficiency
and economy in administration;

“to examine whether the money
is well laid out within the lirnits
of the policy implied in the esti-
mates; and

“to suggest the form in which
the estimates shall be presented
to Parliament.”

Public undertakings are not specifical-
ly mentioneq in rule 310 though the
sweep in wide enough to cover pub-
lic undertakings, and they have beem
going into the working of publie
undertakings.

Shri A. C. Guha: Will you refer to
rule 308?
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Shri A. K. Sen: The question of
constitutionality would arise only if
we wanted to give any function to this
proposed body which in any way
curbs the exclusive rights of the Lok
Sabha. I have dealt with that point.

The next point is, as Dr. Singhvi
said, whether we are not giving this
committee part of the functions of
the Estimates Committee? The wvery
motion says we are. So far as the
functions of the Estimates Committee
relating to public undertakings arc
concerned, we are giving them, sub-
Ject to the limitation that questions of
policy and other functions will not be
within the purview of this Committee.
Therefore, questions of policy and
other things, so far as large under-
takings are concerned, still remain
with the Estimates Committee. But it
is expected as it is the cnvention
with regard to most of these com-
mittees, with regard to Committees
of both the Houses, that one does not
tread over the field covered by the
other already, and therefore, when
these Committers are set up exclusive-
ly, the work of going into the econo-
mies, workings and accounts nf public
undertakings-—what has been covered
by the Committee of both the Houses
—it is expected, would not be covered
by the Estimates Committee; for its
own sake, only that part which is not
covered and that would be questions
of policy, administrative reform, al-
ternative economies and so on, might
be touched upon by the Estimates
Committee, That is a matter ol con-
vention and not a matter of constitu-
tionality. On the merits, the hon.
Minister of Industry will no doubt
answer all the points which have
been raised. I intervened only for
the purpose of clarifying the doubts
raised by some hon., Members as to
whether we are not seeking to give
to this joint committee gomething
which is exclusively the privilege of
the Lok Sabha. That, I hope, I have
clarified, and the hon. Minister of In-
dustry will no doubt tell the House
about the rest.
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Shri Daji (Indore): Before Shri
Trivedi begins his speech, may 1
make a submission? You are the

custodian of the rights and privileges
of the House. With great respect, 1
may say that the position as lained
by the hon. Law Min.isterexl?as not
carried us any further. In fact so

many doubts have been left if not
duplicated. With great respect, I
may say—perhaps it may be too mlu;'h
to say—that confusion hag been made
worse confounded, In the circum-
stances, when there is the question
of the rights and privileges of this
House under the Constitution, and
when you have been following since
vesterday the trend of the debate
which cuts across party lines, I may
submit that the discussion may be
fruitful in one way, but on this parti-
cular matter, we are nowhere nearer
solution, Now, we are told that the
Estimates Committee shall continue to
function,

Mr. Speaker: Let us cover the jour-
ney first. Shri U. M. Trivedi.

Shri U M. Trivedi (Mandsaur):
Mr. Speaker' Sir, when I read this
motion, when it was brought
before the House in the last session,
[ was wondering as to what was the
particular utility for which this
motion wag being put before the
House. We have got the Public Ac-
counts Committee and we have also
got the Estimates Committee, The
functions of the Public Accounts
Committee are prescribed in sub-rule
(3) of rule 308, as follows:

“It shall also be the duty of the
Committee—

(a) to examine the statement of
accountg showing the income
and expenditure of state cor-
porations, trading and manu-
facturing schemes, concerns
and projects together with the
balance gheets and statements



Morion re:

435

[Shri U. M, Trivedi]
of profit and loss accounts
which the President may have
required to be prepared or
are prepared under the provi-
sions of the statutory rules
regulating the financing of a
particular corporation, trad-
ing or manufacturing scheme

...... ” ete.
A similar provision does not exist
tor the Estimates Committee. Rule

810 is silent on the question of pub-
lic undertakings or what is now des-
cribed as State corporations. 1 was,
therefore, wondering whether this
motion is merely a ruse to secure for
the Government some—I will not call
it sinecure—solatium for such of the
Members who have been kept out of
position of power, just to give them
this erumb so that they may be salis-

fied.
13.54 hrs.

[MR, DEPUTY-SPEAKER in the Chair)

Shri A. C, Guha: Including Opposi-
tion Members.

Shri Surendranath Dwivedy (Ken-
drapara): They are nowhere near!

Shri U. M. Trivedi: Opposition Mem-
bers are always there only to apply
brakes; they are not for greasing. 1
was, therefore, wondering and am
still wondering what useful purposc
is going to be served by duplicating
this power which hag already been
vested in the Public Accounts Com-
mittee and which can be enjoyed by
the Estimates Committee by = little
change in the provisions of rule 310.
Why are we not doing i? Why has
this particular motion been brought

forward?

Just now, the hon. Law Minister
was pleased to say that the Estimates
Committee will continue to function
so far as the public undertakings are
concerned. That means we will have
duplication of work by the same Mem-
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bers of Parliament i, one Committee
and by other Members of Parliament
in the other Committee except that
probably they will sit in two diffe-
rent rooms. The Minister has not
taken pains to €xplain to us why this
necess:ty has arisen.

Then, let us examine why the limi-
}a-tions are being put upon it. In
item (2) (c) of the motion, it has been
said as follows:

“to examine, in the context of
the autonomy and efficiency of the
Public Undertakings, whether the
affairs of the Public Undertakings
are being managed in accordance
with sound business principles and
prudent commercial practices;”

Any lawyer who has understood the
elementary principles of jaw will tell
you what these words “prudent com-
mercial practices” mean. A man is
prudent if he discharges the duties
imposed upon him by way of trust in
his day-to-day affairs in the adminis-
tration of the work which has been
entrusied o h'm.  But immediately
thercafier, a curb has been put upon
the functions to be discharged, and in
the proviso under item (2), it has
been put down that this Committee
shall have nothing to do with matters
of day-to-day adm’nistration. What {s
prudent commercial practice and
what is this non-interference in day-
to-day administration?

Shri Tyagi: “Night to night” can
be put!
Shri U. M. Trivedi: As Shri Tyagl

the only thing that this
some

has put it,
Committee will have to do is
benighted work.

Shn K. C. Sharma (Sardhana): Day
includes night,

Shr: U. M. Trivedi: Reading it as it
is, I find that a long list of work has
been imposed upon this Committee.
What is the ultimate aim of this?
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We have the misfortune developing
upon us for the last 12 years—I have
been watching it—that the reports of
the Public Accounts Committee are
not lookeg into by the Ministries con-
cerned, day in and day out, year in
and year gut, serious remarks, And
pointed remarks have been made by
the Public Accounts Committee and
the Estimates Committee. These re-
ports are not being looked into ex-
cept that they are issued to the Mem-
bers of Parliament most of whom
also—well, I go not know—do mnot
look into them and do not mrake pro-
per use of them. But at least the
Government on whom a duty is cast
to look into those reports should do
80, but they too do not ook into
them. So, the report of this Com-
mittee or whatever work will be done
by this Committee will be another
waste of paper. Whether it will be
a wasle of paper or whether there
will be some utility to be found in it
is a problem for any sincerz and sane
person to consider. Is there any aim
behind it? Is there anything incum-
bent upon the Governmernt that the
recommendations made by this Com-
mittee will be accepted by the Gov-
ermment,  or, is there any suggestion
in this whole drama that is being en-
acted here that this Committee
shall make any recommendalion?
What is this committee going to do?
Read the report of the Comptroller
and Auditor General, put some ques-
tions and formulate its report saving
“we asked these questiors and these
were the answers” and then we keep
quiet about it. Is this what the com-
mittee is going to do or is it going
to be invested with powers to make
suggestions and to sce that the sug-
gestions are carried out? No; our
Minister is very much right when he
shakes his head.

14 hrs.

The Minister of Industry (Shri
Kanungo): That does not mean any-
thing.

Shri U. M. Trivedi: I thought he
was shaking his head meaning “no”.
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Shri Tyagi: They are only required’
to examine and not to report.

Shri K. C. Sharma: The result of
the examination would be reported.

Shri U. M. Trivedi: Mr. Sharma is
a very experienced lawyer and parlia-
mentarian. He knowg English much
better than I do. But I find that the
functions of the committee ghall be:

“(d) such other functions vested
in the Public Accounts Committce
and the Estmates Committee in re-
lation to the Public Undertakings”.

I know the reports of the PAC
are not worth the paper on which
they are written. With very great
respect to my hon. friend, Shri Tyagi,
I would say that Government does
not care a two-pence for the PAC and
the PAC hag carried no weight what-
soever with the Government or with
anyone of us.

Shri Tyagi: I think the Minister
may clarifv. Is this committee going
to report to the House or to the Min-
ister?

Shri U. M. Trivedi: I will help my
friend, Shri Tyagi. Rule 310 of the
Rules of Procedure says: that the
functions of the Estimates Committee
shall be:

“(a), to report what economies,
improvements in organisation, effi-
ceincy or administrative reform,
consistent with the policy underly-
ing the estimates, may be effected;

(b) to suggest alternative policies
in order to bring about efficiency
and economy in administration;

(¢) to examine whether the money
is well laid out within the limits
of the policy implied in the esti-
mates...."

The Chairman of the Estimates Com-
mittee is here and he will tell wus
whether the provision which is con--
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[Shri U. M. Trivedi]
tained in Rule 308 (3) is applicable to
Rule 310. This resolution says:

“(d) such other functions vested
in the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertak-

ings . . ."

‘So far as public undertakings are con-
cerned, where is the function that is
being delegated in any manner to the
Estimates Committee? I have yet to
£ome across any provision where any
delegation of this function has been
made to the Estimates Committee.

Shri A, C. Guha: When the public
undertakings which involve invest-
ment and expenditure of Government
money, are not excluded, they auto-
matically come under the purview of
the Estimates Committee. The com-
mittee have been examining public
undertakings every year and the
reports are being placed before the
House. If the hon. Member does not
take care to see the reports of his own
committee, we are helpless.

Shri U. M. Trivedi: 1 am very
particular about it and I draw a good
deal of knowledge from it. But at the
same time, I am only pointing out the
legal position that exists, You may be
overstepping the limits.

Shrj K. C. Sharma: He never
oversteps; he is a cautious man.

Shri U. M, Trivedi: T know he has
been a Minister and he is cautious.

The provision which exists in Rule
308 (3) about the functions of the PAC
is not embodied in Rule 310. I would
like him to get that embodied, so that
we may be standing on a strong legal
footing,

Shri A. C. Guha: There has been
no question of the authority of the
Estimates Committes,
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Shri U M. Trivedi; Then, what
about the conflict between the two
committees, apart from duplication?
One committee will make one sugges-
tion and the other committee will make
another suggestion. Is it the idea of
the Government that these two com-
mittees should fight amongst them-
selves? One may pull one way and
the other may pull another way; one
will make one suggestion and the other
will make another suggestion. Gov-
ernment will laugh at both and say
“We are not satisfied with either of
you and so we put your suggeslions
in the waste paper basket”. Would it
not be possible to lay down that
because this resolution is with refe-
rence only to the public undertakings,
therefore, the functions of the Esti-
mates Committee to that extent may be
curtailed, so that there need not be
duplication and conflicting reports by
two committees of the House?

We know a good deal of wastage of
money is taking place in public under-
takings, barring the State Trading
Corporation, which has a monopolistic
trade and carries on a cut-throat busi-
ness. Otherwise, what is the return
that we are getting from the public
undertakings that we have set up?
Rs. 1701 crores have been invested by
us in public undertakings. Most of
them are with interest-free loans for
a period of years. On an investment
of Rs. 1701 crores, we have got a return
of Rs. 1'9 crores. It is an eye-opener
to everybody. Here is the Income-tax
Officer who catches the throat of an
ordinary assessee if he makes a return
of less than 6 per cent. He will not
believe and he will say “You must
have a return of 6 per cent.” But with
this huge investment of Rs. 1701 crores,
the' return is not even 1-9 per cent; it
is just Rs. 1'9 crores. So, it is all the
more reasonable that there should be
a greater probing into the affairs of
the undertakings. But can it come this
way? Unless and until you give
powers to interfere with the day-to
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day administration, it will not come.
It will not be possible when you do
not allow this committee to function
in the manner in which it should. With
all that, Government is still afraid of
this committee. Suppose some intelli-
gent man gets into it. So, a check is
again  put. Hindustan  Aircraft
Limited, Bangalore, Bharat Electronics
Limited, Mazagon Docks Limited and
the Garden Reach Workshop Limited
are not to be touched.

Shri Kanungo: If he reads the
motion as it is today, he will find that
there is nothing to prevent these com-
panies being looked into by the pro-
posed committee,

Shri U. M. Trivedi: Is there any
further motion?
Mr. Deputy-Speaker: They are in-

cluded; they are not excluded.

Shri U. M. Trivedi: Is Part III

dropped out?

Shri Kanungo: My speech has made
it clnear that the distinction between
these things has been left to the good
sense of the Committee—that is to say,
without mentioning it they would look
after the security aspect of it.

Shri U. M. Trivedi: Do you mean to
say that they wiil have a right if they
want to?

Shri Kanungo: Yes.

Shri U. M. Trivedi: Very good. To
that extent, Sir, I stand corrected, be-
cause I have only got this resolution
that has been supplied to us.

Shri Morarka: But it would require
an amendment, as the hon. Member
is pointing out, because the motion as
it stands might give the meaning as
given by the hon. Member.,

Shri Bade (Khargone): He has only
made it clear in his speech.
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Mr, Deputy-Speaker: He will make
it clear in his reply.
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Shri U. M. Trivedi: I have also not
made any false allegation.

On the floor of the House I would
like to know where we stand.

Shri Surendranath Dwivedy: The
motion itself must be amended. It
should be amended properly to make
clear the idea.

Mr. Deputy-Speaker: Where does it
exclude them?

Shri U. M. Trivedi: Here it is said:

“Every Government company
whose annual report is placed be-
fore the Houses of Parliament
under sub-section (1) of Section
619(A) of the Companies Act,
1956, other than the Public Under-
takings included in Part III here-
of.”

Shri Tyagi: Literally speaking they
are excluded.

Shri U. M. Trivedi: The normal
meaning I can gather is Only this.

Shri K. C. Sharma: There should be
a clear provision to include these
undertakings. If there is no clear
provision, ipso facto they are exclu-
ded. Even the Minister's speech does.
not carry any weight in view of the
provisions in the motion itself.

Mr. Deputy-Speaker: The  hon.
Member should try to conclude now.

Shri U. M. Trivedi: Sir, I will take
some more time because this is a very
important motion.

Mr. Deputy-Spraker: He has already
taken 20 minutes.

Shri U, M. Trivedi: Sir, I crave your
indulgence for a few more minutes.

Shri Warior: Will the Minister move:
an amendment on this point?
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Shri Kanunge: The only amendment
1 am moving is the one I have given
notice of yesterday.

Shri Surendranath Dwivedy: Are
you not giving an amendment on this
point?

Shri Kanunge: INo.

‘Shri U. M. Trivedi: Then the posi-
tion stands as it is.

£4ri Surendranath Dwivedy:
let .; give an amendment.

Then

Shri U. M. Trivedi: Sir, I would,
l.herefore, ask this question. If army
estimates and defence expenditure can
always be a subject matter of enquiry
before the Estimates Committee and
the Public Accounts Comm:tiee and
if the powers of the Estimates Com-
mittee and the Public Accounts Com-
mittee are given to a commitlee of
the Houses, I see no propriety in mak-
ing this suggestion that this Com-
mitte2, which is also a Committee of
this House, is to be excluded from
exercising the powers of the Es!imateg
Committee and the Public Accounts

Committee with reference to these
particular four undertakings. What
explanation is there available from

the side of the Government to keep
these undertakings out of the pur-
view of this Committee? 1 hope the
Minister will take care lo properly
and satisfactorily explain why these
have been kept out of the picture.

There is another thing—that is the
constitutional position—which strikes
me as very strange. This struggle
between this House and the other
House for which the Government has
shown a good deal of soiicitude has
been going on for the last ten years
since 1953. I do not =ee any reason
whatsoever to get over the constitu-
tional provisions and associating the
members of the Rajya Sabha with
this Committee. They are big peo-
ple. T have got very great regard for
them. All of them are very intelli-
gent and all of them are very good.
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But the only question is that here is
our Constitution which makeg this
distinction that it is the Members elec~
ted by the people at large only who
are the real members of the House of
Commons of this country and who are
vested with the power of exercising
coniro] over the expenditure by the
Government or over money Bills. No
amendment can be moved by any-
body else. That House has got no
power whatsoever to make any Ssug-
gestion or move any amendment to
the estimates. They have no power
to cut down a paisa or add a paisa to
the expenditure. What are the func-
tiong of the Est:mates Committee?
The functions of the Estimates Com-
'mittee include certainly making re-
commendations of this lype. They
can suggest alternative policies in
order to bring about efficiency and
economy in the administration. What
is economy in administration? It
means suggesting a cut gr saying that
the expenditure should be curtailed.
Whp is pgoing to exercice that right?
In this Committee it will be the Mem-

bers of this House along with the
Members of the Rajya Sabha. That
means the Members of the Rajya

Sabha will have a voice in suggesiing
a cut in the expenditure of the Gov-
ernment. Is that the constitutional
position? Is article 109 meant for it?
Ig article 110 meant for it? Are thege
the protection given in article 1137 I
would therefore say, all this solicitude
apart. all these empty platitudes
apart, whatever explanation the hon.
Law Minister has given, there is
absolutely no justification and it is
constitutionally and in every way an
illegal thing that we are doing, that
in this motion we are saying that
Members of the Rajya Sabha be asso-
ciated with this Committee so that
this Committee may function proper=-
ly. 1 say, Sir, from the wvery begin-
ning I have felt, and I do reiterate it
even now, that if the object of the
Government is only to satisfy some
people, to satisfy some Members of
the House saying that here is a crumb
thrown to them for showing their
power or satisfying their glamour for
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power, then it is a different thing AT 35 T ;
altogether, but, if the object of the g S A G E 5w g & o gt

Government is that there should be
a check on the expenditure, on the
way in which money is expended by
the Governrment, on the way in which
money is to be utilised from the funds
raised from the public, then I think
this motion to that extent is not fair.
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MOTION FOR ADJOURNMENT
Eacare or Mr. WarcorT

8hri Nath Pai (Rajapur): Mr, Depu-
ty-Speaker, I move:

“That the House do now ad-
journ”

First of all, I should like to express
my deep sense of gratitude to this
House for giving me leave to move
my motion, yesterday. I was the reci-
pient of a rather unique honour be-
cause it was for the first time that an
adjournment moticn wag moved in
this House without a s'ngle dissenting
voice being raised.

Bhri Tyagi (Dehra Dun):
of negligence.

Because

Bhri Nath Pai: I beg to differ from
Shri Tyagi, who is accusing his minis-
terial colleagues by saying that this
has happened because of their negli-
gence. It is possible that, so far as
the Ministers were concerned, what
transpired in the House ycsierday was
only a reflection of what is generally
happening in the country. They are
not generally aware of thzair duties.

Shri Ranga (Chittoor):
caught napping.

They are

Bhri Nath Pai: It was rather sur-
prising to see Shri Nanda throwing
out his arms in all hig truz innocence
saying “I do not know anything” and
then pointing out his finger to the
M'nister of Transport. Thnis iz nreci-
sely what happens in i Go.i.n-
ment; nobody knows exactly what his
duty is and, therefore, every duty
gets neglected and ignored. But, if,
so far as the Ministers were concarn-
ed, it is true that they were taken
unawares and by surprise in spite of
the fact that I had given my notice
on the Tth of November und it was
addresseq to the Minister of Home
Affairs, so far as the general body of
M Ps. sitting behing the serried ranks
of the Ministers are concerned, their
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reaction, I think, should not be inter-
preted ag displaying lack of knowledge
ag to the true significance of my
motion, nor it should be unchari-
tably interpreted us show.ng that they
were not alert to their dutles. I think
the overwhelming number of Con-
gress MLPs. realised what I was doing.
But nonethelesg they refrained from
opposing for the very simple reasom
that once in a while they lapse into
their old habit of thinking patrioti-
cally and not from the party point of
view. Yeslerday it was patriotsm
that restrained their otherwisg wvoci-
ferous tongue, and I am going to
plead with them, let not party disci-
pline today be allowed to undo what
patriotism guided them as their sup-
reme duty. I hope today they will
sustain me in my effort to focus atten-
tion on this very vital issue.

I have stated in my motion, Mr.
Deputy-Speaker, that the main jssue
ig not this adventure of a seeker of
fortune from the United States, Mr
Daniel Walcott. I want to focus the
atten'ion of this House on the =ecurity
of this country, because wr~! happen-
ed on the 26th of September has brou-
ght ‘nto contempt, into ridicule the
whole securily apparatus of this coun-
try and raised in the minds of the
public grave, serious doubts, alarm
and concern regarding security ng a
whole.

Shri Tyagi: Tpat is true,

Shri Nath Pal: 1 want the House,
Sir, to view this whole matter in its
proper perspective and keep a scnse
of proportionp while discussing this.
Walcott is an insignificant individual,
but he helps in uncovering something
very dangerous that is happening in
the country. And here, before 1 am
accused of exaggerating and making
@ mountain of a mole-hil], I should
like to draw the attention of the Home
Minister in particular, Mr. Deputy-
Speaker, to what happened in Eng-
land's history. We know, and 1 think
he will recall, that England went to &
war which is known ip history as
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‘“the war of Jenkins' ear”. The ear
of a single English citizen, who was
not of English descent but of Greek
origin, was chopped off by a Turk
And Palmerston's reaction was that
1 is not the ear of an Englishman
which is at stake but it is the rights
af the British citizen which are at
stake and therefore he justifled
Britain gaing to war.

And in this Walcott affair we
should all, at least thinking Indians
should, give due attention to this
question of the security of our coun-
try. This has helped us to focus
attention on this jssue,

But before I try to go deeper into
this I should like briefly to give the
facts of this case. One Mr., Walcott
came ig this country, landed in a
DC plane and removed from this
plane five cases of carnridges, tran-
shipped them to another plane be-
longing to his company. They were
then removed from Palam airport
to Safdarjung airport where they
were loaded again into a Piper
plane. It is an amazing thing how
this incident itself could have
happened, unless it be that there is
total indifference on the part of the
customs officials, or—and God forbid
if I am right on this issue—‘hat
there are some elements in the
customs who are mnot above board
and act in collusion when their
palms can be greased. I know the
full significance of what I am say-
ing. But when I take the House
in*to confidence and tell the other
facts relating to this they will know
that I am telling nothing but the
truth.

There were five cases which
carried labels in white, written in
red ink “Exp'osives™ These ex-
plosives were removed from a plane,
put on to a jeep, first removed to
snother plane and then from that
plane in a jeep brought to Safdar-
jung airport. It never aroused the
suspiclons of customs officials, How
‘does it come to happen?
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lLater on what happeng is this
This man, in search of customern,
makes enquiries in quarters where
he should not have made. He wants
to tranship some of these cartridgee
to Kumbigram in Mizo Hills. And
you know for whom it was meant?
There was a lucrative bargain offer
where these cartridges were to be
sold to the Nagas. They were
among the many possible customers;
but they were not the only custom-
ers. What happens? It was this
sear-h for customers which gives =
tip (o the police, and it is at that
stage that the police is alerted and
then they act. Then the man i
arrested.

1t is very significant that it is not
the Intelligence Department it &
not the cus oms authorities, it is
not the police who act: it is this
man's own folly or his greed for
maney which exposes him, No cre-
dit to the apparatus of security. They
did not deteet him, they did not
catch him, they did not discover
him. It was his own folly, I repeat,
and his greed for money—he was
impatient to get the most lucrative
offer—which uncovered his plot.

Then this is what happened sub-
sequently. He is arrested. The trial

begins  before a Delhi magistrate.
He iz released on bail. He tries to
jump his bail, He comes back.

He is convicted and given a sentence
of six months, It is very interesing,
what happened when the magistrate
convicted this man, I shall quote
briefly the words of the magistrate.
“T cannot refrain from saying”, Mr.
Kakkar said. “that the accused has
been taking the law into his hands
and has been abusing the adminis-
iration of justice”. This is the wver-
dict of the magistrate who tried Mr.
Walcott, regarding his activities in
this country.

But nothing alerted. nothing awak-
ened Government to its dutfes
vis-g--vis this man. He went into
appeal, and the cowrt in its wisdom
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thought that the sentence he had
undergone was enough and there-
fore he was let free.

And then the incredible happened
which can happen only in this country,
We are told there is an emergency.
And

when there ig an emer-
gency, _in  the capital of India
in  broad day-light, a man

convicted by a court in India, a man
wanted by the police in France and
the United Kingdom, and a man
known in the aviation world as an
undesirable character, under the very
noses of our authorities quietly takes
a plane, takes off then circles and
hovers over the jail in which he was
kept, calls the prisoners with whom
he had spent som days, “hello boys"”,
drops them some chocolates and
cigarettes, says “Ta ta” and takes off
to Pakistan, Normally, hundred years
from today, Members of Parliament
sitting in this House wil] not believe
such a story had i: not been for the
fact that it would be recorded in the
annals of Parliament. I think many
people will be thinking in many a
country that this is something from
the Arabian Nights, that a convicted
man takes off in a plane in broad
day-light from the capital of India
and there i3 nothing to stop him,
nothing to check him, nothing to
restrain him, nothing to intercept him;
he can safely go. This particular
plane was not a 104 F. Its maximum
speed varieq from 90 to 110 miles, It
is among the slowest-moving planes.
But in such a plane he can make
mockery of the security of the
defence, of the air defence of this

country and safely take off from
Safdarjang airport.
I would like to say here a few

things regarding how it happened.
We are in particular told in a written
reply placed before this House that
there was an order restraining him
from taking the plane, and because
he has taken the plane he has com-
mitted eight different offences. And
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what does this Government propose

to do? “Action has been taken
through diplomatic channels with
United States authorities for the

return of Mr. Walcott and his Piper
aircraft.”

Can there be s more blatant ex-
ample of tota] abdication of its elemen-
tary duties by a government, than
asking a foreign government to help
get back a crimina] who ever ought
to have been allowed to escape from
this country? 1 fully know that at
the time that he took off there was
no sentence which he had not under-
gone. So. let not the hon. Home Min-
ister make play with the world T just
now used. I say ‘criminal’ in a broad
sense a8 man whose activities had been
detrimenta] to the interests of this
country and it is in that sense that I
am using it, Let not any pun be
made on the word ‘criminal’ and let
them not try to seek refuge under
the fact that he was no longer under
any sentence nor was he charged
under the Criminal Procedure Code
or the Penal Code of India.

He goes, but how did it happen that
he could go? Let us ask a few other
questions, What were the antecedents
of this company which was allowed
to operate in India? Very little is
known about this company, that is,
this Trans Atlantic Company, of
which Mr. Walcott was the Presi-
dent. He had allegedly an office in the
United Kingdom but lelters sent to
that office come back marked
“Addressee unknown; office no longer
here”, God alone knows where thet
fictitious office, if it ever existed, was.

This company was given by the AIl
and the IAC the contract to operate
between New Delhl and Kabul
because of bur troubles with Pakistan
and because Pakistan would not allow
direct transhipment across her
territory. Ome can understand the
difficulty, But had anybody bothered
to find out the antecedents, the repu-
tation and the qualifications of this
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institution or firm or of this man?
+Nothing whatever was done, They
would have jmmediately found out

that the man was wanted by the
.authorities in the UK and France had
they bothered to find out his antece-
dents. But it is obviously nobody's
business.

What happened is this. Subsequently
this man on finding out that every-
thing is okay for him began to take
all the freedom of this country into
his hands, became very bold and
knew that there was no authority to
take cognisance of anything that he
would be duing in this country.
Mr, Walcott knew that he could act
in this country with impunity. This
company's record was never investi-
gated and this knowledge was given
to him. Y

Before taking wup how he got in
collusion 1 want to end this chapter
here and ask the authorities this.
Were not enough warnings given to
them that Mr. Walcott will one day,
if given a chance and an opportunity,
take off and make a mockery or fun
of and put to ridicule our security
spparatus? They will say that they
did not have any warning and I will
now ghow how many warnings he
had been able to give to this country.

Firstly, I know that in December
1962 Mr. Walcott with the help of
the Ground Engineer of his company
tried to take off between the 24th
December and the 31st December on

a day on which the hon. Minister
should know or the security
authorities, if any exist at all at

Safdarjung, should know that he tried
%o take off. In the morning he made
fhree efforts. The authorities were
informeq that he iz about to take off;
either put a motor cycle or a scooter
before the plane so that he will not
take off. What happened was that
when he started the engine, a certain
official who had put the scooter before
# was afraid that if the plane took
. off the scooter would be damaged and
We removed the scooter. Later on, of
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course, when Mr Walcott was about
to take off—I know all my facts very
well—he saw a Dakota on the

run-
way and he was therefore foiled.
Fate foiled him, not th: .authorities

in India.

The second time he made an attempt
he was foiled by the arrival of a
jeep nearabout, The third time when
he started the engine a ground
mechanic gave alarm and he was
pulled from the plane. This happened
three times in a single day. The same
night he again made an attempt. He
could not get away because he knew
that his movements around the
aerodrome werg observed. It was that
that stopped him. This was in
December.

What happened further? In March
1863 a complaint in writing was
lodged with the Superintendent of
Police, Teen Murti Marg, South Delhi.
No note was taken No action was
taken., Nothing was done, The com-
plaint was lodged in writing and a
copy was delivered to the
Superintendent of Police. Nothing can
awaken this Government to its duty.
This is not the last of it Here was a
man who unless prevented would
disappear in his plane breaking all
the obligations he owed to citizens
and to the Government of this country.

Furthermore in May again he
made an effort to take away the plane
ag he did in the end, on the 26th Sep-
tember guccessfully, In May he tried
to beat the warder or the chowkidar
who was on duty. The chowkidar wa=
a Jat. He knows that his duty is to
return a blow for a blow, When he
got a blow, he was not wvery much
conscious that under the law he will
have to be very very polite to an
aggressor. He did not have such
wrong ideas about dealing with an
aggressor, So, the Jat turned round
and gave a blow. Therefore
Mr, Walcott could not take off in May.

Again, between
officials belonging

May
to, this

and July
company
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served many warnings to the Assist-
ant Customs Collector that unless
precaution was taken, unless
preventive measures were adopted
Mr. Walcott would take off, This is
where the three specific measures
which were suggested eome in and
which commonsense would haveé die-
tated, namely, firstly, remove the
spark plugs or the batteries from the
plane; secondly, hand over the plane
to the IAC or to the Delhj Flying
Club; and, thirdly, if you could not
do any of these two, what you could
have done was to remove the Piper
plane from the Safdarjung Airport to
an unknown destination so that he
could not reach it. Nothing happened,

Finally, on the 23rd September a
warning was given that Mr. Walco't
was about to go and “Please do take
precaution”. Nothing happened. On
the contrary, unless I am wrong he
was allowed to charge his battery
and ‘o refuel the plane How did it
happen unless somzbody was con-
niving, unless somebody was acting
in direct collusion and unless some-
body was interested in seeing that
Mr Walcott could defy the authori-
ties of this coun'ry and escape from
this country?

This is how Mr. Walcott escaped
and now comes the question—here I
would like your patience a little
longer—as to what happened when
Mr, Walcott tock off and the chowki-
dars raised an alurm. We were told
that at this late stage the Air Force
was alerted. Then, of course, the Air
Force got in t~'ch with the Foreign
Ministry and :he Foreign Secretary,
it is said, orCcred that Mr. Walcott's
plane must nat be shot at. One is
gurpriseq as to how the Foreign Minis.
try comes into this except for the fact
that the culprit or the wanted person
happens to be a foreignmer. But this
is absolutely on a par with what Shri
Nanda said yesterday, namely_ that the
man has got away in a plane, so the
Home Ministry has nothing to do; it
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is the Transport Ministry. Here a
foreigner is involved. Their reactions
are very simple; they are not comli-
cated, Because a foreigner is involved,
s0 it must be the Foreign Ministry.
The gecurity of India is nobody's
concern. I would like to ask, because
it was a foreigner so it was tha
Foreign Ministry and because it was
an aeroplane in which he got away
so it wag the Transport Ministry,
whether suppose he had got away
in a train perhaps it would be the
Railway Ministry which would be
responsible, What is the coordinatiom
of duties in this Government?

Now I want to ask this questiom
and 1 hope I will get a reply to it
How did this mixing up of authorities
come 8bout? When the alert waa
given, was it not the duty of the Ailr
Force to see that he was forced t®
come back? What 3 mockery of the
so-called defence preparedness of
India that impudently, arrongantly,
impertinently a man comes from your
capital and when the Air Force &
alerteq nothing can be done tn stop
him. And the countrv is ascured,
rieht now some Shiksha 1z goineg om
and every day it is being droned inte
unsuspecting earg that the nation is
being prepared! What a demonstra-
tion of preparedness in this country
they give!

Now we are told that Mr, Walcott
could fly at a height of between 2,008
and 3,000 feet and at a speed of 99
to 110 miles per hour at which rate
it takes a minimum of 90 minutes te
reach Pakistan border. But there we
were seeing him going and we could
not act. We were petrified: we were
stupefied; we were paralysed. We
were just to observe like observing a
comet or a soutnik orbitting in admi-
ration ang say. “What can we do
about him; nothing can be done te
stop him.”

Two planes were gent by the Alr
Force. Now we want to ask as te
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what authorised the Foreign Secretary
to say that it was not to be intercepieg
by shooting 1t is the right of lnwma
%o bring back & wanted person even
¥ oeceagary by shooting. But it was
the same old story perhaps, We had,
af course, issued orders to the soldiers
at the border that they shall not shoot
at the Chinese unless shot upon. I do
not know if Mr. Walcott was supposed
to shoot upon our planes before the
planeg could be ordered to shoot back.
I do not know the meaning of it. What
ig the meaning of the word ‘warning’?
That is again what I want to know.
What warnings will be sufficient in
this country? What is the meaning of
the word ‘warning’? What will alert
this Government to do its duty?
Given umpteen number of warnings,
#till they will never see the danger;
they will never see the path of duty.
Here I gave five examples of warn-
ings, attempts made. If this was not
snough in regard to this case, there
waa the flouting of the authority of
this country. No warning was heeded.
But this again is a pattern. We are
familiar with this plea of the Govern-
ment, “We are taken by surprise; the
oountry and the Government were
taken unawares. When the Chinese
came, we were taken unawares. What
could we do? The enemy took us

by surprise. About Walcott case,
what could we do? We were taken
by surprise” Now, all potential

enemieg and evil-doers of India must
know that it they want to do harm
to thig country, the hon. Ministers of
this country must be given due warn-
ing. We know, they still continue to
live in the world of satyagraha, The
satyagrahi is supposed to give warn-
inZ. They have not been able to
come out to the world of realism, the
world of todav that there is no warn-
ing that an aggressor gives, that an
invader gives or even tha evil-doer
glvas, They expect that that warning
will be given. But nobody will be given
the warning. And once again, we
‘will be put to this kind ot ridicule.
Iz this something new? That is the
me-ei that T want to take before
ending my remarks. This is not
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something new. This Governmenat
basically has never awakened to the
problems of security. This is a
security-blind regime. They do net
know what gecurity is. They hava
never applied their mind to the prob-
lem of security in a modern State. 1
would like to say how lamentable Is
the record of this Government We
remember the case of Laik Ali and
the case of Walcott is on par with
that. Laik Ali was detained in
Hyderabad. But one day this country
was shocked to know that Laik Al
was having breakfast in KarachL
Then, of course. thig House tried to
bring in an adjournment motion, but
at that time it was not successful, Ne
lesson was learnt; no lesson was
drawn; no precautions were taken.
But now let us take....

Shri Tyagl: This time we were
not so vigilant on this adjournment
motion.

Shri Hari Vishnu Kamath (Hoshang-
abad): That means there is deterio-
ration,

Shri Nath Pal: That was the Laik
Ali case.

I will try to take the House again
back to another incident. We know
the tragic way in which a Canberra
of IAF was shot down. How did it
come about? The plane wag air-
borne only 8 minutes. By the simple
fact that there is no security in this
country, the Pakistani Air Force was
alerted that a Canberra will be up In
the air, that they could go up, meet
it and bring it down. We at that time
showed the dangerous implication of
that. Not only our sorrow and agony
that an innocent pilot was killed, that
the value of the aircraft was lost, but
we showed a more dangerous signi-
ficance top this episode that therc is

Pakistani espionage, Without the
help of this long arm of Pakistani
espionage, the Canberra could not

have been destroved, But it was pooh~
poshed. We were laughed at. We were
called alarmists and the nation was
assured that everything was all right

Then, came again the case of Nagns.
The Nagas crossed 150 strong into
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Pakistan. The warning was given to
the security police. Once again, they
faileqd to stop the Nagag from crossing
and no less ap authority than the
Prime Minister gave g reply to my
question, I had asked, “Mr. Prime
M.inisterl do you realise the signif-
cance of the Nagas crossing, ewven
when you hadq the warning, from our
country into Pakistan? It means
that an enemy who will never give a
warning can cross into this country.”
The reply given was, ‘“Mr. Nath Pai
is  completely wrong. The Nagas
crossed into Pakistan because things
were becoming very hot for the
Nagas." That was the reply. Things
were becoming uncomfortable for the
Nagas. Therefore, they were running
away. The total impotency of our
defence arms, of our security measures
was covered behind this rhetoric thag
we were making things difficult for the
Nagas and, therefore, they had to run
away.

Then, came the question of Goa.
What happened to the security
again? How badly Parliament, Gov-
érnment and the defence forces were
informed? To the last day, till they
went and took Panjim, they did not
know the true strength of the Portu-
guese, They had an insignificant
force of 2400. Haq they consulted
any of the youngmen who were brave-
1y operating in Goa, they would have
got more reliable information than
what the so-called Intelligence
Service of India provided, Exagger-
ated figures of Portuguese strength
were given. And we were put to
ridicule before the eyes of the world.
We went with a hammer where a
meedle would have gufficed. We paura-
ded tremendous strength there, But
we sealed our lips because we did
mot want foreign adversaries and criti-
cs of our policy to benefit. This
wuth must be told to  Parliament.
There was a total, complete, colossal
failure opn the part of Intelligence
%a:vire during the Goa liberation.

‘The same tning nappened in regaid
%¢ China. Even the Defence Minister
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had to grudgingly admit before
House that the Intelligence  Service
completely failed. But have the
lessons been drawn regarding the
security? The only time, it seems,
we can get a foreign saboteur iy if
we see him actually exchanging the
documents, as the other day when
Mr. Bhattacharyya was caught. But
this is not how modern sabotage is
carried on. It is far more subtle, far
more complicated, far more intricate,
far more scientific. What pretection
have we against this? The alarming
question is: What must be the con-
clusion drawn in the Capital of China
and of Pakistan? Tt will be “Look
at these Indians. They simply do not
know the A.B.C. the elementary rules
of defence and security. Anybody
can take away a plane.” It means
anybody can land and take possession
of Palam and Safdarjung Airports.
If a wanted man can run away, the
obvious conclusion that an aggressor
can draw is, what is the security of
this country, what is the Air Force
of this country what is the Intelli-
gence Service of this country? If a
wanted ard known crim‘nal who is
obviously under surveiliance cap get
away like this, an unsuspecting
Capital can be taken by surprise. I
hate to say this. You will forgive me
for that But these are the doubts
which haunt every Indian. The
people hung down their heads in
shame when the Walco*t affair was
flashed by the papers. Is it how we
are being looked after? Is it how
we are being defended? What hap-
peng to all the assurances? It is not
an exaggeration, If this iz the fata
of the country during the Emergency
when everything i3 geared up to the
one thing, the security of the country,

this

what must be happening in normal
times?
Before 1 conclude, Mr. Deputy-

Speaker, I would like to make one or
two points. Just ae the Fiousr magni=-
ficenily regarded the question of
security and the prestige of this
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country, what is involved in the
Walcott affair js the prestige of this
country and the prestige of this
country is not the prestige of ‘A’
Member or ‘A’ Minister or ‘A’ Party.
It is the prestige of India that ig in-
volved and I hope all will acree in
supporting that. What is involved is
the security of this country and that
again, like prestize, is not the mono-
poly or the concern of one individual
or one group or one Minister or one
Party. We equally share tlie respon-
albility and oblizations towards our
country regarding its security, I am
afraid, the recorq of this Government
has been far from satisfactory.

I may state one or two things more.
I have a few things which I am keep-
ing in reserve btulore I conclude.
Please save ug this sharme. In your
written reply, you say—I will read
R—through diplomatic channels
America has been asked to give back
the culpritt How far is this country
dependent on America? America
must feeq India; America must clothe
India; America must defend India and
now America must defend India mnot
against foreign aggressor but America
must help ug to Zet back criminals
whom we want. What a wonderful
pecord! What a brilliant perfor-
mance! I think it i3 high time that
we discard our self-complacency: call
a gpade a spade.

T would beg two things of the Home
Minister. Firstly, let a high Com-
mission be appointed particularly
consisting of Members of Parliament
to go thoroughly into this question of
pecurity. What is the Intelligence
apparatus in this country? Don't
make it known that this is a sacro-
sanct thing that nobody can go near
it. We must look intn jt. It is our
ooncern: it is our duty; it is our right
to look into that. Our doubts, our
fears, are raised all the mora becagse
of what has been hoppering during
the last few days. There is the
Pakistani espionage; the Chinese
edpionage. No day passes without
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hearin_g the way it is being carried
out with impunity. 1t you arrest one,
one hears more alarming reports, as
my friends this morning tried to raise
in this House, regarding  wuhd,
Shamsher operating from a Vihar; the
Deputy Chief of Pakistan Intelligence
Service coming here in the garb of a
Lan'fa and trying to collect the infor-
mation. It is going on every day.
We want to be assurcd and we will
nlot be assured unless a high Conimis-
sion of Members of Parliament goes
into the question of .ecurity.

_I want to make another plea before
him ang that too again should be
treated in the interest of the country
and not as the prestige of a Party,
that is—I hope he Is capable of such
generosity and objectivity—that just
as in England they created a perma-
nent body to look into that, there must
be somebody responsible for security,
not accusing or pointing fingers at one

another, *“You are responsible; I am
responsible,”

In the end, no body is responsible.

There should be a National Security
Council.
I hope that the Home  Minister

will take to heart all my suggestions
and reply in the spirit in which I
have submitted my concern and anxi-
ety, which I trust is the concern and
anxiety of the whole House,

15 hrs.
Mr. Deputy-Speaker: Motion moved:

“That the House do now adjourn”.

The debate has to conclude at 5 p.m.
How much time wil] the hon, Minister
require for reply?

The MiniSter of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): I shall take about half an
hour, and I shall start speaking at
about 430 p. m.

Shri Hari Vishnu Kamath:
Home Minister should reply.

The
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Shri Surendranath Dwivedy (Kend-
rapara): It is for the Home Minister

1n reply.

The Minister of Home Affairs (Shri
MNanda): ] am going to say something.
1 shall intervene in the debate.

Shri Surendranath Dwivedy: The
‘Home Minister should reply because
the attack is on the security arrange-
ments,

S8hri Ranga: In regard to this ad-
journment mot'on, I would submit that
freedom i3 not given to the hon. Min-
tster to say how much time he requires,
It is only fifteen minutes that he can
take, No Member is allowed more than
fifteen minutes. Excepting the Mover,
zll other Members are allowed to take
oaly fifteen minutes.

8hri Sorendranath Dwivedy: Pri-
marily, it concerns the security
arrangements, and, therefore, the Home
Minis'er shou!d reply to the debate
and not the other Minister.

Shri Nath Pai: As the Mover,
may I crave your indulgence for
one minute only? My motion was
address»d to the Home Minister. The
subject-matter which I  have raised
is tha! of security. and the apparatus
of security and the resvitant alarm
1 tae public mind. Let not an effort
oe made to play down the general
soncern by shifting it from the Home
Minister whose concern and respon-
s'bilily it is, to the Transport Mini;-
try. We do not want this technical
juggzlery,

Shri Hari Vishon Kamath: We do
not want this kind of buck-passing.

Mr. Deputy-Sp2aker: Tha Home

Minister will also reply.

Shri U, M. Trivedi (Mandsaur): The
question is not whether he should
1'30 reply. It is the Heme Minister
who shall reply.

Mr. Depuly-Sveaker: It is for Gov-

amment to decide,

Shri Nanda: ] am going to deal with
2l] the thingg thet concern the Home
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Mnistry, but then there are other
things which my colleague can dea}
with, and I think that he should not
be prevented from replying

Mr. Deputy-Speaker: The time
for discussion is very limited, Sa,
hon. Members would kindly take only
ten minutes each.

Shri Ranga: At the same time, 1
would like to remind you, if you would
permit me, that time cannot be limi-
ted. I submit that you should stick
to the conventions and rules in re-
gard to the discussion of the adjourn-
ment motion. No Member including
the Minister concerned can be allow-
ed to take more than fifteen minutes.
Only the Mover of the adjournment
mot'on is allowed to speak for aboul
twenty to thirty minutes,

Mr. Deputy-Speaker: Now, Shrl
Indrajit Gupta. Hon. Memberg may
confine themselves to ten minutes each.

Shri Ranga: 1 would submit that
no Member including the Minister s
entitled for more than fifteen minut-
es. I would like you tc consult the
rules.

Government
that

Mr. Deputy-Speaker:
are entitled to have any time
they want.

Shri Ranga: Government are nol
entitled. Why do you g've them thig
righ ? I tzke very strong objection
to thiz procedurz. [ would like you
to consult the Rules of Procedure,.

Mr Deputy-Speaker: Yes. I have
consulted; a Member of the Govern-
ment is entitled for half an hour.

Shri Ranga: No. Please consult the

rules.

Mr. Deputy-Speaker: Order. order.

Shri Indrajit Gupta.

Shri Indajit Gupta (Calcutta
Bouth West): We are not interested
in helping any Minister to pass the
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buck on to some other Minister, but
¥ are very much interested........

Bhri U, M Trivedi: On o point of
darder. The rule does not say that
tha Minister will be allowed hal? an
Sour. Rule 61 says:

"“The motion shal] be taken up
at 16°00 hours, or, if the Speaker
so directs, at any earlier hour at
which the business of the day muay
cenculde.”.

Then, rule 82 provides that:

“The Speaker may, if he is
gatisfled that there has been ade-
quate debate, put the question at
18-30 hours or at such other hour
‘not being less than two hours and
thirty minutes from the time of
commencement of the debate.”.

Then, rule 63 says that:

“The Speaker ghall prescribe a
time-limit for speeches.”.
That is. the Speaker shall prescribe
a time-limit for our speeches. There
i# no nuestion of half ap hour being
allowed, which is provided for in the
rules.

Mr. Deputy-Speaker: If the Chair
oons'ders it necessary, it can extend
the time also for Government for
their reply.

Bhri Ranga: The Chair decides
about these things all in advance and
we do not know about it. This is not
the way in which we can be treated.

8hrl Indrajit Gupta: 1 was saying
that we were not interesled very
much in helping any Minister to pass
the responsibility on to any other
Minister, but we are very much comn-
carned here with the collective res-
ponsibility of the Government as a
whole for this scandalous. incident
which has taken place and which, I
believe, has made our country a laugh-
mg-stock abroad also.

I shudder to think what will hap-
pom # this gentleman Mr. Waleott,
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quite a colourfu] character by oll
accounts takes it into his head, now
that he is back home, &s {3 the cus-
tom very often with his countrymen,
to write a book on his experiences
and his escapades:

Shri Tyagi: It will have a good
sale.

8hri Indrajit Gupta: That book
wil] probably be a  best-seller, ne
doubt, a sensational best-seller in the
United States or in most countries of
the Western world. And this parlia-
mentary discussion today on the floor
of this House may also figure as =
chapter in that book. So, I hope that
when the Ministers reply or when
they speak, they will bear in this
mind; of courge, {f some action i
o By taken which will be eflective,
that is good, and we would like teo
hear about what can be done now.
But when they speak, let them please
remember that Mr. Walcott's best-
seller is in the offing.

15.05 hrs.
[SErt Kuapmxar in the Chair)

Shri Tyagl: My hon. friend may
also read it

Shri Indrajit Gupta: It will pro-
bably be a paper-back thriller, and
we may get a little pre-view of |t
also, Little pre-view is available,
because Mr, Walcott gave an exclu-
sive interview, when he reached
Karachi, to the Morning News.
With your permission, let me quote
ona or two of his juicier tit-bits which
are probably a pre-view of what he
will write in his bigger boock. He
says:

"What I did was to drive down
to Safdarjang.."”.

1 do not say that we should bellcve
him, because the man iy as big a liar
a3 a scoundrel, But let ug see whal
he says, He says:

“What I did was to drive dowm
to Safdarjang, walk across to =y
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Piper plane, jump in, open the
throttles and fly over to Karachi”.

Then, the report goes on to say:

“He added that he had been
free to leave India any time he
liked. There was no restriction
on him or his plane till he took
off. The restriction must have
been imposed after he had be-
come air-borne, he added.

Mr. Walcott had nothing but
contempt for the Indian Air
Force which reportedly sent two
Hunter Hawker jets to capture
him. The IAF’s pursuit must have
begun, he said, after he had cross-
ed into Pakistani territory. Over-
flying Indian territory for two
hours, he had not even flown the
aireraft on full throttle. ‘I came
at my leisure’, he said.

‘The Indian press was most irres-
ponsible, Indian administration
most corrupt and Indian deme-
oipcy shadowy,’ said Mr. Walcott.”.

When his book appears and is pub-
lished on the news-stands in the
Western world, neither Shri Nanda
mor Bhri Raj Bahadur nor anybody
else will be there %o put in a correc-
#lon slip. So, please do not treat this
lightly. It is a very serious matter.
It would have been had enough in
normal times. But its taking place
h the midst of a national emergency,
when the Government are putting so
much of emphasis every day for the
eommon citizen on the question of
emergency and are flaunting their
emergency powers, have invested
themselves with all these terrific
powers under the Defence ot Mdia
Rules and what not, an incident tak-
ing p'ace at a strategic installation
ke an air-port situated in the heart
of the capital of the country is not a
joking matter, it is not a laughing
matter,

I have not much time, but T wou'd
just like to say one thing, first of all.
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As far as the background ot thjs
gentleman is concerned, my hon.

friend Shri Nath Pai has stated many
things. I only wish to add one or two
more because they were not unknown
to Government. This is not the first
occasion on which this gentleman is
known to have carried ammunition or
cartridges; or it may be that he even
did gun-running earlier on—I do net
know—into this country. He had
done it on previous occasions too. And
he said in that interview at Karachi,
from which I quoted:

‘“The cartridges I was carrying
were at best worth £200. The
most I could have made by sell-
ing them in India was about
£ 400, Can you imagine any smug-
gler flying all the way from
America to India and running
that enormous risk for a ridécu-
lously paltry sum of £400?" He
added, “I was out on a bird-shoot-
ing excursion. I had gone on such
trips in the past with an Indian
Maharaja.".".

Well, as far as my knowledge goes,
I also do not believe that he weuld
bother to come here to sell £200
worth of cartridges. The point is that
he had been doing this regularly.Dt
* is mentioned in sections of the press,—
and 1 have not seen any contradic-
tion—that the noble royal house of
. Jaipur was often entertalning Mr.
Walcott for shikar expeditions, and
ithat this gentleman was also being
used by them to smuggle in cartridges
.and ammunition the import of which
by private citizens, as you know, is
banned in this country, and he was
! supplylng these cartridges to certalm
| princes, rajahs, maharajahs and maha-
ranis and enjoying their hospitality
‘and going perhaps on shikar expedi-
i tions with them and so on. This
"-'zent‘;eman, 1 believe, was recommend-
ed orieinally to the FHouse of Tatas
for business purpo=es bv Mr. Eurene
Rlark. former President of the Worlll
Bank A very curious thing is this.
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that though the Tatas had employed
him and his company in 1961 to fly
freight ci thels Lenalf to the Middle
East Counttics—and he swindled them
-also; Tatas also instituted legal pro-
veedings against him—when he was
arrested here for violation of the
Arms Act, it wag the Tatas who bailed
him out. I gdo not know why there
was very great concern for bailing
‘him out,

An Hon. Member:
cmployee.

He was their

Bhri Indrajit Gupta: Anyway. This
gentleman had this kind of back-
ground. There are many other things.
He was a swindler, as Shri Nath Pal
has gaid, in many countries with a
record. The police of many countries
are looking for him. This gentleman
was here for quite a considerable
time.

P’ertinent 1o this matter before us
are o few points J would like to arise.
Tne Delhd Magistrate had issued an
injunction order restraining Mr.
Walcott from taking possession of this
piper cub aircraft. This order was
sent to the authorities of Safdarjang
Aerodrome at 7.45 P.M. on the 25th
September. Mr. Walcott took off from
Safdarjung on the next day, on the
26th September, at approximately
1215 PM. We would like to Fnow
what transpired in the way of pre-
-cautions between the receipf of this
-order at Safdarjung, the court order,
at 745 PM. on the 25th and Mr.
Walcott's departure at 12.15 P.M. the
next day, 26th September. What
-action was taken? Whether the Home
Ministry was responsible or the Civil
Aviation authorities were responsible,
1 do not know. But they have got to
state it here because the court had
passed an order prohibiting him from
taking possession of this plane,

Now, this gentleman had been seen
hobnobbing with the Safdarjung
authorities for quite a few days before
‘this. He had been seen in the canteen,
stiting there, talking to people and
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taking refreshments. It is reported—
1 do not know whether the inquiry,
such inquiry as there was instituted
has been completed or not; | am gure
we will be told....

Shrimati Renu Chakravartty (Bar-
rackpore): Departmental inquiry.

Shri Indrajit Gupta: In the state-
ment laid on the Table this morning,
interesting point. The
statement says that the order of
clearance was not given for a flight by
the aerodrome authorities when Mr.
Walcott approached them on the 26th
September. That is the day on which
he left, departed. The gtatement of
the Ministry says that he did approach
the authorities for a flight and the
permission, clearance, was not given
to him. I may humbly suggest that
this statement is not revealing the
truth—it is covering up the truth.
Mav be he did make a formal ap-
proach once and was refused. I do
not deny that. But what happened
also was that in the early morning,
at about 5 or 6 o'clock on the 26th,
Mr. Wa'colt was officially or unoffi-
cially allowed or permitted at least to
enter the hangar where the aircraft
was positioned and to carry out cer-
tain minor adjustments, overhauling,
refuelling and all that himself, which
went on for quite a time—several
hours. I want to know whether this
is a fact or not that the duty officer
at Safdarjung—my information is that
he is a gentleman by name Mr, Rorton
who wag on duty in the Control
Tower—knew about thls. He was
warned at that time, in the morning,
by a class IV emp'oyee—I do not
know what he is called in officlal
parlance a chowkidar or something.
A Civil Aviation department class IV
employee who was posted in or near
that hangar, immediately he ssw
Mr. Walcott come there and start
fiddling about with the plane—he was
changing the batteries or something—
ran to the Contro' Tower and told
Mr. Norton that this fel'ow—Saheb—
‘has come here; he 13 doing something:;
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what shall I do?" He wag told not to
do anything but allow him to proceed.

Then after sometime the report is
that Mr. Walcott left the hangar, went
out of the aerodrome and returned
after some time in either a taxi or
auto-rikshaw in which he was carry-
ing several cans and big glass jars of
fuel. He had entered and left by the
IAC Gate, at which 1 presume some
sort of guard or man is stationed; I
presume Safdarjung aerodrome is a
protected place—or is it not?

Shri U, M, Trivedi: It is.

8hri Indrajit Gupta: He entered and
started fuelling the plane. Again this
man, the class IV employee—who
shou.d be given some sort of decora-
tion; I am only afraid that he may
lose his job—sent & warning to
Mr. Norton. Again his warning was
overruled. A third time, he tele-
phoned from the hangar to Mr. Norton
and again he wag told—the message
was brought by somebody in a jeep
to the hangur—that it was no business
of his and the man should be allowed
to do what he liked.

What is happening? We would like
to know. Has any action been taken?
Have these facts been investigated and
has responsibi'ity been flxed on any-
"body? If the officer in charge of the
aerodrome is gullty of some sort of
connection or some complicity in this
matter, then the Minister concerned
will a'so have to take the responsibi-
litv, apart from the question of gene-
‘ral security. He is running the admi-
‘nistration of the aerodrome. So we
‘must know the facts. These must not
be hidden; they must not be conceal-
ed; they must be brought to the light
"of day. If an incldent like this took
place in England, whose parliamentary
practice we are so fond of following
and copving. 1 can tell you the con-
"eerned Minister would not have last-
ed for one dav: he wou'd have had the
‘Gecenicy to resign himself,
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Then there is this question o the
pursuit by the IAF planes. 1 would
like to know what was the time lag
beiween the informatiop received by
the DPefence authoriies or External
Affairs authorities, the time lag bet-
ween his escape and the time when
they were informed and could take
action in sending planes in pursuit of
it. There are reports that there was
a very serious timelag. Who war
responsible? What was the time lag?
Because |f a piper plane can fly from
here to the Pakistan border at the
speed of 100 or 110 miles per hour, I
do not know why jet aircraft station-
~4 at Palam, which are capable of
flying at 500, 600 or TG0 miles an hour,
could not have taken off prompfly, if
they had timely warning, and could
not have had a fair chance of inter-
cepling it—I do not say it was certain
that they could intercept the plane
because, by all accounts, he was flying
at a very low a'titude. It is possible
the jets were flying very high and
cou'd not spot him.

Nevertheless, the point is, if there
was any great timelag between hix
escape and inlimation and pursuit.
then there was no chance from the
very beginning whalsoever of inter-
ception. This is another point which
must be clarifled.

In the statement given to us today
in the morning, a whole lot of rules
have been quited, provisions of the
Indian Aircraft Rules which Mr.
Walcoit is supposed to have violated.
I hope it will not be pleaded here
that what i{s required to prevent @
recurrence of this kind of thing is a
fu~ther tightening of the rules. The
ru'es are there; they were violated.
It is not lack of rules which prevent-
ed this happening; it is the total
inability of the Civil Aviation depart-
ment and its administration and of
the security authoritles to get these
rules enforced.

80 we should like to know who =

‘going to be held ultimately respon-
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sible for this. Here is a man whoee
connections have been with Rajas,
Maharajas and Maharanis and tycoons
like the Tatas, carrying, smuggling
ammunition, gun-running and all
sorts of things, an international
swind'er and a crook. This man is
permitted the free run of our country,
of our airports and strategic installa-
tiong and permitted to get away. If
this is 50, does Government expect
the common people of this country to
take the emergency seriously?

Finally, I would say, since my time
ig oul, one thing. Bhri Nath Pai has
said it is foolish or stupid or humiliat-
ing or some guch thing to ask the US
Government to return him. Of course,
once the horse has bolted from the
stable, you do look a bit sorry doing
his kind of thing, but there is nothing
wrong in thig action. I would like to
know what response we have receiv-
ed so far, because if we get no res-
ponse, or if the American authorities
refuse to return him at least ti'l he
had time to write his book and put it
on the news stand, we will, unfortu-
nately, have to come {6 tho conclu-
sion that the American authorities are
also in complicity with this gentle-
man, that thev knew of his move-
ments and activities and were encour-
aging and helping him. Otherwise,
there is no reason why people who
have defended us, fed us and clothed
us, shou'd not return to a friendly
Government at Its request 3 convicted
and we'l-known criminal. Therefore,
I do hope that the United States Gov-
ernment will respond to our request
If they do not, the people of this
country will be free to draw thelir
own conclusions.

Bhri U, M. Trivedl: [ is a most
ludicrous episode that has taken place

within the living memory of any
nation which can call itself an inde-

pendent nation.

Mr. Chairman: There is too much
of whispering noise in the House.

Shri Harl Vishom Kamath: 1t shows
the unrest caused by Insecurity.
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Shri U, M. Trived: We bave been
noticing for a long time the lack o
efficiency of our security forces. We
had the example of Bhupat, a small
man in himself, a rebel, a robber, a
dacoit, & murderer, running from one
place to another, and we were not
able to catch him. He sghowed his
thumb to us and walked over teo
Pakistan, and we were not able to get
back even that murderer from Pakis-
tan.

We had the instance of Lalk Al
We were talking of arresting him,
and he walked away and went over
to Pakistan ~We have this example
of g tehsildar of Rajasthan commit-
ting criminal breach of trust to the
extent of lakhs of rupees. We trum
him, and he disappears, and when
the FIR is lodged, he iy found in
Pakistan,

Here s Mr. Walcott, a notorious
man whom we wanted to remain here,
who goes away, where?—to Pakistan.
We must therefore come to this con-
clusion that here we have pgot
neighbouring country which is  an
rnemy of ours, which gives: protection
to all eriminals who go over there.
Yet, we keep our eyee shut on this
question.

Who are the persons who  have
offered this shelter to this man, whe
are the persons who have connived
at his going, and how are these
pertons to be retained in service?
This is a problem for us to study.

When this incident took place, 1
wrote a lelter to our Prime Minister
that it had ridiculed wus in the eyesz
of the world, The reply that I got
from the Prime Minister wag more
than I could swallow. He sdmitted
that our officers were suffering from
inferiority complex towards white
skin and superiority complex towards
our own people.

Some Hon Members: Shame.

Shri U. M. Trivedl: When it is a
question of my children, your child-
ren or anybody's children here going
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to the airport to have evepn a look at
the aircraft, they are kept back, they
are told wvisitors are not allowed
beyond a particular line. And this
white man walxs all over the airport,
Boes into the aerodrome, fills his piper
plane and flies off, and there is nobody
to tell him that he cannot do such a
thing. How long will this attitude of
our officers continue?

It is quite true that in this demo-
cracy, where resgponsibility always
rests with Parliament and with the
Ministry, we find fault with the Min-
ister because he is not able to stand
up to this position, he has not pulled
the officers by the ears and told them
that discrimination between black and
white shoulg cease in our country.

Our method of recruitment has been
80 bad, that even today we recruit
men not with brains, but with fashion,
What is thig fashion? All of them
indulge in drinking. Although we
have prohibition, Walcott can offer
them drinks, Indians will not be able
to offer. The officers I have come
across working in the aerodromes are
all sort of drunkards. They indulge
in debauchery. Is it through these
officerg that we can expect the security
of our country to be maintained? No,
I would say that security cannot be
maintained with these officers work-
ing at the airport

Shri Bhagwat Jha Asad (Bhagal-
pur): Kindly say some, do not say
all.

Shri U M Trivedl: I am sorry if I
said all, I said officers whom I had
met. Some may be very good I
should say.

But the position still remaing for
ug to consider that after all, if the
security of our country ig to be main-
tained, it must be maintained through
the integrity and the intelligence if
the officers whom we employ. It we
do not employ honest officers with
integrity, it will not be poasible for

NOVEMEBER 19, 1963

for Adjournment 480

us to have the gecurity of our coun-
try.

Intelligence officers are there, They
give wrong information always to the
Government. They take money. 1
remember that a Deputy Intelligence
Officer working in Kashmir in 1938
sent out false reportg about the acti-
vities of Abdulla in this country, and
we were all kept in darkness. What
type of intelligence officers are these
who can bg bought or purchased for
a paltry sum?

Our orders are not obeyed. The
orders issued by the Central Govern-
ment are not obeyed. I have so many
instances which 1 can cite. Even
today, in our Defence Ministry, orders
are being issued which are not obeyed.
Orders are issued by the Home Minis-
try. They are always flouted, and we
are sitting tight over it. When we
report that such and such corruption
is going on at a particular place, the
officers join handg and tell us after
correcting the errorg for a short time,
that our complaints or allegationg are
without foundation. I can challenge
them I can show them they are not
without foundation. They can see
with their own eyes, but the Ministers
cannot take it up, It ig true that it
is a colossa] task for them, but at
the same time, we have to rise to the
occasion,

Here, in this particular instance,
what a shameful conduct hag been

shown. This man goes about and
ridicules us, Why talk about the jet
planeg flying from here. You could

send a message in one minute to Jodh-
pur, which is at the border of Pakis-
tan, and hundreds of plaes could have
flown from there angd shot him down
in no time, but we took no action.
We dig not use our imagination, our
intelligence, We did not know the
geography of our country and where
Pakistan lay. And he flew to Pakis-
tan at g speed of 110 miles. Thiy is
the most horrible thing that could
have happened to our country.
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Walcott might be a swindler or
might not have committed any crime
for which he was to be kept, but he
has committed the crime of taking out
a plane and breaking the rules of our
airport and our Civil Aviation Act.
He should have been seizeq by us.
But are we on terms of reciprocity
to get back such criminals, have we
entered into terms necessary, under
the Fugilive Offenders Act to bring
back criminalg from other countries?
If so, we wil] have the right te
approach America and get him back.
I do not knuw whether we have en-
tered into such agreemeng or nof.

_ One thing more. These days we
have scen that cvery time any sub-
wversive activily ig reported from any
parl by any person—I am not talking
of the Communist Party or any parti-
cular party—the Defence of  India
Ruley are there and they can be easily
used. There is a provision in the
Defence of India Rules themselves
that if a foreigner is acting in such
a manner, even, in a suspicious
manner, the use of the Defence of
India Tules woulg be justified. Se,
the use of the DI Rules in this case
would have been justified, Still, in
this instance, they slept over it. They
slept over it even when there were
instances which have been narrated
by Shri Nath Pai. 1 was not aware
of those instances. He said that for
flve months thig man had been trying
to get out of thig country. He made
so many attempts and yet we did
nothing, with the powers that are
vested in wus. It is very shameful,
Where our own countrymen are con-
-cerned, where a man has got no
extra-territorial loyalty and -where
even the ordinary charge cannot be
made to him for peace and order wyet
on the basiz of a particular enmity to-
wards one Minister or other he is put
behind the bars, But where a man has
done an act in a ridiculous manner, in
such 3 manner that he wants us and
our whole country to be laughed at by
the whole world, we have not been
able to use the very powerful weapon
under the DIR under which we should
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have put this man behind the bars.
It is a great shame. I should say that
the least that the hon, Minister can
do in thig case, to preserve his honour
and respect, js that he must get out
of office,

Shri Joachim Alva (Kanara): Sir,
I beg to oppose this motion because
the Opposition has stolen something
our actual consent. But, a]] the same,
I fee] that out of evil cometh good.
Good has come out of thig evil in the
scnse that this is not g party issue,
The security and freedom of our land
is everybody's concern. It is in this
that our neck is right in. We inherit-
ed from the British a tight, complete
machinery where half a dozen men
looked from the frontier of Burma
and guarded it when the Japs. came
into India. Gen. Wingate was trained
in the jungles of Madhya Pradesh and
he went and lived a very hard life in
the jungles of Burma and guarded
the frontiers of Bruma, It is not fair
for our men to die or stand in guard
on our strategic roads and allow ordi-
nary worthlesg individuals to take
care of our security along the Palam
airport and sell the pass. This is
something very serious. This is the
time of emergency when we are ex-
pecting our soldiers, who have not

been with their wives for years
together, to stand guard on  our
frontiers.

Twn of our parliamentary delega-
tiong went recently into NEFA and
we admired the Punjabi soldiers and
also those from the South who did
a gallang job, who can be hurled
down the road to die 2,000 ft. gr more
below, and who were doing a wonder-
ful and magnificent job, We do not
expect ordinary individuals, civilians,
to take charge of our security at the
Palam airport and sell away the pass.
These civilians are ordinary indivi-
duals. It does not concern them at
all. They go off from their office and
have a club life or any kind of life-
over which one has no control. But
the conduct of these private indivi-
duals or Government servants ig the

453
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responsibility of the State and when
they have sold the pass in this manner,
it ig but meet and proper that we
should go into the entire security
arrangements, because the intelligence
force, be it military or civil, hag to
be first-rate. We claim to be a first
rate country, but everything also
must be first-rate, We have got some
first-rate individuals. Our country is
the wealthiest portion of mankind,
but where is our talent in organisa-
tion? Mahatma Gandhi was murder-
ed because of the lack of security, I
knew the ADC who guarded Lord
Mountbatten. He wag the only son
of the last Private Secrctary to late
King George, He was Lt Lascelles
and by the time he reached England
he died of cancer, When the late
King's Secretary’s successor came here
with Queen Elizabeth he was surpris-
ed that somebody like me enquired
of that fine youngman who is no more!
It wag that single youth Lt Lascelles
who guarded Lord Mounbatten. We
are not lacking in talents. We have
hag this Walcott incident which is a
disgrace to any country and also of
the United States, though fair-minded
people live therein.

Now, in this connection, I am re-
minded of 3 case which I handled dur-
ing the last war as an advocate before
a Bombay British court-martial. A
boy, coming from a high family,
pocketed or puffed away just a packet
of cigarettes. A plea of guilty was
made straightway but he got a punish-
ment, rigorous imprisonment for six
months! When I told the British court
martial that it wag rather harsh, he
said: they wanted to haul me up. I
had to rush for aig to the British
Chief Justice of the Bombay High
Court, Sir John Beumont, who was
one of the ablest judges and he said,
*T will take care of it; court-martials
are like that.”

I mention this single incident to
show how harsh the British were in
regard to a smal] types of offence,
namely, the theft of even a packet of
cigarettes. I wish the Home Minister
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had laid a whole statement before the
House, as to what was the conduct of
Walcott before the Indian criminal
courts. By 3lst January, 1963, after
this House had adjourned we were
all shocked to learn that Walcott
came and went into Ashoka Hotel and
to another Hotel with his lady who
is also one of the defendants in the
court and they went on a racketcering
with explosives and what not. What
is your security and my security on
the seatg of this Parliament; if, when
Parliament is within 10 miles of the
air-port? Should a man have gone
away like this?

In August, 1948 I wag in the
Karachi air-port on my way to the
First Indian Editors’ Delegation after
India attained independence, My dear
friend, late Shri Deshbandhu Gupta
who was my colleague and who s no
more—he died in an air-crash—had
also been invited. There at the
Karachi airport, an official, who had
a patriotic look in him, told us, “these
four planes belong to Mr. Cotton, and
these planeg leave here at 2°00 AM.
for Hyderabad and come back before
6 am.” Mr, Cotton flew over India in
those planes from Karachi to Hydera-
bad and went back, in such a short
time. But this Walcott incident is
worse than that. This incident is
something dreadful. In thig matter,
the soul of the nation, the character
of the nation and of the officials and
also the integrity of the meanest
havaldar are involved. It geems that
all good traits are lacking and some-

thing is wrong with us all, (Inter-
Tuption).
Please do not interrupt me. Now;

we have this responsibility. We must
be guarded; we must be on our guard,
It is not a party issue. This is am’
issue which concerns every individual.
Sometimes a policeman drives away
even M.Ps. when we cross the barrier
at Palam ag was said here. We will
have to be more vigilant about the
crools and the scoundrels. I hope
that the United States of America,
which enshrines liberty and justice im-
theory and practice, will not stand on
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technicalities but in large-hearted and
generous manner will say, “Here is
Walcott; let him stand trial in your
court.” Perhaps the United States
may not be able to hélp themselves,
because Walcott has™ taken refuge
next door in Pakistan. What was
Walcott feeling when he got there?
He said like this: “The entire Indian
security system is worthless.  ran
away. They do not know how to run
business."” These are his words,
which he uttered. I have read them,
I have not actually gquoted them; but
this was the sum and substance of
what he saig to “Dawn” in Karachi.

Our administrative machinery has
to be geared up. I wish the Home
Minister had put a statement today
as to what has happened to Walcott
before 31st January, 1963. Though we
have got the entire account from the
Civil Aviation Department,—that is,
on the 26th September, 1963 he escap-
ed—how was he allowed, dumping
explosives, to go scot-free from the
courts, the courts which are harsh?
For instance, the other day, a Delhi
Civil court pasted a notice on my door
saying “Come and give evidence in
the civil case.” T said I had no time.
The Parliament was sitling. But the
judge said “I will haul you down,
arrest you drag you off to court” I
asked what was the matter. He is a
retired judge, a Commissioner in crse
in which 1 happened to know some-
thing He said: “I will have you
arrested.” 1 asked, *You want to
arrest an MP in the course of his
business?”. The notice was fixed on
my door yesterday. I mention this
fact to show how courts want to be
harsh, where harshness need not be
displayed, and where also leniency is
shown when justice is esential and this
strangulate our safety and indepen-
dence.

Mr. Chairman: The hon, Member's
time 1s up.

Shri Joach'm Alva: I will finish
soon. The Civil Aviation Department
has laid down the Mllowing objec-
tives of the air traffic services:
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“to expedite and maintain an
orderly flow of air traffic;

to provide advice and informa-
tion useful for the safe and effi-
cient conduct of flights;

“to notify appropriate organisa-
tions regarding aircraft in need
of gearch...." ete.

Do they not possess any staff for
maintaining law and order? What is
the policeman in mufti doing there?
What is the invisible policeman who
is not in uniform doing there? What
was he doing there at the Palam air-
port? Palam air-port and all the air-
ports are our lifeline.

An Hon, Member: Safdarjung air-

port.

Shri Joachim Alva: Palam air-port,
Safdarjung air-port and all our air-
ports are our lifeline. They can be
destroyed or their safety be lessened
only at our cost, because a plane cam
fly overhead, upstairs, and we shall
vanish in no time if this state of affaire
is permitted or tolerated.

As [ said, this is not a party issue.
1 have opposed the motion technically.
As 1 said, out of evil cometh good.
But this is something where the Home
Ministry, the Defence Ministry and
the Civil Aviation Department have
to have with one pair of eyes and one
pair of ears in perfect unison so tha)
they may act in co-operation and com-
plete unity for the gafety of our
motherland.

Shri Nanda: Sir, I shall intervene
briefly in order to set at rest some of
the doubts raised by the hon. mover
of the motion and to put this matter
in its proper perspective. I shall first
deal with the personal matter. I agree
with the hon. Member that the Gov-
ernment acts as a whole and it has to
deliver the goods as a whole. One
Member of the Government cannot
say that the responsibility is some-
body else’'s. But Government does
function in different departments and
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therefore it may be quite proper that wiolation of rules and regulations,

when a motion like this comes up, two
or three of us explain different aspects
of it. That cannot be considered as
divided responsibility. There has to
be, of course, a unified answer as to
the responsibility of the Government
as a whole, and I accept that res-
ponsibility,

When the motion came to our
Ministry, the view was taken that this
was a fit matter to be dealt with by
my hon. colleague. The reason was,
looking at the motion it read, “To
discuss escape of Mr. Walcott—a man
wanted by Police in connection with
the commission by him of several
offences”. We had a look at it and
we found that it was totally wrong.
He was not wanted anywhere and the
whole basis of this fails to the ground
when it is known that he was not
wanted anywhere,

Shri Nath Pai: 1 anticipated this
and that is why I said, let him not
take shelter under this,

Mr. Chairman: Order, order. He
will have an opporiunity to reply.

Shri Nanda: He anticipated the pro-
per answer and knowing that the
proper answer was against him, is it
an argument that I should not give
that answer?

Shri Hari Vishnu Kamath;
has your security gone?
track the issue,

Where
Do not side-

Shri Nanda: I shail deal with
security. I have not spoken for two
minutes. First I want to dispose of
the personal aspect. It was decided
that my colleague shall deal with it.
It for some reasons somehow there
was lack of coordination and my col-
league, Shri Raj Bahadur, did not
know about it, the responsibility is
mine; the misiake is mine and I own
it.

I will now go on to the merits of
the case. Since the matter refers to

naturally my colleague will deal with
them. I will confine myself to the
security aspect. 1 am glad that the
hon. Member brought it up for this
reason that just as he has this mis-
apprehension in his mind, the nation
also may have it. Therefore, it was
proper that the matter be brought up.
So, at the last moment when the ques-
tion was being pressed, I did not think
of resisting it. I said, let it be discus-
sed. Maybe I have to learn a little
more about procedures like this, but
the substance is this.

Shri Tyagi: He succeeded with his
adjournment motion like Walcott,

Shri Nanda: I hope the hon. Mem-
ber does not compare him with Mr.
Walcott in other respects also,

Shri Harl Vishnu Kamath: You
were caught napping not only then,
but yesterdoy also.

Shri U. M. Trivedi: It is not Walcott,
but well caught!

Shri Nanda: It ig right that the
matter has come up. Naturally he is
expected to have concern for this.
Naturally every Member of Parlia-
ment must have active concern for
this guestion, especially security. But
what I wanted to emphasise was, ia
this case it is not the security aspect
involved, Regarding our common
responsibility, I may tell the hon.
Member that I do own the responsi-
bility for the internal security of the
country, Therefore, if anything hap-
pens and if it is found that I have
not done what I am supposed to have
done, he would not find me hesitating,
he would not find me trying to evade
my responsibility and he would not
have to press anything at all.

I hope, Sir, our friends take this
matter seriously. I do take it serious-
ly. Let us see what the facts are.
How is it that I make a claim that it
is not a matter of security at all? Of
course, the hon. Member covered a
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very wide ground—Goa, Chinese
aggression and somebody brought in
Bhupat and all that—but I am not
going to give an explanation for every-
thing in the past. It may be that some
error had been committed somewhere.
It may be that even now there are
loopholes to be plugged. It will be
our very earnest endeavour to plug all
loopholes and to improve the work-
ing of our security system. The sug-
gestion of the hon. Member as to
whether there should be a commission
or not is a different matter., But I
would welcome any hon. Member to
come and tell me anything, to give
me any suggestion. Of course, with-
out his suggestion we must try to do
our best. But if he has to say any-
thing we will welcome his suggestion
because it is a thing of common con-
cern, it is the concern of the whole
country and the opposition parties are
there and they are not outside the
whoie nation of which this responsi-
bility is and whose concern it has to
be.

Now, Sir, the very simple fact is

this.  Somehow, these gentlemen
about whom mention was made,
Messrs. Tata and Sons, gave some

money on loan to this man Walcott.
If they had not lent this man, Walcott,
some money for some purpose—I am
not going into the question as to v.hy
it was given and for what purpose
they gave it—and if they had not
gone to the court and obtained some
kind of an order the previous day,
this man was free to go away. Would
there have been any question of secu-
rity then? Not at all. This man could
have gone away simply informing the
authorities concerned taking clearance,
He could have then taken away his
plane, There was no security involved
then. This is the central fact of the
matter. He was free to go away.

But what happened? Let us under-
stand it. Prior to that there were
cases against him, Government funds
were involved and there were certain
criminal offences for which he was
prosecuted before a magistrate in
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D:elhi. Certain fines were imposed on
him and he duly paid those fines. He
was not wanted by the police in any

further criminal proceedings. I stress
that fact.

Then there is one other fact which
must have a very important bearing
on it and which my friend will possi-
bly bring out in connection with the
administration of the aerodrome. The
magistrate passed an order. That
order enabled Walcott to enter the
place for purposes of maintenance. He
was free to do that. The customs
authorities who have the control over
the plane would allow the mechanics
ete. to go and work on the plane.
Now, this was going on. It was under
an order of the magistrate, It would
have been a contempt of court not to
allow him to do that. He wag doing
it because there was an order that
he should be permitteq to do it.
(Interruption). I am explaining the
facts as they are.

Shri Mahtab (Angul): If he was a
free man, why was this order from
a magistrate necessary?

Shri Nanda: I am talking about the
earlier history even when he was not
free. Even then this was not the
position.

Shri Tyagi: At the time of leaving
he was quite free. (Interruption),

Shri Nanda: Yes. There was no
order of restraint on Walcott. There
was an order on Walcott that because
he owed some money to Tatas there-
fore, in the interest of Tatas, he should
not take it away.

Shri U. M. Trivedi: That was an
order of the court.

Shri Nanda: It was only an ordi-
nary civil case. There was no order
to detain him,

Now, I can quite understand the
eloguence of Shri Nath Pai. ‘This is
a spectacular case, he dramatised it
and he wanted to exploit it. He says
that we shall be ridiculed because of
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this horrible thing. I think by try-
ing to exploit these things in this
manner by making a charge in which
there is no substance, by trying to
make as if the security of the nation
has been violated and we have been
doing things which no nation can
afford to do, he has done exactly what
he has been accusing others of doing.
It is exactly by playing to the gallery
like this that he is trying to exploit
the situation. Since this is the real
position, let him wait for some better
oceasion for using his well-known and
admirable power of eloquence.

Shri Hari Vishnu Kamath: Then,
why was he chased?

Shri Nanda: I think he was not
chased at all. There was no obliga-
tion on anybody to chase him. No-
body was asked to keecp a watch over
him, no police was involved because
it was a civil case.

Dr. M. S. Aney (Nagpur): May I
know why he was chased by our
planes?

Shri
Hunter
him.

Shri Nanda: It
superfluous.

Shri Hari Vishnu EKamath: Super-
fluous?

Shri Nanda: Anyhow, I am not
explaining it. The court gave an
order not to move the aircraft. There-
fore, so far as his movement is con-
cerned, the police does not r ~.ne into
the picture at all. He need not get
the permission of the police to go
anywhere he likes. If he owes
Rs. 50,000 to somebody and he goes
away, why should the police come
into the picture. Therefore, please
do not advertise it as if we are so
much lacking in taking precautions
for the security of this country.

Shri Hari Vishau Kamath: That is
besides the me.n issue.

Huri Vishnu Eamath: Two
planes of LAF. went after

was something
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‘Shri Sinhasan Singh (Gorakhpur):
Who ordered that the plane shall not
be moved out of the aerodrome?

Shri 'Nanda: The service of the
police is called for when there is some
order to the police that they have got
to do this, they have to be stationed
at a particular place or they have to
stand guard on something. Since
there was no such order, there was
no question of police, no question of
any warrant action, no question of
surveillance, no question of....

Shri Hari Vishnu Kamath: It is
complacency worst confounded,

Shri Nanda: My hon. colleague will
deal with the rest of the points.

Shri Hari Vishnu Kamath: In that
case, why has the Government asked
the United States Government to
extradite Mr. Walcott?

Shri Tyagi: He was permitted by
the court to go and just look after his
plane. All right. But, was his plane
attached under some decree?

Shri Surendranath Dwivedy: That
is none of the concern of the Home
Ministry .

Shri Hari Vishno Kamath: It is
most unworthy of a responsible gov-
ernment. Sack them.

15.54 hrs.
[Mr. SPEAKER in the Chair]
Mr. Speaker: Shri Swell.

Shri Tyagi: Sir, before you occupied
the Chair I had asked a question. The
hon. Minister has stated that Mr.
Walcott was not wanted by any court
by any warrant and there was no
charge against him except that he was
indebted to some party and that for
that purpose, his plane was detained,
I want to know the position of the
plane,

Shri
attached,

Nanda: His plane was not
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Shri Tyagi: So the plane was free?

Mr. Speaker: Order, order. It was

intervention by the Home

only an
Minister. The main answer will come
afterwards. Now, let the debate go
on.

Shri Tyagi: Anyhow, that matter is
clarified now.

Mr. Speaker: Does the hon. Home
Minister want to say anything on the
guestions that have been asked?

Shri Nanda: I have answered all
those questions. I do not think there
is anything more to be said about it.
The man was free to go away and to
remove his plane without any let or
hinderance before Tatas brought in
their c¢laim. In pursuance of that
claim some kind of a temporary in-
junction was issued that he may not
remove it till he has paid the money.
If he had paid that money, he could
have gone away.

Shri Hari Vishnn EKamath: Could

have,

Shri Nanda: There was nothing at
all to restrain him.

Shri Radhelal Vyus (Ujjain): Sir
may I request the hon Minister,

through you, to place on the Table of
the court

the House the orders of
preventing him from taking away the
plane and also allowing him......
(Interruption).

Shri Nanda: No.

Mr. Speaker: Let us proceed with
the debate. Then we will have the
main answer also and after listening
to other hon. Members we will see
what is left behind and if something
more could be clarified...... (Inter-
Tuption),

Shri Lahri Singh (Rohtak): He has
explained the position that the plane
was attached.

Shri H. N. Mukerjee (Calcutta Cen-
tral): A statement has been made
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during the proceedings...... (Inter-
ruption).

Mr. Speaker: Order, order. One
hon. Member springs up and just

begins to speak when another is
already making a speech. I would
request the hon. Members kindly to
observe the Rules of Procedure at
least. There can only be one hon.
Member on his legs at one time.

Shri H, N, Mukerjee: I am going to
intervene only because the hon. Home
Minister replied at this - stage and
claimed that in regard to security
matters he is the Minister concerned
who has given the definitive reply.
That is why the question arises—and
it has been stated during the proceed-
ings that a court order had been
served which required that the plane
was not going to be removed unless
the court gave the line clear—if the
court order had been served—if it had
not been served, it is a different
matter—yet it was not obeyed because
of somebody’s default, then the hon.
Home Minister must give an answer
and satisfy the House.

An Hon. Member: Tell us as to
who was responsible.

Shri Bade (Khargone):
hon, Minister reply.

Mr. Speaker: Everyone says, let us
hear; but how can we hear?

Let the hon. Home

Let the

Shri Bade:
Minister reply.

Shri Raj Bahadur:; I would like to
know when I should reply.

Mr. Speaker: All right. The hon.
Minister says that he will reply to all
those questions. Shri Swell,

Shri Swell (Assam—Autonomous
Districts): Mr, Speaker, when I read
about this incident of the disappear-
ance of Mr. Walcott from Delhi in his
own plane, my reaction was the re-
action ¢ the common man of India,
that is, that the security measures of
this country are worthless, ...

Shri Nath Pai: Non-existent.
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Shri Swell: ....non-existent will be
a better word—that the defence is
weak and that anybody can get away
through the security measures of this
country in this manner. I had expect-
ed that the hon. Home Minister who
has owned that the security of this
country is his responsibility should
have said something to assure us, to
remove our doubts and to create some
faith in the people of this country in
the security of this country. 1 am
sOrTYy to say that he has failed in doing
that. The confusion and the heat
which he has generated by his reply
just now indicates thut he has not
been able to set at rest the misgivings
and the doubts of tiie people of this
country.

I would like {o put just a few ques-
tions to the hon. Home Minister which
arise from his reply. He has said just
now that Mr. Walcott was not wanted
by the court. He was not wanted
personally, but then the Minister also
admitted that the court had passed
an order impounding his planes both
at Palam and at Safdarjung. That
order of the court had been served on
the 25th of September. It came out
in the papers too on the foliowing
day, the 26th of September. Now
was it not to be expected that as an
ordinary precautionary measure the
authorities concerned should have
taken steps to see that Mr. Walcott
did not have the chance of running
away with his plane?

16 hrs,
An Hon. Member: Why?

Shri Swell: Because the plane was
impounded. He was not expected to
handle his plane or to take it away.

Mr., Speaker: Order, order. There

are so many discussions taking place
separately in the House.

Shri Swell: 1 would like to ask:
whose duty it was to enforce the
or_'der of that court? If it is not the
airport authorities, then who is the
authority concerned to see that Mr.
Walcott does not handle his plane and
does not have the chance of running
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away with his plane, especially in view
of many reports which GoOvernment
must have had of Mr. Walcott's
attempts in the past, previous to this,
of running away? It was an ordinary
precautionary security measure which
ought to have been taken.

I am a lay-man. I am not an expert
in aviation. I am not a security
expert. But I know this much that
before any plane takes off from an
airport, the permission of the duly
officer has got to be taken—the per-
mission of the person who is in-churge
of the control tower., Now, obviously,
Mr. Waicolt did not have that autho-
rity, that permission, from the duty
officer to take off his plane. If the
duty ofticer had not given that per-
mission to him to take off his plane,
then he definitely ought to have tauken
that Mr. Walcott wus tuking off the
plane without any permission, I would
like to ask the Government as to
whnose duty it is to try to intercept
that plune. Or is it that if uanybody
wauants to take off from the airport,
we are helpless to do anything?

The security of the country is
upper-most in our minds since the
last one year or more after the Chi-
nese aggression. Everybody is talk-
ing about security. 1 expect that our
airports are the wvital security instal-
lations of this country. I do
not know what security measures are
there in our airports. If a person can
take off his plane and go off, what is
there to prevent an enemy plane
landing in our airports by force, as
Mr. Nath Pai has said, taking airport
autherities by surprise and then run-
ning away? It seems we do not have
any arrangement whatsoever to in-
tercept planes. 1 was toid that
the the Safdarjung airport does not
have the Indian Air Force there. I
am told the Indian Air Force planes
are stationed at Palam. Granted that
is so, even then the duty officer in-
charge of the control tower of Safdar-
jung airport should have immediately
contacted the security people at
Palam airport and asked them to inter-
cept this plane. Now, when the Home
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Minister gaid that security was not in-
volved at all, what I want to ask is:
what then is involved, if not security?
1f the Government felt that security
was not involved, what necessity was
there for them to send belatedly two
planes after Mr. Walcott to try to in-
tercept his plane? What was it that
mude them send these planes if it was
not the consideration of security?
Shri Indrajit Gupta has just now said
that he is afraid of another thing. It
is a shameful story. It is a story of
which we are all ashamed. 1 do not
think that any good purpose will be
scrved just by our picking faults with
the Government or finding fault with
the Government, I think that we
Indian; as a whole, we as a mnation
should feel ashamed and take the res-
ponsibility for there kinds of things
happening again and again in the coun-
try.

Shri U. M, Trivedi referred to the
letter which he wrote to  the Prime
Minister by which he drew hig atten-
tion to thig dismal and sorry story, and
he said that he was sorry to get the
reply in which the Prime Minister had
gaid that we Indians as a whole suffer-
ed from an inferiority complex in re-
lation to the White people and from a
superiority complex in relation to our
own people. T do not see what is
there to be sorry about it. I think that
the Prime Minister has only made a
statement of truth, and we should take
a lesson out of that.

Instead of trying to defend what this
Government has done or has failed to
do, I think that it would have been
more becoming on the part of the
Home Minister to have owned his mis-
take and to say and assure this House
‘We have made a mistake; we shall
learn from that mistake, and we shall
not commit the same mistake in the
future’. I think that that would have
been more becoming on the part of the
Home Minister. But by trying to de-
fend, he has not been able to convince
me, and I am sure he has not been able
to convince the people of thig country
also that the thing is as simple as that.
There is a whole story of corruption
behind that.
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We do not believe, for instance, that
Mr. Walcott could get away from Lhis
country without the active connivance
of the officials of thig country at diffe-
rent levels. I would like to remind
you that this is not the first time that
this sort of thing has happened. [ do
not remember the year, but sometimes
in the forties or about 1950 or so,
Mr, Laik Ali escaped from Hyderabad
almost under similar circumstances, I
would like to draw your attention to
another thing. On the 12th of October,
a horde of Pakistanis, a large number
of them, walked into the Indian terri-
tory in the Khasi Hills area in Assam,
beat up the customs officials in that
area, robbed the Customs House in that
area, and we say that we could not do
anything to resist them because our
customs officials and our people were
unarmed in that Customs House. I am
drawing your attention to all this,
because it was all linked up with the
security of this country.

I expect the Home Minister to try to
find out who are the people really
guilty in this sorry story, and to place
the report of that ingquiry before this
House and to mete out exemplary
punishment to those people. It is only
then that the country will be assured
that Government means business when.
it talks of the security of this country.

Shri Himmatsinhji (Kutch): Mr,
Speaker, Sir. It is no pleasure to speak
on this unpleasant affair, but as hon.
Members before me have already said,
this is a very serious matter which:
affects the security of our country also.

Government can be indicted on two
grounds. Ome ig that they allowed the
person to go away or fly away and
escape, and the other ig that when this
motion was moved also, it went un-
noticed. The Defence of India Rules
are applied to our countrymen some-
times vigorously, but it is surprising’
that in a case like this, Government
coulg do nothing about it. We just had
the ‘Operation Shiksha' in which our
pilots and our Air Force were supposed
to be trained in radar. From whatever
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information has been given to the Hose
today, it is clear that they were given
a long time to consider the warnings

that were given. In spite of that, noth~
ing has been done to prevent the flight.

I might also mention here that the
remarks made by my hon, friend from
the Communist Party were quite irre-
levant, as usual, to this matter, and
apart from that, the mention of the
House of Jaipur that he made was
quite baseless, I am informed. They
did not know Mr, Daniel Walcott and,
therefore, 1 am surprised that a res-
ponsible person like the hon. Member
should have made such a statement.

He also mentioned the princes in
general. 1 would request the hon.
Member to place any facts he has re-
garding this matter where the princes
are involved before Government, the
authorities concerned and before this
House. Let them take whatever action
is called for. However, 1 do not want
to say anything in this matter regard-
ing the princes except that this refe-
rence was wholly irrelevant. But
since mention has been made here, 1
am compelled to refer to it. Just now,
Shri Nath Pai mentioned that Daniel
Walcott was a criminal. To link the
names of responsible citizens of this
country with a criminal like that is, I
am sure, not in good taste.

I was speaking about the radar ins-
tallations that we have just received
from friendly countries. What would
happen if there was an air raid or any
incursion from the enemies of our
ceontry? 1 hope the information
would come quicker than the warning
that was received by Government in
this case. It is no use fighting shy of
thig defect in our defence prepared-
ness. We must face up to the facts
and remedy whatever is lacking. I am
pained to state that this is one of the
incidents, a very small one, in compa-
rison to others that have taken place
on our borders, which has made us
lock down before the other countries
of the world,
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The basic defect or the basic reason
for al] that has happened in this case
is, to my mind, our way of thinking,
our approach to these problems. Just
now the hon. Member gave all the de-
tails of how the wvarious authorities
concerned were warned by the chowki-
dar or whoever wag present on the
scene at the time, about the activities
of Danie] Walcott. In spite of that,
nothing was done, and when our air
force planes took off in pursuit, they
were asked not to shoot it by the Ex-
ternal Affairs Ministry, If this is true,
it has a direct relation to our way of
thinking in these matters. We need
not start a war. [ think on such small
incidents a war may not or would not
start.

May I give another example in this
connection? Our neighbours have
been making threatening moves re-
cently. The Pakistani constabulary or
border police, whatever it is called,
eame into our post and took away
valuable papers; yvet we could not do
anything about it. This is the back-
ground from which we have to get out.
we have to face facts. This is all
I have to say. Thank you,

Shri Hari Vishnu Kamath: May I,
by your leave, request you to extend
the time in view of the vital national
importance of the subject matter of
the motion, under rule 62?7 If I may
draw your attention rule 62 says:

“The Speaker may, if he is
satisfied that there has been ade-
quate debate . . .".

Only if he is satisfied, not other-
wise.

Mr. Speaker:
satisfied.

Let me see if I am
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Mr. Speaker; Shri Raj Bahadur.
Shri Hem Barua (Gauhati): Sir, on
a point of order. This is a matter that
involves the security of the country
and the Government, by shifting the
responsibility to the Ministry of Trans-
port and Communications does not de-
vote proper care—(Interruption),

Mr. Speaker: Order, order.
called upon the hon. Minister.

I have

Shri Nath Pai: I would like to exer-
cise my right, and would like to speak.

Mr, Speaker: I will give him seven
minutes.

Shri Nath Pai: A little longer, Sir,
because you were not there when I
spoke,

Mr Speaker: Ten minutes have
been fixed for the speeches of hon.
Members and it cannot be longer than
that.

Shri Nath Pai: The right of speech
is a right which exists.

Mr. Speaker: It exists, but a time-
limit has also to be fixed,
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Shri Hari Vishnu Eamath: 15
minutes may be given.

Mr. Speaker: No. The hon. Minister.

Shri Raj Bahadur: Mr. Speaker, Sir,
I must start with a word of apology
because of my absence yesterday at the
time when this motion wag admitted.
I would not like to go into the details
and take the time of the House, but I
would only apologise to the House,
first, for my absence yesterday but it
was for reasons beyond my control,

A case has been made out that there
has been a great lapse on our part in
regard to security arrangements, that
we have deliberately connived at the
violations of our rules, etc. A number
of epithets have been used, but it is
not for me to reply to epithets by
epithets. I think the best that I can do
is to state the facts in their proper
sequence so that we can get a correct
perspective of the whole matter,

So far as Mr, Walcott is concerned
the first time that his plane came or
the first time that we had any dealings
with him, was when the Air India
stood in need of certain aircraft for
certain non-sceduled flightg to certain
foreign countries to lift important
cargo. That was about a couple of
yearg back, The first time when the
Piper aircraft, which hag been flown
away, came here was as far back as
May, 1962. To be exact, the date was
25th May, 1962. It was going to and
fro between the various parts of the
ccuntry, Bombay, Lahore sometimes,
and Jaipur, and then it came and was
grounded for some reason at the
Safdarjung airport roundabout July,
1962. For the first time that certain
offences were traced to Mr. Walcott.
and he was arrested, was roundabout
25th September. He was arrested for
violation of certain customs regulations
and also later on for the violation of
the Arms Act. He was challaned by
the police. He was sentenced to six
months rigorous imprisonment and a
fine of Rs. 2,000 each on three counts
and the sentences were to run coneur-
rently,. He went in appeal and
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on appeal, although the sentence
was maintained, it wag reduced to the
term already served by him. But
when the cases were going on, he was
released on bail. In this case, al-
though a good deal has been said about
his antecedents and Mr. JRD Tata's
name has also been brought in speci-
fically, it was only on the recom-
mendation of a very high and
respectable official of the World Bank,
that the Tatas are reported to have ad-
vanced a sum of Rs, 60,000, which was
deposited with his solicitors, who ulti-
mately made use of that amount for
the bail. So, when we speak about
antecedents, so far as we know about
him, he is the President of what is
known as the Trans-Atlantic Airlines,
We know that he hag been supplying
planes to us when we wanted them for
scheduled flights. We know that apart
from the Piper, even today there is a
Skymaster, of course without engines.
But even without engines, it ig easily
valued today and perhaps the JAC will
be happy to buy it for Rs, 20 lakhs to
Rs. 25 lakhs. So, one thing is clear,
that he was a man of property, that he
wag flying aircraft and that our own
nationalised airline also used his air-
craft. We have it on the authority of
no less a person than Mr, Indrajit
Gupta that he had been mixing with
Rajas and Maharajas, So, far ax this
case is concerned, unless Mr. Nath Pai
hag got some special source of infor-
mation ahout certain heinous offences
committed by him in this country or
elsewhere, we know nothing excepting
that he was charged under the Arms
Act on three counts. He was punished
and he served the terms of imprison-
ment. He wag also charged for viola-
tion of customs regulations and paid
the penalty for it.

While he was hauled up for violation
of customg regulations, an order was
issued by the Assistant Collector of
Customs, which I ghall read out. It s
dated 8th March, 1963. It reads:

“By virtue of the power confer-
red upon me under section 142(i)
(b) of the Customs Act, T Assis-
tant Collector of Customs, Delhi,
order that the Piper Plane No. so
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and so grounded at Safdarjung
Airport shall be detained till such
time as the amount of the penalty
ig paid.”

A copy was forwarded to the Deputy
Superintendent of Police, Safdarjung
Airport who was asked to “ensure
that the aircraft is detained”. A copy
of this order was passed on to the
airport authorities for information.
What is the function of an airport?
It is to regulate air traffic, to prevent
collisiong in air and also to provide
such navigational and other mids re-
quired under the ICAO regulations
by flying aireraft, ours or foreign air-
craft. Any citizen of a country, which
is a member of ICAQ, can land in any
other country. They can land and
ask for necessary facilities, They can-

not take any traffic, unless there is
some agreement to that effect. But
they can come and obtain all types of
assistance and help and also for look-
ing after their planes, etc. So, any
citizen of a country which is a party
to the ICAO convention can land at
Safdarjung. He landeq in our coun-
try with the Skymaster which is at

the Palam airport and in this case
with the Piper plane.
What happened in this particular

case? Because he had not paid the
customs penalty, an order was issued
by the Customs Collector. A copy of
it was sent to the Deputy Superin-
tendent of Police saying that “that
plane should be detained and proper
arrangements should be made” A
copy was sent to the airport authori-
ties merely for information. As soon as
he was sentenced, he was sent to jail
and he served the term of imprison-
ment. Mr. friend, Mr Indrajit Gupta
said this man hag been hobnobbing
with our airera?t officers; perhapd
certain motives have been attributed.
All sorts of things—drinking, corrup-
tion, debauchery—have been raised
here. I am surprised to know that
this man was released only on 23rd
September, 1963 and charges of hob-
nobbing are made against him, evem
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though he flew away only a couple
of days after.

Shrimati Renu Chakravartty: He
was seen in the canteen the previous
day.

Shri Raj Bahadar: ] do not know
whether the canteen serves drinksa
But if you think that all our em-
ployees of air services, and air corpo-
ration employees are so vicious thal
they do nothing but drinking in can-
teens, this is a tribute you are paying
them. I am not concerned with that,
but I will say that he came out of
the jail on 23rd September, He paid
all his fines which were imposed o
him under the criminal cases or the
Arms Act cases. He also paid awa)
all the penalty he had to pay to the
customs and the Customs Authorities
then 1ssued an order on 25th Septem-
ber which runs as follows:

“Consequent upon payment of
penalty amounting to Rs. 15,000
by Mr. Daniel Walcott, the Piper
plane lying grounded ay Safdar-
jung Airport is allowed to be

removed.”
This order is actually dated 24th
September. He could have flowd

away the aircraft because he had paid
all the penalties and fines,' and had
also served the terms of imprison-
ment. Therefore, in this particulas
case, so far as the man was concern-
ed, the Home Minister was absolutely
right in saying that there was no res-
triction on him on the 24th and th#
25th. I would say that there was no
restriction against the person any
time even thereafter because he wae
not wanted in any case,

Shri Nath Pai, unfortunately, his
been making, what may be called,
suppositions, if I may say so. I have
already explained some background
about hig antecedents which Shri
Nath Pai had attached. He said thay
warnings were issued that he should
not be allowed to fly, I will come
to that subsequently. But I would
like to say here that no warnings
were ever issued. Shri Indrajit
Gupta mentioned about hob-nobbing
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That also is not a fact. Then he said
that there wag the authority to shoot
down his plane, I will come to that
That also, I think, is absolutely un-
warranted. What for is an air force?
The air force is to intercept hostile
aircraft violating our space. I will
come to that point, but I would
answer here only one point that he
made. He said that while he flew
over the jail Walcott dropped choco-
lates and biscuits and said “ta ta".
How could Mr. Nath Pai or his in-
formants hear “ta ta" in the drone of
an aircraft I do not know? 1 think
Shri Nath Pai or his informers alone
could hear his “ta ta” from that alti-
tude, So far as his dropping of
biscuits ete, is concerned, we have
made the necessary verification from
the concerned authorities and we
have been informed that no biscuits
were dropped in the jail premises. I
do not know from where he got this
cock and bull story to palm it off here.
Probably he wanted to make out a
cogent caes in an elogquent manner.
But elogquence must not be confused
with mere vague charges, mere hearsay
and mere vituperative language or
epithets. Sp far as this is concerned,
I will say that the whole case has been
made up on suppositions, The first
supposition is that he was wanted by
police on so many cases, that he was
a culprit, that he was a wanted man,
that a scooter had been placed which
was removed by the airport authorit-
ies and all that. We have made en-
quiries and we have found that all
these allegations are absolutely in-

correct,
Now, what happened? After this
order was given he came and said

that he wanted to go. This was on the
morning of the 26th. But before that
a private suit also had been brought.
That was from no other party than
Messrs, Tata Sons Private Limited,
for the recovery of the amount that
he should have borrowed. It was a
civil suit. In that civil suit all that
happened was, that the concerned
learned judge only passed an interim
order which, I think was in the nature
of an injunction. It was never an
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attachment order, We shall have teo
draw a distinction between an attach-
ment order and an interim order, The
court does not merely pass an order
of attachment and leaves it at that.
In a case of an attachment the court
entrusts somebody authorised by it
to take charge of the property or
the court itself takes it up and pute
somebody in charge of the property
and makes him responsible for it.

An Hon. Member. Read the ordes

Shri Raj ®ahadur: It i5 like this:

“Whereas an application has
been made by the plaintiff”
the plaintiff here is Tata Sons
“against Mr, Daniel Walcott under
section...... it is ordered that air-
craft tvpe Piper PA23 Registered
No. 31463 be not removed from
Safdarjung "
(Interruption).

Let the:
the

Let me state the whole case.
hon. Member opposite have
patience to hear the order in full.

“You are also ordered not to
withdraw an amount to the extent
of Rs. 20,000 from the court of
N. L. Kakkar, Sub-Divisional
Magistrate, New Delhi till 28-9-63.
You are further given notice of an
application and objection to the
same, if any, may be filed on
28-9-63, the date fixed for the
hearing of the case, given under
my hand........ ol

A copy of this order was forwarded
to the Aerodrome Officers, Safdar-
jung.

I have had some experience of law
and I say in all humility that this is
not an order for attachment.- It is am
interim order, restraining a particular
party from doing a particular thing.
That is all; nothing more than that
An attachment order implies many
things and many steps have to be
taken. None of those steps is con-
templated here in this case. I have:
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read out the previous order of the
cusioms authorities. The customs
authorities were good enough, careful
enough, to address a copy of the com-
munication or order to the Superin-
tendent of Police, telling them that
the aeroplane of Mr. Walcott shall be
detained and a guard posted over it,
which was done, In this case, no
such endorsement was there. Now
what happens? What can the police
do? The police cannot act on its own
violation in such cases. Judiciary is
completely independent of the exccu-
tive, we want it and we stand for
the separation of judiciary from the
executive.  So, the exccutive cannot
inlerfere in a domain or a province
which is not its own. When the order
does not go to the required limit, how
can we interpret it that way?

Shri H, N, Mukerjee: When an
interim order is made, for the interim
period it has to be obeyed.

Shri Raj Bahadur: Can any citizen
of this country go against the order
of the judiciary or try to interpret it
his own way?

Mr, Speaker: What the Minister is
trying to argue is that this order by
the court was directed to the person
himself and not to any other authori-
ty, whether police, magistrate or ad-
ministration,

Shri H. N, Mukerjee: But the court
has sent a copy of it to the aerodrome
authorities.

Mr. Speaker: That information is
given. But the order says that Mr.
Walcott has been asked by the court

not to remove the aircraft. That Iis
all.
Shri Raj Bahadur: Exactly., The

order was addressed only to Mr, Wal-
cott; none else. We were only inform-
ed.

An hon. Member: What are you
for?

Shri Raj Bahador: I accept that
question “what are you for?”. Here

1 repeat again that the airport is not
‘a security organisation. It has no
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police organisation. Secondly, even
the police and the security could not
come in in a fleld where the court is
seized of the matter, The police could
not have transgressed its authority; it
can only act under the authority of
the court when it is a civil case. In
this particular case, if the police had
done any other thing, that is, acting
without any directions from the court,
they would have been very well ac-
cused of corruption by the very same
Members (Interruptions).

Shri H. N. Mukerjee: I
know......

want to

Shri Raj Bahadur:
yielding.

Sir, I am not

Shri H. N. Mukerjee:
cracy or not?

Is this demo-

Mr, Speaker:
him continue,

Order, order, Let

Shri Raj Bahadur: In such a con-
tingency, my hon. friend, Shrl
Mukerjce, would accuse the police of
being in collusion with Messrs. Tatas
and Sons and ask why the police have
behaved in that manner (Interrup-
tions).

Shri H. N. Mukerjee: You sit down.

Mr,  Speaker: Order, order,

Shri H, N. Mukerjee: Sir, you have
been a judge. The court has given an
order, interim or otherwise, and a
representative  of the Government
says that it ig not the duty of any
agency of Government to enforce
that order. Let the Prime Minister
say there is anarchy in this country.
(Interruptions).

Mr. Speaker: Order, order.

Shri Raj Bahadur: This order was
merely an information.

Shri H. N. Mukerjee: This order is
an information? What is this?
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Mr, Speaker: Order, order. Let us

have some order here also.

Shri H. N. Mukerjee:
nonsense.
an answer,

This is sheer
Sir, would you please give
The court gives an order.

Shri Raj Bahadur: The hon. Mem-
ber might feel that what I am saying
is nonsense, But I would appeal to
his good sense, as g citizen of free
India, a country which has got a
Constitution under which we have all
to function......

Shri H. N, Mukerjee: ....in which
the court gives an order and you keep
chup.

Mr. Speaker: Order, order.

Shri Raj Bahadur: Now, can the
airport authorities or the chowkidar
take over the duties of the police? Or
tan the police itself take over that
function when it is not asked to do so?
It cannot. (Interruptions).

Mr, Speaker: Order, order., ‘That is
the beauty of democracy that even if
we do not like the ideas that are
being expressed, we have to listen to
them, Therefore hon. Members have
to listen to it whether it is palatable
to them or not, whether they like it
or not and whether they agree with it
or not........ (Interruption). Opinions
might differ. That might be a differ-
ent thing; but they have to listen to
the reply.

Shri Raj Bahadur: After this order
—I do not want to repeat; I only want
to refer to what my senior colleague,
the hon, Home Minister, has said. He
has already referred to a particular
order which wag passed even by the
customs authorities and even in a pre-
vious case by the same magistrate,
namely, that he could attend to his
aircraft, Under the ordinary rules
and conventions if I park an aircraft
in the hangar, as a free citizen of this
country or of another country, I have
got every right of access to the hangar
or to the airport where it ig parked.
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Shrimati Renu Chakravartty: No.

Shri Raj Bahadur: Yes; it is g0.

Shrimati Renu Chakravartty: Not
anybody.
Shri Raj Bahadur: Not anybody;

but if I am flying an aircraft, I can
go to the airport because I have come
in the aircraft and it is my aircraft.
We are allowing it to any and every
aircraft that is coming. If my hon
friend means to say that we should
stop this, this would create confusion
in the aviation world, Of course, he
could go to the airport and to the
hangar, He was authorised to do so
by no other authority than the Cus-
toms Collector himself and the magis-
trate himself. They authorised him to
go and attend to it. That is neces-
sary; otherwise, the aircraft will be a
tota] waste. It will become useless if
it is not attended to. He came out
of jail after a number of months on
the 23rd Seplember. In the interreg-
num, that is, when he was in the jail,
his aircraft wag not being attended to.
So, naturally when he came out of
jail, he wanted permission to charge
his batteries and to put some petrol
in it. He already had petrol in it
He had not used all the petro] that
was there in the tanks. He went with
cans, He could clean the whole air-
craft, charge the batteries and put

some petrol in it. Then he ran the
engines,
Shrimati Renu Chakravartty: Is it

allowed to private individuals to fuel?
Is it not against the rules? They are
not permitted to do it by our aircraft

rules. No individual can do it. Omly
agencies can do it. Why was it per-
mitted?

Shri Raj Bahadur: I would say
ithat so far gs the running of the
engine is concerned, it requires small
quantity of petrol, It can be brought
in a container. But our inquiry held
that so far as this act of hig is con-
cerned, it is a vlolation of the rules.
We have not said that it iz not a
violation of the rules. But after the
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rule has been violated, what is the
penalty? It is a non-cognisable
offence, first of all; and then in a non-
cognisable offence the concerned
authority—in this case the DGCA—
had to make a regular complaint in a
proper court. That court could have
issued a warrant against him and that
also for the violation of the rule and
for nothing else...... (Interruption).
If I am asked to reply to all these
questions, I will only be taking the
time of the House: I can reply to all
these questions.

Now, it has been said that it the
rules violated, why he was inter-
cepted. I would ask as to what
are the rules that he has violated. 1
will give briefly what is relevant to
this point. The first violation was
about the fuelling of the aircraft in
a hangar. He put in the petrol there
and that was not permitted. It is a
non-cognisable offence  punishable
with imprisonment for two months or
fine not exceeding Rs. 500, It is “or
fine” and not “and fine”.

Shrimati Renu Chakravartty: What
was done?

Shri Raj Bahadur: Being an Ameri-
can registered aircralt, it was re-
quired by US regulations, rule 15,
that the airecraft should possess a cur-
rent certificate of airworthiness. It
dig not have that, but let it also be
realised—I repeat what I said in the
ovther House—that it was exiremely
foolish on his part to have flown in
that aircraft because it wag not equip-
ped with a certificate of airworthiness
and also because 1t was not tested.
There are three or four other offences.
All of them are minor, but all these
offences were committed actually when
he took off, No offence was committed
so long as he was on the ground—
because he wag alloweq to attend to
the air-craft—excepting one regard-
ing tuelling.

Shrimatl Renm Chakravartty: His
officers knew about it and they al-
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loweq it. He is not replying to that.
His officers are being protected by
him  The officers were informed by
a Class IV employee that he would
take off He does not answer that

point.
Mr, Speaker;: But I find myself
helpless in this atmosphere. What

would have been the case there? I
have been appealing aguain and agaip
any nobody listens to me, He is trying
to give the reply, Unless we hear

Shrimatj Renu Chakruavartty: He is
not giving the reply. What he says
is, “What can we do?".

Shri Raj Bahadur: As soon as this
gentleman reached the hangar and he
took out the batteries the chowkidar
came and reporteq it to the airport
officer who was on duty. He at once
went and asked him, “What are you
doing?", He said, “I have come to
attend to my aircraft and to replace
the batteries because I have to run
it.” He was doing it before. So, that
permission was given. ile again came
and put gsome petrol in the tank. One
of the airport officers went right upto
the hangar and checked everything, It
is absolutely wrong to say that he
allowed him to have a free hand to
attend to the aircrait. Of course, he
could attend to the aircraft. But then
in the meanwhile, bacause he was in-
volved in that case, the airport
officers were themselves con-
sidering what further action they
could take in case there was any
further violation of this thing. That
is because of the order. If the order
of the civil court was not there in-
forming that he cannot remove his
plane perhaps they would not have
cared for that,

Shrimati Renu Chakravartty: He
violated the rules.
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Shrl Raj Bahadur: What rules? 1
can Eo into them. He contravened
rules only when he took off. Before
he took off, except the re-fuelling, no
rule was contravened.

Shrimati Renu Chakravartty:
could he re-fuel it?

How

Shri H N. Mukerjee: Do you catch
a thief after he has gone away or
while he is thieving?

Shri Raj Bahadur: Let me know
the guestions that they want to put

Mr. Speaker: I am ot allowing
any questions now.

Shrimati Renu Chakravartty: Please
allow me to put one question.

Several Hon, Members: No, no,

Mr. Speaker: If the Members are
so agitated. ....... (Interruptions)

Shri H. N. Mukerjee: Iie says, you
cannot catch the theif till he runs
away. He should resign at once.

Every Member had
an opportunity to say whatever he
thought was proper. Now, it is for
the Minister to answer and his reply
must be heard.

Mr. Speaker:

Shrimati Renu Chakravartty: He is
not answering. That is exactly the

point,

Shri Raj Bahadur: Let me know
the questions that they want to put.

I am not allowing
My difficulty is, I am
not allowed to exercise control or
check. There -are so many voices
raised that I feel myself helpless, He
might continue his speech.

Mr. Speaker:
any questions.

Shri Raj Bahadur: I will again
repeat what the offences are and
when they could have been committed.
One is: an aircraft registered in a
foreign country shall be operated
only by a person properly licensed in
accordance with the regulations of the

KARTIKA 28, 1885 (SAKA)

for Adjournment 518
State. Mr, Walcott did not possess a
licence which was current on the due
date of

1 his  flight—the current
licence was not there. This was one
offence. But that offencs is not com-

mitted before he flies. (Interruptions)
Of course, not. It is absolutely clear.

Shri Tyagi: Unless a person mur-
ders, no murder can Dbe committed.
The crime is committed only when
one murders. Before the murder,
there is no crime.

Shri Raj Bahadur: I think, it is not
so simple as that. Even supposing all
these offences could have been antici-
pated, what was the remedy? Let the
Memberg agree on that. Some Mem-
bers opposite were raising doubts. The
remedy was that the D.G.C.A. should
have been compelled to file a regular
case in a court of law. The D.G.CA.
could not have done anything on the
spot because either the D G.C.A. or
the chowkidar or ths other people
should have acted as police guards
which they could not do, or they could
have taken some urders anticipating
if all these things were done. These
things were not done till then. The
D.G.C.A, should have gone to the
court and got orders from the court.
I am trying to answer what the air-
port authorities, about whom so much
has been said could have done. They
coulg have done nothing excepting
going to the court. (Inferruptions).

Shri Ranga: So many people are
being arrested without showing any
cause at all. He could have easily
arrested this man. It is not a question
of taking umbrage under all sorts of
excuses. It is an insult to the House,

to the people and ‘o the country.
(Interruptions).

Mr. Speaker: Order, order.

Shri Raj Bahadur: T think the
issues are being confused needlessly.

Shri Tyagi: Why was he chased
then? (Interruptions).

Mr Speaker; Is the House in a

mood to listen to the hen, Minister or
not?
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Shrimati Renu Chakravartty: We
are not interested in listening to this
kind of thing?

Mr. Speaker: Then, should 1 ask
him to sit down and concluder Is
that the desire of the House?

Shrimati Renu Chakravarity: This
kind of frivolous answer should not
be given

Mr. Speaker: It is for him to make
his reply and advance his arguments.
I cannot put my arguments or the
Members' arguments into his inouth.
He has to reply to ithem. and he is
trying to do so. Whether we like it
or not, whether that is cogent or not
is a matter which it is for the Members
to judge for themselves, hut he must
be allowed to have his say,

Shri H. P, Chatterjee (Nabadwip):
The simple remedy is that he should
resign,

Mr. Speaker: It is a pood advice
that he has given! But can [ execute
it?

Shri H. P, Chatterjee: You should
have the opinion of the hon. Minister.

Mr. Speaker: Even in spite of this
advice, he has to listen to him.

Shri Raj Bahadur; I should say
that now comes the last stage When
he had taken off, and as soon as the
air-port authorities came to kncw,
within three minutes of that, they
gave a ring to the Air Force Radar
Unit, and the Air Force Radar Unit
were, first of all, thinking that the
matter was difficult because their
duty as I said in the beginning, was
essentially to intercept hostile air-
craft, and this was a case where
evidently excepting the vinlation of
the traffic regulations, nothing else
could be reported or could have been
reported against Mr, Walcott, because
personally there was no case against
him. So, they consulted the Com-
mand, and ultimately they decided
that an aircraft should be sent, pend-
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ing consultations with the External
Affairs Ministry. When the External
Affairs Ministry got to know the whole
facts, they said that we could not
take any violent action, excepting that
it we could intercept, we could inter-
cept but no shooting could be done,
because, after all, at the most, it was
a case of violation of traffic regula-
tions. Therefore, the point was that
no particular success in thig method
could be achieved. And whereas it
was indicated by all reports that he
had flown in the north-western direc-
tion, towards Lahore, actually, he
took off for Karachi. Then, there was
some time taken in getting the neces-
sary permission to fly a Hunter and to
chase him. That time was also taken.
But I should like to say, so far as that
is concerned, that

Shri Hem Barua: Wc want to know
what the time-lag was.

Shri Raj Bahadur: The time-lag
was about 50 minutes or 55 minutes;
it was only about that much and not
more. But that time was necessary.

So, 1 woulq say that so far as the
chasing part of it is concerned, it was
an extra work that the Air Force took
upon themselves. In fact, under the
existing rules, they could not chase a
civilian aircraft like that

The last point that has been made
is that we should not put our country
to shame and that we should not . . .

Shri Hari Vishnu Kamath:
have done that already.

You

Shri Raj Bahadur: .
on the US authorities for requiring
him to be produced here. We have
got an extradition treaty with the
US Government, and that is ar old
one and it was open to us to inform
the US authorities in regard to the
nature of the incident that had taken
place. and inform them also of all the
details, And the Federal. The
aviation authorities of the US Gov-
ernment were good enough to aissure

. . depend up-
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us that they would take all possible
steps to take such action as was
warranted under the rules and the
laws, both the US Government rules
and also the Indian Aircraft Ruleg etc.,
against Mr. Walcott, but I am in-
formeq that to this date, the where-
abouts of Mr, Walcott are not known,;
and he has also taken away the Piper
Aircraft from the control of his own
country and he has put it in Israel.

Now, these are the circumstance in
which we have got to content with
this situation., But I do npnot know
what the air-port authoritieg could do;
I do not know also what the police
could have done; unless and until the
police were asked by the court to pro-
ceed against this aireraft, to impound
it and to guarqg it, what could they do?

50, in the circumstances, the case
that has been made out by Shri Nath
Pai, though it might have been wvery
eloquent, is based on certain supposi-
t'ons, on mere suppositions, a story
which is based on a make-believe, 1
would sav that it was hardly a case
for an adjournment motion, and parti-
cularly when Shri Nath Pai should
have known from the list of questions
that a question on that subject had
been tabled for today.

Shri Tyagi: The hon. Minister has
floored him,

Shri Raj Bahadur: Especially when
a question on that particular subject
had been tabled for today, he should
have remained content with that in-
formation, and then only he could
have brought up the adjournment
motion, if at all. I am grateful to
the House for the indulgence shown
to me. If any angry words have been
thrown at me, I hope I have not
retaliated,

Shrimati Renu Chakravartty: It is
a shame on yourself,

Shri Nath Pal: Mr. Speaker, I must
confess that T was not only disappoint.
ed but very much distressed to listen
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to the speech of Shri Nanda. I have
known him for a very long time. We

happened to be in the same jail in
1942 and since then I have had a re-
gard for him. But I never knew that
in order to score a debating point he
would show such scant regard for a
matter in which all Members of this
House . . .

Some HOon, Members: No, no.

Shri Nath Pai: . . . irrespective of
party, feel equally concerned. This
protest is only to remove the charge
that yesterday they were taken un-
awares: they want to show that they

are very alert.

I had expected, and I think the
whole House and perhaps the country,
the public and the press had expect-
ed, that taking the opportunity provid-
ed by this motion, the Home Minister
in particular would come forth with a
reassurance that ‘things are not as bad
ag perhaps you might be thinking'.
Instead of giving such an assurance,
he thought it fit to treat us to a very
strange piece of rhetoric,

What kind of things he said?
The worst thing was that in his eager-
ness to score against me he insinuated
against the Speaker, by saying that 1
was exploiting a situation. While
making this remark——I am cons-
trained to say; it hurts me to say
this—he was insinuating that the

Chair in giving consent was un-
wise .
Shri Nanda: No such insinuation

wag at all intended . .

Shri Nath Pai:.... and the House—
normally I would have sat down, but
he has today set a bad precedent; he
did not yield even once—was irrespon-
¢ible in giving unanimous consent to
me. But I leave it at that. Perhaps
after the heat he will think better of

what he has said,

But among the gems of legal and
constitutional popriety which he has
propounded are some which need to
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be answered very quickly and very
seriously. Time and again, he was
labouring the point that the order pre-
venting Mr. Walcott from taking the
plane was issued at the instance of a
pivate party! How wrong it is for the
courts to act at the instance of a pri-
vate party! (Interruptions), Please go
through your speech. Again and
again, you have gaid that that was :

order in the interests of Tatas. I am
glad that Prof. Hircn Mukerjee—and
that should satisfy him—took him to
task for this kind of statement. Is
there a different law in this country

for different persons? But his col-
league, Shri TRaj Bahadur, who
normally is very responsible—I do

not know what went wrong today—
said something very interesting. He
said ‘the police cannot do anything
about such an order.'—these are his
exact words. If the police cannot en-
force the order of a court, who en-
forces it? The Sadhu Samaj?

Shri Raj Bahadur said. ‘we do not
know the whereabouts of Mr. Walcott'.
And he thought that was a profound
statement! Are you sure that Mr, Wal-
cott may not be hiding in New Delhi,
as he has done in the past?

Shri Raj Bahadur: Can you give the
information?

Shri Nath Pai: The Home Minister
said that he was free to go. That was
his central point. These are his exact
words: ‘The centra] fact was that he
was free to go’, Now, was he so free?
If he was, then why have you sent a
note to the American Embassy making
a request for his return? You never
do that in the case of a man who was
free to go. It was because he was a
wanted man. Because he was a
wanted man, therefore alone you could
do that. Otherwise, what was the
justification for doing that?  Then,
why were the planes of the IAF
ordered to pursue him? He has said
something interesting, He says the
planes ought not to have gone, it
was not necessary. He said the chase
was not necessary. If the planes
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were not flown to chase him, were
they escorting this honourable man?
Or perhaps he had forgotten pan dan
and hookah, and because of our
charity, well known Indian hospi-
tality, were the Government of India
trying to fly them to him? What is the
meaning of saying the planes ought
not to have flown?

17 hrs. .

In trying to defend his own collecague
in the Transport Ministry, he has
castigated, perhaps unwittingly, the
Defence Ministry which sent two of its
aircraft to intercept the plane, What
was the meaning of it? If he was free,
if an order was not pending against
him, why were you trying to get him
back? I do not understand the mean-
ing of it. What is the meaning of your
note that you want to get him back.

I would like to say that about the
pursuit, the Government's plea is very
interesting. The plane could not be
intercepted because it was flying at a
low height. This is a very novel plea.
The Walcott plane, the piper plane,
cannot be intercepted because it flies
too low and too slow. The Chinese
planes cannot be intercepted because
they fly too fast and too high. Itisa
wonderful thing indeed.

Shri Raj Bahad'-: Jusi to correct an
impression. Since they have also al-
lowed themselves to intervene, I would
say that what has been said is that on
a radar screen a low flying plane can-
not be detected, cannot be traced. That
is all that has been said. 3

Shri Nath Pai: 1 think the Housc
will recall the point that no less a per-
son than the Prime Minister has said, !
whenever a question was asked why
the Chinese offending planes or the
Pakistani planes could not be inter-
cepted, that the hon. Members do not
know that the planes fly very fast and
very high, and even the radars cannot
detect them. This has been the
classical reply given times without
number to this House.
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Listening to Shri Nanda and Shri
Raj Bahadur one thinks that this Wal-
cott, misunderstood by us, misrepre-
sented and maligned by the press, is a
paragon of virtue, They almost give
him a certificate, almost recommend
him, as somebody hinted, for the
Padma Bhushan on the 26th January
list of honours. Here is the man,
where did we get bad reports about
him? We pget reports about him be-
cause wWe keep our ears open and we
do not allow our conscience and ears
to be plugged by official reports.

He made fun of me by saying,
“Where does he read about the
biscuits?” While trying to pay me a
compliment regarding my alleged
eloquence, they tried to say that I
was carried away by something my
imagination was dictating. I read the
Indian papers, papers, I may say for
the satisfaction of the balance of
power in the ruling party which are
both to the right and to the left, This
is what happened. It says Walcott
dropped biscuits for jail mates. I
do not own this press, I do not get
money from this paper for party con-
tributions. This is a well known
paper which publishes it, all papers
have published it. (Interruption).

FIRy F AT TrEW, (w7 A
7 F1fAm |

This was a daily here, and practically
all the dailies had carried report.
about it. This was the source. Of
course I do not have any other source.
So, 1 depended upon it,

He has said he was free. All right, I
grant it to you. But was he free to
import five boxes of cartridges—I will
give you the numbers—by DC 434 and

then transport them to DC 317 Was
not your officer called upon to see
how it was happening? Did it not

happen under the very noses of the
security officers? How were they
transported from Palam to Safdarjung?
Did they fly, did they disappear, did
they perform the rope trick? They
went in a jeep.
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They have accused me of all kinds
of things. Shri Raj Bahadur made this
delightful statement an airport is
not a security force. What 3 profound
revelation! What{ we demanded was
not that the airport converts itself
into a security force, but that there
should be 3 security force at every air-
port in the country. That is the
simple demand. But he distorts even
that. Even at this stage we want to
know if there is any armed consta-
bulary or armed force at the airports
to look after security. What are the
intelligence men doing? Shri Swell,
pointed out ihat these are the vital
strategic points in the country. And
what a cavalier, casual indifferent
manner of replying!

Listening to Shri Nanda, one would
feel that nothing whatever is wrong in
this country. The only thing wrong is
pointed out that men like Walcott can
avoid the laws of this country. No-
thing is better than being a Walcott,
and nothing is so bad as pointing out
that there is danger in this country!

Finally, may I ask a question? Shri
Mohiuddin—I think party discipline
will not be employed against him—
had made a statement that this affair
was a serious affairr, He made a
public statement. I hope he will not
disown it. It was serious. I think in
a lapse into truth he stated the truth!
He lapsed into truth because he did
not allow official prestige to debar
him, restrain him, and he uttered the
truth that it was a serious matter. He
further disclosed to the press that an
enquiry was being made. I want {o
know what has happened to that en-
quiry. Who has been found guilty,
in a country in which the guilty shall
not be punished, and the meritorious
shall not be rewarded, in a country in
public duties shall be ridiculed, even
their motives suspected; I do not think
that that bodes well for the future of
the country. We want to know that
the guilty are punished, Never in this
country, whatever the enquiry, be it
the NEFA enquiry involving the se-
curity of this country, or be it an en-
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quiry like this, has the guilty person
been found. No one is found guilty.
The Minister is never guilty., The
officials are never guilty. What is
guilty is the rules! Only the rules
are to be held guilty.

May I, in conclusion, make a very
simple plea to him? I was not carried
either by my oratory or by my parti-
san spirit. As you found, behind the
party discipline, the overwhelming
majority of the Treasury Benches,
particularly the back-benchers who
are not expecting, and particularly
those who do not expect any benefit
out of the Kamaraj plan, were as con-
cerned as I felt, as those who support-
ed the motion felt. Take this con-
cern and anxiety of the House, of the
country, of the press, into considera-
tion and see to it—unless you think
that this is an example to be emulated
by all Walcotts,—that there are no
Walcotts and try to nip them in the
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bud. Even at this late stage, please
take into consideration my suggestion
for creating a security council and
examining the whole apparatus of the
security of this country. If you do
this, this debate would have served

a useful purpose. Thank you very
much.

Mr. Speaker: I shall put the motion
before the House. I need not read the
details, The question is:

“That the House do now adjourn.”
The Lok Sabha divided.

Mr. Speaker: Any corrections to be
made in the Ayes? I see three hon.
Members standing. So, 3 more to be
added to Ayes. Any corrections to be
made in the Noes? I find three hon.
Members standing. So, 3 more to be
added to Noes,

Division No. 1]

Aney, Dr.M. 5.

Bade, Shri

Badrudduja, Shri

Barua, Shri Hem
Bhattacharya, ShriDinen
Bheel, ShriP.H.
Chakravartty, Shrimati Renu
Chatterjee, Shri H. P
Chaudhary, Shri Y. S.
Chaudhuri, Shri Tridib Kumar
Deo, Shri P. K.

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Gokaran Prasad, Shri

Gupta, Shri Indrajit

Gupta, Shri Kashi Ram
Gupta, Shri Priys

Abdul Wahid, Shri T.
Achsl Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A.S.

Alva, ShriJoachim
Anjanapps, Shri

AYES

Himmatsinhji, Shri

Jha, Shri Yogendra
Kachhavajya, Shri

Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishou
Kandappan, Shri §.
Kapur Singh, Shri

Kar, Shri Prabhat
Krishnapal Singh, Shri
Kumaran, Shri M. K.
LahriSingh, Shri

Laxmi Dass, Shri

Mate, Shri

Mohan Swarup, Shri
Mukerjee, Shri H* N .
Mair, Shri Vasudevan

NOES

Azad, Shri Bhagwst Jha
Balmiki, Shri

Barkataki, Shrimati Renuka
Barupal Shrj P. L.
Basumatari, Shri

Buswant, Shri

Besral, Shri

Bhagat, Shri B. R,

17.44 hrs.

Pottekkatt, Shri

Ranga, Shri

Reddy, Shri Eswara
Reddy, Shri Narasimha
Roy, Dr. Saradish

Sen, Dr. Ranen
Sezhiyan, Shri
Solanki, Shri

Swell, Shri

Trivedi, Shri U. M.
Venkaish, Shri Kolla
Vishram Prasad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Bhagavati, Shri
Bhakt Darshan, Shri
Bhanja Deo, Shri L. N.
Bhatkar, Shri
Bhattacharyya, Shri C. K-
Bist, Shri J. B. S.
Boroosh, Shri P. C.

bwar Prasad, Shri
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Brij Raj Singh Kotah, Shri
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasekhar, Shrimati
Chaturvedi, Shri S. N.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
ChuniLal, Shri

Das, Dr. M. M.

Das, Shri B, K.

Dag, Shri Sudhansu
Dasapps, Shri

Dass, Shri G.

Deo  Bhanj, Shri P.C.
Demal, Shri Morarji
Deshmukh, Dr. P, 5.
Deshmukh, ShriB, D.
Deshmukh, Shri Shivaji Rao S.
Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Dwivedi, Shri M. L.
Elayaperumal, Shri
Ering, Shri D.

Pirodia, Shri

Gackwad, Shri Fatehsinhrao
Gahmariyg Shri

Gajraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Ghosh, ShriN. R.

Goni, ShriAbdul Ghani
Govind Das, Dr.

Guha, Shri A.C.
Gupta, ShriShiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hazarika, Shri]. N.
Heda, Shri

Hem Raj, Shri

Iqbal Singh, Shri
Jadhav, Shri M. L.
Jagjivan Ram, Shri
Jsin, Shri A, P.

Jamir, ShriS. G.
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, ShriJ. P.
Kabir, shri Humayun
Kamble, Shri

Kanungo, Shri
Karuthiruman, Shri
Kayal, ShriP.N.
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Kedaria, ShriC. M.
Keishing, Shri Rishang
Khadilksr, Shri

Khan, Dr.P. N.

Khan, ShriOsman Ali
Khan, Shri Shahnawaz
Khanns, Shri Mehr Chand
Khanna, Shri P. K.

Kindar Lal, Shri
Koujalgi Shri H. V.
Kripa Shankar, Shri
Krishna, Shei M. R.
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Lalit Sen, Shri
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Laxmi Bai, Shrimati
Mahadeo Prasad, Shri
Mahatab, Shri

Mahishi, Shrimati Sarojini
Malaichami, Shri
Malhotra, Shri Inder J.
Mallick, Shri Rama Chandra
Mandal, Dr. P.
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Mandal, Shri Yamuna Prasad
Maniy angadan, Shri
Mantri, Shri

Maruthish, Shri
Masuriyva Din, Shri
Mehdi, Shri S.A.
Mehrotra, Shri Braj Bihari
Mengi, Shri Gopal Datt
Menon, ShriP. G.
Minimata, Shri

Mirza, ShriBakar Ali
Mishra, Shri Bibhuti
Mishra, ShriBibudhendra
Mishra, Shri M. P.

Misra, ShriShyam Dhar
Mohanty, Shri G.
Mohiuddin, Shri
Mohain, Shri

Mararks, Shri

More, Shri K.L.

Mukerjee, Shrimati Sharda
Murthy, ShriB. 5.

Murti, Shri M. S.
Muthish, Shri

Naidu, ShriV. G.

Maik, ShriD. .
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Nanda, Shri

Naskar, Shri P. 8.

Mayak, Shri Mohan
Mayar, Dr. Sushila

Mehru, Shri Jawaharlal
Mesamony, Shri

Niranjan Lal, Shri

Oza, Shri

Paliwal, Shri

Pandey, ShriVishwa Nath
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Raj Deo Singh, Shri
Raju, Dr.D.S.

Raju, ShriD.B.
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Ram Subhag Singh, Dr.
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Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rane, Shei
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Rao, Shri Krishnamoorthy
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Rao, Shri Ramapathi
Rao, ShriThirumala
Rattan Lal, Shri

Ray, Shrimati Renuka
Reddy, ShriK. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashoda
Roy, ShriBishwanath
Sadhu Ram, Shri
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Saigal, Shri A, S,
Samanta, Shri§. C.
Samnani, Shri

Satyabhama Devi, Shrimati
Sen, ShriA. K.

Sen, ShriP. G.

Shah, Shri Manabendra
Shah, Shrimati Jayasben
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Sharma, ShriA.P.
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Shastri, ShriLal Bahadur
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Shree Narayan Das, Shri
Shyamkumari Dev], Shrimati:

.
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Siddiah, Shri
Sidheshwar ' Prasad, Shri
Singh, ShriD.N.

Singha, Shri G. K.

Sinha, ShriB.P.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimai Tarkeshwari
Sinhagan Singh, Shri
Sonavane, Shri

Soundaram Ramachandran,
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Subramanyam, ShriT.
Sumat Prasad, Shri
Swamy, Shri M. P,
Tahir, Shri Mohammad
Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, ShriK.N.
Tiwary, ShriR. §.

Tula Ram, Shn

Ulaks, Shri Ramschandra
Upadhyaya, Shri Shiva Dutt
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Valvi, Shri

Varma, ShriRavindrs
Veerabasappa, Shri
Vecrappa, Shri
Venkatasubbaish, ShriP,
Vidyalankar, Shri A. N,
Vijaya Anands, Maharajkumar
Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh
Yadava, Shn B. P.
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Shrimati
Srinivasan, Dr.P.
Subramaniam, ShriC.

Utiya, Shri

Mr, Speaker: The result** of the
division is as follows:

Ayes 49; Noes 254.

The motion was nagatived,

1712 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN-BUS COLLISION AT LEVEL-CROS-
SING NEAR REN StaTiON

Shri P, C. Borooah (Sibsagar); Sir,
I call the attention of the Minister of
Railways to the following matter of
urgent public importance and I request
that he may make a statement there-
on:

“The reported train-bus collision
at an unmanned level-crossing
near Ren Station on the Jodhpur
Division of the Northern Railway
on November 18, 1863, involving
eight lives.”

The Deputy Minister in the Ministry
of Railwayg (Shri Shahnawaz Khan):
On 18-11-1963 at about 17.23 hours,
train No. J 114 Down Goods procee-
ding from Merta Road to Phulera, just
after passing Ren Station, collided
with a passenger bus at an unmanned
level-crossing situated between the
Up Outer and Home signals of Ren
station.

Yusuf, Shri Mohammad

Vaishys, Shri M. B.

As a result the bus was smashed
and 8 out of the 34 passengers tra-
velling in the bus were killed on the
spot. The remaining passengers were
in the first instance taken to the Rail-
way hospital at Merta Road for preli-
minary medica] attention. Eleven of
these passengers were discharged at
Mecrta Road and the rest ie., 15 were
sent to Jodhpur for further treatment
in the Civil Hospital, According to the
latest information, 9 persons are ad-
mitted in the hospital of whom 5 are
reported to have been seriously in-
jured.

Relief train with medical van and
medical officers of the Railway was
rushed from Merta Road and reached
the site at 18.47 hrs.

The Divisional Superintendent,
Jodhpur and other Divisional Officers
of Northern Railway rushed to the
site of the accident immediately on
receipt of information to assist in relief
operations. The District and I’olice
authorities also reached the site
shortly after the accident.

The cause of the accident is under
investigation and an officers’ enquiry
has been ordered.

Shri P. C. Borooah: This unfortunate
incident happened at a level-crossing
near the railway station. May I
know what was the consideration for
which this level-crossing, important
as it is because of its proximity to the
railway station, was left un-manned?

**Ayes: The name of one Member could not be recorded.
Noes: The name of one Member could not be recorded.
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Shri Shahnawaz Khan: Level-cross-
ings are manned or unmanned keep-
ing in view the density of traffic that
flows across those level-crossings. The
density of traffic there did not justify
manning the level-crossing.

&t TW Aa® aaa (FTTED ) o
# @aT  agan & 04T geeTe gwa
g A F W sw " A 8
am a ¥ afaw Fifaw 1 wrg 9
1 WErRy 7 Fuem g9 9% A f7g
#1 afaw  #fgr @ = & w@r
ST ZiT ASAT ¥ WX OHY gHEATd
FET A E AT IR T 9 3 ¥ fam
I F A F FTL dEF (AFTAA AT
EEdT M EAEE & A ¥ &
st AT AgY & s 7

Wt TgAATE @i R W A
#1 TE@ AZEH & ATGT &, FTC AT
19 o AT FY w7 A TEfafa-
BOA T TETHIE & a3 A &7
CA|

st @y (@rme ) o R
o ogEEed H W1 gAdtezrmA fFa
ST T wgEsqT #1 AT WY # a1 a8
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g qr &% e EfEaET maf et @
L
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o ?
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[srere w@a]

T AEH FTAT WATS &Y AL 9EAv
w1 odT oqr?

Shri Shahnawax Khan: No, Sir,
X7 4z § 7 qr Y IWF ST E av
AEA FT g & dar AW

Shri Sonavane (Pandharpur): May
I put one question?

NOVEMBER 19, 1963 to Matter of Urgent

536
Public Importance

Mr. Speaker No.

17.18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 20, 1963/Kartika 29, 1885
(Saka).
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49 Birth Anniversary stamps 298-99
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59 Railway Accidents Com -
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tion for tourists

Special stamps .
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Railway tracks .

Crops damaged by ﬂoods.

Closure of sugar factor-
ies . . . .

Price of fertilizers
Village Volunteer Force.
Money Order Forms
Leaf drying disease in
paddy fields : .
Shipping Corporation
Collision of trains near
Kanpur & . .
N.E.F. Railway . .
Rail link between Sili-
guri and Jogighopa

Passengertrains from Gau-

hati to Upper Assam
Northern Railway Work-
shop .

Hindustan Sh:pyard .
Marine Weather Station
Survey vessel for Indian
Navy . . .
Dairy Co-cpcrntwc‘:

Sugarcane cultivation in
Alkaline soil . .

D.T.U.

Central Warchousuuz
Corporation .

P.&T. employees . .
Nomadic cattle raisers
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Gate and Grand Trunk
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tion . . . .
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Wazirabad Bridge, Delhi
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Transport of iron ore.
Mail for PortBlair .
Freedom from Hunger .
Panchayati Raj

Railway accidents .
Draught in Rajasthan
Jute 2
Telephone connections

Rail link, between Cape
Comorin and Tirunelveli

Dry Dock, Visakhapatnam
Sugar Mills, Deoria

Cattle breeding farms in
Rajasthan

R.M.S.

Rice procurement through
cooperatives |

Wheatloan from (..anada
Ahalyapur Station

Quality of D.M.S.5. Milk

Transport Cmpcr:nive
Societics

Agricultural Sucretn,s
Konhan Ferry Secrvice
Lanka Station .
Cultivable barren land.

Accidents at Barabanki
Station

Loan for agricult ural pur-
poses . . .
Second Pay Commission.
Tulihal Acrodrome

Use of English in leway
Department

Quarlcrs for Rnll‘way em-
ployees in Ujjain .

CooperativePackage Pro-
gramme Districts , :

‘Wagon Repair Factory .

-
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330-31
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332-33
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340-41
341-42
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344

344-45
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346-47

347-48
348
349

345-50
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354

354—s6
356

WRITTEN ANSWERS TO

QUESTIONS—contd.

U.5.Q. Subject
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141 Stamps on wild life

142 Bridge at Golthemi Ghat
(Bihar) , .

143 Damage to crops . .

144 Hindustan Shipyard

145 Road development

146 Telegraph Office B

147 Delhi- Buiandnhahr Rail
link .

148 Rescarch on padd}r seed.

149 National Highway No. 37

157 Air services to Assam .

151 First Class accommoda-
tion in trains . .

152 Bridge over Ganga near
Kanpur :

153 Sugar quota for Punuh

154 Appointments in Northern
Railway .

155 Medicinal herbs

156 Realignment of K"Lngr;l
Valley

157 Broad Gauge Ime-. upto
Ramnagar

158 Accidentat Dhanamanda]

159 Revitalization of village
Societies i .

160 Silchar-Imphal Shuttlc
Air Service

161 Post Office at Goilkera .

162 Box-wagons .

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE
Shri 5.M. Banerjee called the
attention of  the Prime
Minister to the recent 8-
pionage activitics by per-
sonnel of Pakistan High
Commission in New Delhi.

The Minister of State in the
Min's'ry of External Affairs
(Shrimau Lakshmi Menon)
made a statement in  regard
thereto.

PAPERS LAID ON THE TABLE

(1) A Tcopy each of the follow-
ing papers under sub-
section (2) of s=ction 16 of
t.he Tariff isgion Act,

1951
[O) Report (1962) of the Tariff
Commission on the review
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356

356-57
357-58
358
359
359
360
360
360
360

360—62

362-63

363-64
364

354-55

365
365-66

366

366
36568
368

380—94

395-96
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PAPES LAID ON THE
TABLE —contd.

of protection to the Dyeamﬂ'
Industry. .

1) Government Resolution
No. s2(1)-Tar/62, dated
the 13th November, 1963.

i) Statement explaining the
reasons why a copy each of
the documents at (i) and (ii)
above could not be laid on
the Table within the period
prcsanbcd in lhc said sub-
%Lﬂlﬂl‘] - -

(2) A copy of the National
Welfare Board for Seafarcrs
Rules, 1963 published in
Notification No.G.S.R.1187
dated the 13th July, 1963,
under  sub-section (3) of
section 458 of the Merchant
Shipping Act, 195K, .

(3) A copy of the Rice Milling
Industry  (Regulation and
Licensing)  Amendment

ules, 1265 published
in Notification Ne, G.S.R.
1369 dated the 17th August,
1963, under sub-scction
(4) of section 22 of the Rice
Milling Indu';rry (chuh-
tion) Act, 1958 .

{4) A copy of the Displaced
Persons (Compensation and
Rehabilitation) Eighth A-
mendment  Rules, 1963
published in  Notification
No.1634 dated the 12th
October, 1963, under sub-
section (3) of section 40 of
the Displaced Persons
(Compensation  and  Re-
habilitation) Act, 1954.

(s) Statement regarding the
problems of sugar and gur
and sugarcane prices.

STATEMENTS BY

The Deputy Minister of Food
and Agriculture (Shri A.M.
Thomas) made a statement
regarding the production,
price ctc. of rice.

BILL INTRODUCED .

The Requisitioning and Acqui-
sition of Immovable Pro-
perty  (Amendment) _Bill,
1963,

[DamLy Digrst]

CoLumMNs

MINISTER

396—415

415-16

MOTION RE
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CoLumMNs

: COMMITTEE 416—50

ON PUBLIC UNDERTAKINGS

Discussion on the motions
¢ : Constitution of a Com-
mittee on Public Under-
takings, moved by the
Minister of Industry (Shri
Nityanand Kanungo) on the
215t September, 1963 and
amendments/substitute mo-
tion thereto moved In the
18th November, 1963,
continued. The discussion
not concluded.

MOTION FOR ADJOURN-
MENT

The Speaker gave his consent
to the moving of an Adjourn-
ment  Motiln given notice
of by Shri Nath Pai re:escape
of Mr. Walcott in a plane
from Safdarjung Airport.
The motion was discussed.
Shri Nath Pai replied to the
Debate. On the motion
the House divided, Ayes 46:
Noes 254. The Motion was
accordingly negatived.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri P.C. Borooah called the
attention of the Minister of
Railways to the reported
train-bus  collision at an
unmanned level-crossing
near Ren station on the
Jodhpur division of the
Northern Railway on No-
vember 18, 1963, involving
8 lives.

The Deputy  Minister in the
Ministry of Railways (Shri
Shah Nawaz Khan) made
a statement in regard thereto,

AGENDA FOR WEDNES-
DAY, NOVEMBER 20,
1963’ KARTIKA
(SAKA)

Further  discussion on the
motions re : constitution of
a  Committee on Public
Undertakings, and consi-
deration and passing of the
Income tax (Amendment)
Bill, 1963.

451—524

3I—3"



